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LEGISLATIVE ASSEMBLY.

Monday, 23rd July, 1934.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

CHANGE IN THE OFFICE HOURS OF THE RaiLwaY Boarp.

165. *Mr. Uppi 8aheb Bahadur : Will Government be pleased to
state if the office hours of the Railway Board have been changed from
10-30 A.M. to 4-30 to 9 A.M. to 6 P.M. * If so, will Government be pleased to
state the reasons which led to this change ?

Mr. P. R. Rau : The office hours have not been changed, but the
clerks in one of the branches, where the work has fallen into arrears, were
asked to work somewhat longer hours as a temporary measure.

FinpiNGS oF THE PopE COMMITTEE IN THE RaiLway Boarp’s OFFICE.

154. *Mr. Uppi 8aheb Bahadur : (a) Is it a fact that the investiga-
tions of Mr. Pope in the Railway Board’s office revealed many irregulari-
ties and condemned a large list of the present ministerial staff ¢

(b) If the reply to part (a) be in the affirmative, will. Government be
pleased to state what action, if any, has been taken in the case of :—

(i) those who were sent in for medical examination ;

(i) those who were declared unfit for upper division ;

(#3) those who were reported very badly by their branch ofticers ;
and

(iv) those who were found habituated to taking narcotic drugs’ like
opium, etc., during office hours ? ‘

(c) Will Government be pleased to lay a copy of the findings of the
Pope Committee in Railway Board’s office on the table of this House ?

Mr. P. R. Rau: (a) Mr. Pope and Mr. Case examined the pro-
cedure in the Railway Board’s office and made certain suggestions in
regard to improvement which are at present under the consideration of
the Board. Incidentally Mr. Case tested the work of some members of
the staff and reported unfavourably on a few of them.

(b) Government are unable to identify the cases referred to by the
Honourable Member, and cannot get any assistance in this direction from
Mr. Case’s report.

(¢} No. The report is a purely departmental document and not
intended for publication.

( 465.)
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METHOD OF PROMOTIONS IN THE GOVERNMENT OF IND1A DEPARTMENTS.

155. *Mr. Uppi Baheb Bahadur : (a) Will Government be pleased
to state the objects of maintaining seniority lists in all the Departmnents ?

(b) How are promotions from one grade to another made in the
case of (¢) branch vacancies and (#f) general vacancies in the Departments
of the Government of India ¢

(¢) How are transfers arranged from the routine branch to the regu-
lar branches of the Government of India Secretariat ! Are the men in
the lower division promoted, if they are considered fit to perform the
necessary duties, by seniority, or is it left to the establishment section to
nominate anybody, even though he may be junior-most, to be promoted in
the vacancies that occur !

The Homourable 8ir Harry Haig : (a) The object of maintaining
seniority lists is to, find,out readily, the relative positions of the ewmployees
in a Depgrtment when necessary. .

() All vacancies to be filled by promotion are treated as vacancies
in tke Department as a whole and filled on the basis of merit combined
with seniority from the general list of the establishment. In the case of
short vacancies, however, particularly in the grade of Superintendent, it is
open to Departments to make such arrangements as may be most conve-
nient from the point of view of departmental work.

As regards the Railway Departmentu‘ I ipvite attention to the reply
given to clause (a) of Mr. T. N. Ramakrishna Reddi’s question No. 1004
on the 28th ’Irf/[arch., 1933, R I

(c) Promotions are made by the officer in charge of the establishnient,
or other competent officer, who takes into consideration all the relevant
factors such' as exigenciés of wotk, merit, seniority, qualificutions: -antl
individual suitability for the particular work to be performed.

ot

TEMPORARY INFERIOR ESTABLISHMENT IN THE GOVERNMENT OF INDIA
SECRETARIAT.

156. *Mr. Uppi Saheb Bahadur : (¢) Will Government be pleased
to state if certain temporary establishment is charged to contingencies in
the various Departments of the Government of India Secretariat ¢ If so,
how lbpg have ‘these 'then’been in service and what are’ their duties

(b) What are the duties of watermen ? Do their duties include those
of a peon ?

The Honourable 8ir Harry Haig : (a) In the Government of India
Secretariat, chaukidars, farashes (who see to the dusting and cleaning
of officers’ and office rooms), bhishties and sweepers are paid from contin-
gencies. In some cases temporary peons are also paid from contingencies.
1 regret I caunot give particulars of the length of service of each of these
individuals. ' .

~ (b) The duties of watermen are to supply water and do not include
those of a peon. In the Railway Department, however, whole-time water-
men are employed and they are occasionally called upon to performn the
duties of a peon when not otherwise engaged.

¢ ’
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BUBINESS CARRIED ON BY THE MINISTERIAL STAFF OF THE GGOVERNMENT OF
INDIA.

167. *Mr. Uppi Saheb Bahadur : (a) Will Government be pleased
to state if enquiries were made by the Accountant General, Central Reve-
nues, regarding the receipt of fees, honoraria, bounties, etc by the minis-
terial staff of the offices of the Government of India under the following

classifications :

(¢) amateur doctors, mostly homceopathic, receiving fees ;

() working after office hours as coach in schools, athletic asso-
ciations, and other institutions, and receiving remuneration
for that

(1#i7) working as contractors during the time of move of the Govern-«
ment of India for the carriage of records ; and

(fv) carrying on business' of insurahce or money-lending in the
names of their minor sons, wives or other relatives ?

And if so, what action, if any, was taken ?

(b) Are these incomes shown in the annual income-tax returns, and is
income-tax paid oh them't ol

The Hondnrable 8ir James Qrigg : (a) No.

(b) Section 54 of the Income-tax Act debars me from giving this
information.
ACOEPTANCE OF PRESENTS FROM SUBORDINATES IN THE RaiLway Boarp’s
OFFICE.

168, *Mr. Uppi Saheb Bahadur : (a) Is it a fact that it is customary
in the Railway Board’s office to accept presents from their subordinates t

(b) Did Government receive any letter to this effect ! ‘

(¢) If the reply to part (b) be in the affirmative, what action, if any,
was taken by Government to crush .this evil ¢

Mr. P. R. Rau: (a) So far as’ Government' are aware, the reply
is emphatically in the negafive. L

(b) No.

“(¢) If they are furnished with evidence in support of the allegation,
Government will take suitable action.

PURCHASE BY THE INDIAN RAILWAYS OF Poppet Valves BY MRr. F. A. Popn.

159. *Mr, Uppi Saheb Bahadur: (a) Is it a fact that a
valve has been patented as Poppet Valve by Mr. F. A. Pope who ree ently
conducted an mvestlgatmn on Indian Railways, jointly with the makers
of this valve !

“(b) How many of these valves have been ordered by Indian Railwaya
for their use !

(¢) What is the total amount spent by Indian Railways on thesc talveg
durine the last three years !

L197LAD L8



468 LRGISLATIVE ASSEMBLY. [23rD JuLy 1934.

Mr, P. B, Rau: (a) No. I am afraid, my Honourable fricnd has
been misled by the name.

~ (b) There are at present about 200 locomotives fitted with Poppet
valves. ’ o
{¢) The information is not readily available.

IMpORT DUTY ON SUGAR.

160. *Seth Haji Abdooh Haroon : (a) Will Government be pleased
to state whether it is'a fact that this Assembly have passed Sugar Industry
(Protection) Act, 1932, Act No. XTII of 1982, which gives power to the
Governor General in Council to increase the duty imposed by section 2,
as under :

‘¢ If the Governor General in Oounecil is satisfied, after sush enquiry as he
thinks fit, that sugar not manufactured in India is being imported into British
India at such a price as is likely to render insufficient the benelits intended to be
conferred upon’ the sugar industries by the duties hmposed by BSection 2, he may,
by notification in the Gazette of India, increase such duty to such exteut as he
thinks fit.”’ ’

" (b) If the answer to part (a) above be in the affirmative, has the
attention of Government been drawn to the fact that sugar not manu-
factured in India is at present being imported into British India at such
8 price as renders insufficient the benefits intended to be eonferred upon
the sugar industries by the duties imposed by section 2 7

(¢) If the answer to part (b) above be in the affirmative, have Gov-
ernment set up any committee to enquire into the matter, and if not, when
do they propose to do so ?

. (d) Are Government aware that according to the Tariff Bpard’s
recommendations, least protection necessary for the sugar indnstry, as
soon as the price of foreign sugar dropped to below Rs. 4 per maund c. 1. f.
Caleutta, was Rs. 7-4-0 plus Annas 8, total Rs. 7-12-0 per cwt. ?

(e) Are Government aware that the present prices for foreign sugar
have dropped to considerably below Rs. 4 per maund c. ¢. f. Calcutta level,
and rule around Rs. 2-13-0 or Rs. 2-14-0 per maund, reduetion below IRs. 4
amounting to Rs. 1-2-0 to Rs. 1-3-0 per maund ¢ ’

(f) Are Government aware that in view of the above further reduc-
tion in the prices of foreign sugar below Rs. 4 per maund c. ¢. f. Caleutta
the protection of Rs. 7-12-0 per cwt. referred to in part (d) above does not
render sufficient the benefits intended to be conferred upon the sugar
industry by the duties imposed by section 2 ?

(g) If the answer to part (f) above be in the affirmative, do Govern-
mﬁnt ?propose to give relief to the sugar industry, and if so, how and
when '

(h) If the answer to part (f) above be in the afirmative, do Govern-
ment propose to increase the protection by raising the rate of present duty
onr imports of foreign sugar ¢

(¢) If the answer to part (k) abave be in the affirmative, do Govern-
ment propose to announce their intention early $
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The Honourable Bir Joseph Bhore : (a) Yes.
. c(lb) and (f). Governmant are not satisfied that the position is as
state

(¢) Does not arise.

(d)Yes.

(e) The present price of Java sugar at the ports’ works out at
Rs. 3-3-6 per maund ez-duty. '

(¢), (h) and (¥). Do not arise.

CADETS UNDERGOING TRAINING IN THE INDIAN MILITARY ACADEMY,
Denra Dun.

161. *Mr. Jagan Nath Aggarwal : (¢) Will Government be. pleased
to state if the full quota of cadets is undergoing training in the Indian
Military Academy at Dchra Dun ? If not, since when has the number
been less than the gnota agreed upon ¢

() Will Government be pleased to state if the number of cadets
actually undergoing training at the Royal Indian Military Academy,
Dehra Dun, is not short of the quota, agreed upon, by three cadets ?
1f so, do Government propose to fill up the said vacancies before the next
term of the Academy and thus man the Academy with the full strength ?

Lieut.-Colonel A. F. R. Lumby : (a) and (b). At the end of the last
term, on the 9th June, the Academy contained its full proportionate quota,
that is 120, of cadets under training for eommissions in the Indian Army ;
it will only reach its full authorised strength. of 150 when it re-opens next
month. Al vacancies which oceur during the course of a ierm are filled
up not later than the beginning of the following term.

The Indian States Forces Cadets have been under strength owing to
lack of qualified candidates since August, 1933, and the deficiency last
term reached 15 in an authorised strength of 40.

ALLEGED RAcCIAL DISCRIMINATION IN THE MATTER OF RECRUITMENT AND
PromoTIONS OF INDIAN GUARDS IN THE HowrAH DivisioN, East INDIAN
RamLway. ,

162. *Mr. Nabakumar Sing Dudhoria : (¢) Will Government be
pleased to state if it is a fact that the Indian Guards on the East Indian
Railway under the Divisional Superintendent, Howrah, appealed to the
Rallwny Doard Lompl.umn" agmnst racial dlscrlmmatlon in the matter of
their reeruitment and promotlonq f

(1) If the reply to part {«¢) be in the affirmative, what action has been
taken hy the Railway Foard on that appeal ¢

Mr. P. R. Rau: (a) No such - appeal has 30 far been reccivad by
the Railway Board.

() Does not arise.
GuNNER GUARDS IN THE HOWRAH DIvisioN, East INDIAN RaLway, .,

163. *Mr. Nabakumar Sing Dudhoria: Will Government be
pleased to state :

(a) the total strength of Gunner Guards under the Divisional
Superintendent, Howrah ;
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(b) the percentage ’of’bbsts held by Anglo-indmns and Indians in
cad ..\.the Bhdm M‘Gﬁardﬁ;' . o IR TR . : :

(c) the scale of pay of the Gunner Guards ;

(d) whether the Gunner Guards are supposed to work trains on the
\ main line ; 7 v o :
() the number of Indians who are drawing the maximum of
Grade IT and the number in Grade I ; and
(f) the total number of Guards in Grade I and in Grade II,
respectively ¢ [ ey
Mr. P. R. Ran : (a) to (f). I' would invite the Honourable Member’s
attention to pages 94 to 96 of Volume LII of Mr. K. M. Hassan’s ‘‘ Report
on the representation of Muslims and other minority communities in the
subordinate railway services ’’ which contains the information in the
possession of Governruent regarding the stafl referred to.

PassEs For. GuaRDs ON THE EaAST INDIAN RAILWAY,

164. *Mr. Nabakumar 8ing Dudhoria : (a) Will Government ~ be

gmaed to state if it is a fact that the Guards cn the Kastern Bengal

ailway are entitled to second class passes when their pay and mileage
allowances exceed Rs. 125 a month ! 0

(b) If the reply to part (a) be in the affirmative, why are not the
Guards of th¢ East Indian Railway given seeond class passes, when their
pay and mileage allowances exceed Rs. 116 ¢ .

Mr. P. R. Rau: (a) Yes.

(b) The rules for the issue of passes over the East Indian Railway
are not identical with those over the Eastern Bengal Railway. The ques-
tion of having uniformity in the pass rules over the Stute-managed Rail-
wa)s is under consideration.

Repuction 1IN THE NUMBER-6F PasseEs ON THE EasT INDIAN RaILway.

165, *Mr. Nabakumar S8ing Dudhoria : (s) Will Government be
‘Pleaseil to' Mtate if it is a fact that on the East Indian Railway employees
drawing pay of Rs. 116 and above are éntitled to four return or eight
single journey passes, whereas émployees drawing pay of Rs. 75 to Rs. 116
are entitled to three return or six single journey intermediate class passes
and those drawing pay of Rs. 74 and under are entitled to three rcturn or
six single journey third class: passes ?

~ (b) If the answer to part (a) be in the affirmative, what is the
Yeason for reduced number of passes for those receiving lower scales of
pay ?

(¢) Ty it a fact that no question of pay is taken into consideration in
the case of officers who are entitled to first class passes ! If so, why I8
there donsideration of pay for the subordinate staff in the matter of grant-
ing them passes ¢

Mr. P. R. Rau: (a) Yes, except that employees having not less
than 20 years’ service are entitled in addition to ome return or two single
journey passes. : - :
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""" (V) and (c). Certain arbitrary limits have to be fixed in order to
determine the class of accommodation an employee should bé allowed.
In view. of the large number of employees in subordinate ranks, pay
liniits are the only possible criteria. The number of passes admissible in a
year is limited sccording to the class of pass, as it is obvipusly necessary
for administrative reasons to set some limit to the grant of this privilege.

TERET OF STAFF ATTACHED TO TRANSPORTATION WORK ON RATLWAYS.

166. *Mr. Nabakumar B8ing Dudhoria : Wil Government be
pleased to state if the Railway Board propose to examine the question
and issue an uniform rule for all Railways in the matter of testing the
staff attached to trangportation working as i8'in existénce on the Eastern
Bengal Railway ¢ (On the Eastern Bengal Railway Officers and Inspeet-
ing Officers, when visiting a station on inspection, take oral examination
of staff attached to Transportation working.)

Mr, P. R. Rau : Presumably the Honourable Member refers to some
oral tests to which' transportation staff may ‘be put by Inspecting ‘officials
to see that they are converssnt with ‘gereral and snbsidiary rules. The
question of what tests are desithble in the case'of staff of the diiferent
Departments of a Railway is one which lies within the competence of
‘Agents of Railways and Government are not prepared to preseribe a uni-
form rule or procedure.

APPOINTMENT OF TRANSPORTATION INSPECTORS, COMMERCIAL, ON THE EAST
INDIAN RAILWAY.

1687, *Mr. Nabakumar Sing Dudhoria : (¢) Will Government be
pleased to state if it is a fact that recently sanction has been accorded
to the appointment of seven Transportation Inspectors, Commercial, in the
varions divisions on the East Indian Railway and that for the purpose
of filling up the appointments the Chief Operating Superintendent has
invited ‘recommendations from the Divisional Superintendent and the
Chief Commercial Manager ? - .

(b) If the reply to part (a) be in the afirmative, will Government be
pleased to state what the percentage is of the appointments that are held
by the Anglo-Indians and Europeans and by Indians respectively, in the
cadre of Transportation Inspectors, Commercial ¢

(¢) Is it'a fact that the recommendations made by the Divisional
Superintendent for the new appointments of Transportation Inspectors
are all in favour of Anglo~Indi:_1ns and Europeans and none tor Indians ¢

Mr. P. R. Rau: Government have no information. The creation
and filling of these posts is within the competence of the Agent. (Govern-
ment are confldent that the selection:for these pests will be made on
grounds of merit and not on communal considerations.

ANTI-INDIAN LEGISLATION IN ZANZI'BAB
168, *Mr. B. Das : (1) Hag the attention of Government been drawn

to- the Press report that the Zanzibar Governmeut are legislating (or
have already legislated) whereby Indians in Zanzibar will lose their
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xight to ae}(llum land. and fnrther Indians will - be restricted in their
rights ¢

(1) Ave Government aware of the feeling of perturbation and
_anxiety ercated all over India on account of this restriction of nghts of
Indians who have been settled for long in Zanzibar f ‘

(¢) Will Government be pleased to state what latest information they
have in their possession and. whether those four Bills are already placed on
the btatute-book ?

- {d) What steps have "Uovernment taken so far to * proteet the
.aceruing rights of Trdians in Zanzibyr k

Mr. G. 8. Bajpai : With your permission, Sir, I will answer ques-
.tions Nos. 168, .169 and 170 together. The attention of the Honourable
Member is invited to the reply given by me to Mr. Gaya Prasad Singh’s
question No. 148 on the 19th instant and to connected supplementn-ry
questions.

Mr. B. Das: Will Government kindly state why is it that the
.Colonial Secretary did not inform the Secretary of State for India in
time that such an anti-Indian legislation was being introduced in the
Zanzihar Council 1

Mr. G. 8. Bajpai : I am afraid I cannot say why the Secretary of
State for the Colonies did not inform the Secrctary of State for India.

Mr, B. Das : Did the Secretary of State possess any earlier informa-
tion than the iuformation which was given to hnn by ‘the Governmment df
India ?

Mr. G. 8. Bajpai : I am sure.he did not possess any earlier informa-
tion. because in that case he would have consulted the Government of
India.

Mr, B. Das : Has the attention of the Hononrable Member been
darawn to the speech of the er-Attorney-General of Zanzibar, Mr. Wiggins,
who stated that the policy of the Zangibar Government for the last three
years has becn entirely anti-Indian %

Mr. Q. 8..Bajpai : I have perused that speech, Sir.
| Mr. B Das Does the Honourable Member agree with that view ¥
Mr. G. 8. Bajpa.i That, Sir, is asking for an expression of. opinion.

Dr. Ziauddin Ahmad : May I ask whether the Government of India
xeceived a copy of the Land ‘Alienation Restriction Bill mentioned in ques-
tion No..169 (a) 1 .

Mr. G. 8. Bajpai : We have got in the normal co;(uise,,u qopy,gf the
Zsauzibar Official Gazette in which the Bill was publish ’

Dr. Zisuddin Ahmad : ‘Ts it posmble for the Honourable Member to
lay it on the table ¢ :

Mr. G. B. Bajpai : I have only one copy and I am afraid I cannot
spare it at the present moment as 1 need it for iny own personal use,
but 1 have asked for another copy. If my Honourable friend would like
o bave a look at my copy, I ean lend it to him temperarily, with plsasure.

'~ ,, Mr. Lalchand Navalrai: Is it not'a faét that the Zanzibar Govern-
mént wahts to force out Indians by these indirect methods 1"
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Mr.-G. 8, Bajpai: I am not prepared to sybscribe o that- mﬁqreuce
of my Honourable friend.

. IM?r Lalchand Navalrai : What -is t\he d:ﬂ'loulty 4n giving me that
reply

Mr. G. 8. Bajpdi : The dlfﬁculty is: that I do not entirely agree with
my Honourable friend, that is all. -

1

D1sQUALIFICATION OF INDIANS TO POSSESS LAND IN ZANZIBAR.

1169. *Mr. B. Das : (a¢) With reference to the cablegram received
by the Imperial Indian Citizenship Association (Bambay),” {rém the
Indian National Associetion, Zanzibar, and as published in the Sun of the
4th July, 1934, will Government be plea%d to state if the Land Alienation
Restriction Bill does not specifically aim at disqualification of Indisns
to pussess land in Zanzibar ¢

(b) Is it not a fact that the formation of Clove Growers Association
by Decree No. 2 is aimed at keeping Indians from taking part in clove
‘growing business or trading in cloves ?

.( ¢) Is it not a fact that Decrees Nos. 3 and 4 are aimed at destroying
Indian business in Zanzibar ?

SECURITY FOR THE INVESTMENTS MADE BY INDIANS IN ZANZIBAR.

+170. *Mr. B. Das : (n) Are Governinent aware that the Indians in
Zanzibar have invested 80 lakhs of rupees in business and mortgage of
the Arabs’ and natives’ properties ?

() If the Land Alienation Restriction Bill, as contained in Decree
No. 1 comes mtlo operation, what security will the Zanzibar Indians have
for all this Jarge sum of money invested there ?

(e) Is it not a fact that the connection of India with Zanzibar is
much older than the Christian era ?

DeruraTiON OF SIR LANCELOT GRAHAM TO LONDON.

171. *Mr. B. Das: (a) Will Government be pleased to stale
if Sir Lancelot Graham has been sent on deputation to London to help
in the draft of the New Constitution Bill ?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased o state the date from which Sir Lancelot Graham is placed on his
deputation work ¢

The Honourable 8ir Joseph . Bhore : (a) and (b). Sir Lancelot
Graham has been deputed to the India Office for work generally in con-
nection with Indian Constitutional Reform. He was placed on deputation
‘with effect from the afternoon of the 14th June, 19 4.

Mr. K. C. Neogy : Is it not a fact that we . have another officer
already there in the person of Sir James Dunnett domg somewhat similar
work ¢

. The Honourable 8ir Joseph Bhore : That 1s qmte true, Sir.

t For answer to this question, sce answer tb question No. 168,
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" M. K. 0. Nebgy : What additional duties will 8ir Laneelot Grabam
bave to perform therc f
""" THe Honourable Sir Joseph Bhore : I shall be replying in the next
question as to the duties that Sir Lancelot Graham may possibly be en-
trusted with. I may anticipate to this extent that it is & matter entirely
for the Secretary of State and we cannot say on what matters Sir Lancelot
Graham will be employed

DxrutaTiON OF SR La~ceLor Gnuuu TO LONDON

172. *Mr. B. Das : (a) Has the attention of Government been di*awn
to the Press report that the Joint Committee will report on the Indmn
Constltutmn sdme time in mid November this year ¢t - .

"(b) Is that Press report true, ahd if so, will Government be pleased
to <tate if Sir Lancelot Graham will assist in the preparation of the New
Constitution Bill prior to the presentation of the Joint Committee Report
to the Houses of Parliament ?

(¢) What is the special nature of work in which “Sir Lancelot
Grabham will be required to help the Parliamentary draftsman ?

(d) Is it a fact that Government contemplate deputing a few ez-
Recund Tablers to assist in the drafting of the New Constitution Bill ¢
The Honourable 8ir Joseph Bhore : (a) Yes.

* (b) and'(c). Government have no information other than has
‘appeared in the Press regarding the probable date of the presentation of
the Joint Committee’s report to Parliament. The nature of the work on
which Sir Lancelot Graham will be employed is a matter entirely within
the discretion of the Secretary of State. On this point reference is invited
to the answer given to the Honourable Member’s iiamediately preceding
guestion.

(d) So far as I am aware there is no such intention. .

Mr. K. C. Neogy : In view of the fact that Sir Lancelot Graham
will be assisting the Secretary of State and the India Office, do T take it
that the cost of his deputation will be borne hy His Ma)esty s (Government
and not by the Indian Govepnment ¥ | )

The Honourable 8ir Joseph Bhore : 1 am not prepared to make any
declaration on this point without notiee.

Mr, 8, 0. Mitra : May 1 take it that Sir Lancelot Graham has been

sent to London on the requisition of the Secretary of State and not on
the initiative of the Government of India f

The Honourable Bir Joseph Bhore : The Government of India were
undoubtedly consulted by the Secretary of State.

Mr. 8. 0. Mitra : Who took the initiative ¥ Was it al the sugges-
tion of the Secretary of State or was it the Government of India who
sent him there in addition to Sir James Dunnett ¢

The Honourable 8ir Joseph Bhore : I am not prepared to be precise
on that point without specific notice.

_ Mr. 8. 0. Mitra ; Will the Honourable M kindl, about
this matter and mform the Heous?anmlmb ¢ embel e mqg.ure
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The Honourable 8ir Joseph Bhore : If my Homourable friend will
put a question down, I will see.

Mr, 8. C. Hitra : Will the Honourable Member kindly take this as
4 notice ?

Mr. B. Das: Are Government prepared to ask the Secretary of
State to ask the British Government to bear the cost of Sir Lana.lot
Graham’s deputatlon P

The Honom'able 8ir Joseph Bhore I am not prepared to give my
Honourable’ friend an ithmediate answer to ‘this question.

Dr. Ziauddin Ahmad : May I ask whether the question, as to who
should pay the deputation allowance, was ever discussed by the Govern-
ment of India with the Secretary of State ! )
~ The Honourable Bir Joseph Bhore : I am not aware, Sir, whether
thal question was specifically considered. ‘

Dr. Ziauddin Ahmad : If it was not discussed and he was asked
by the Secretary of State, then naturally he should be ]’)dld by the Brmsh
Government.

The Honoura.ble 8ir Joseph Bhore That is my Honourable friend’s
inference. 3

Dr. Ziauddin Ahma.d: I am asking the Government of India
whether it is not a faet that he ought to be paid by the British Govern-
ment.

The Honourable 8ir Joseph Bhore : That ix also a matter of opinion.

Mr. Gaya Prasad S8ingh : Has not India got the prescriptive right
to foot such little bills ¢ (Luughter.)

RESEARCH CONDUCTED UNDER THE Lac. CEss COMMITTEE.

173. *Mr. B. Das : (¢) Has the attention of Government been drawn
to the articles in the Searchlight of Patna of the 13th May, regarding the
Laec Cess Committee 1 .

(b) Isit a fact that research under the Lac Cess Committee is mostly
concerned with Applied Chemical, Physio-Chemical and Electrical
Research ?

(¢) Is it a fact that there are no Industrial Chemists, Physicists or
Electrical experts on the Lac Cess Committee ¥

(d) Is it a fact that there is a Research Sub-Committee of the Lac
Cess Committee ¥ What is the personnel of the Sub-Committee, and what
are the qualifications of each member for expert knowledge and research ?

. (e) Will Government be pleased to state the personnel of correspond-
ing research sub-committees in England and the United States of America,
and the qualifications of their.members in research work 1

(f) Are Government satisfied that the three sub-committees in India,
England and America are at par in personnel and expert knowledge 1

(g) Are Government prepared to put in a few suitable scientists in
the Lac Cess Committee and amend the Lac Cess Act accordingly 1
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Mr. G. 8. .Bajpal: (@) Yes.- -~ -
(V) The branches of research referred to by the Hononrable Memm
have reedutly sesumed great importance:

(¢) One member of the Committee is 2 quahﬁed mdustna.l ahemmt

(d) and (e¢). A statement showmg the composition of the Sub-Com-
mittee of the Indian Lac Cess Committee and of the Lac Research Snb-
Committees in England and in the Umtcd States_is plaoed on the table.

(f) The three Committees are complementary to one another.
(g) The question is under consideration. - °

Statement showing the composition of the Ressarch Sub-Committes of the Indian Lao
Cess Committee and of the Lac Reacaroh Sub-Commitices. Cn Euyland and in the
United States.

(8) Indio—B8ub-Committee of the Lac Cess Committee—1. The Director of the
Tae Research Institute. Is a Chemist with 11 years’ experiemce of ‘Lac Research.

2. A member nominated by the Bihar and Orissa Governmment. At present the
Commissioner of the Chota Nagpur Division.

3. The Conservator of Forests, Bihar and Orissa. Has knowledge of Lac pro-
duction in forest areas and specialist knowledge of the trees which are the hosts of the
Lac inseet.

4. Mr. W, P. Dines. An Industrial Chemist with cxperience and kmowledgo of
both the manufacture and utilisation of Lac.

5. Mr. T. C. Mukerji, representing the Shellac Mannlactunng» Industry. Hae
commercial knowledge and experienée of the different qualitics of Lac und of the
trade in Lac.

6. Tho Imperial Entomologist. Has Research ezperionee in apphed entomology.
At the first meeting of the Bub-Committee Dr. Aldis, Physieal Chemist at the Lac
Research Institute, was co-opted to it.

. (b) Enrgland—Advisory Committcc on Lac Research—1. The High Commissioner
or India.

2. The Indian Trade Commissioner.
3. Mr. W. Duval, Chairman of the London Shellic Trade Association.

4. Dr. L. A, Jordan, Director of the Pnint and Varnish Research Bution,
Teddington.

5. Mr. W. Bayley-Parker, Chief Chemnt to the British Thomson Houstan Compeny,
Researech Laboratorics, Rugby.

6. Mr. A. Nutton of Mesars. Angelo Bros. Shellac Mmutacturen
7. Mr. A, J. Glbson, Special Lac Officer.

(¢) United States—The American Lac Research Bureau maintained by the United
Btatce Shellac Importers’ Association—1. Director. Dr. Gardner——Ruench Chemist.

2. Consultant. Dr. Olsen.
3. Consultant. Dr. Whitmore

(The Board of Directors of the ciation, fs o.lso advised in matters of research
policy by a Chemists’ Committee comprising four Chemists employéd by four’ ‘mand-
fucturing firms who are members of the Association. n.)

‘Mr. K. 0. Noogy With reference fo the. atiswer, to clause (@)
this question. will the Yonourable Member be pleased to stae whether
‘any oction i being taken by Government m(ﬂ i-egard‘ o fhe varlous
criticisms that have appenred in the Searchlight * '
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Mr. G, 8. Bajpai : I would invite my Honourable friend’s -attention
to the answer which I gave to part (g), that the question is under con-
gideration.

Mr. K. C. Neogy : Was that the sole point involved in that article ?
I thought there were several other points.

Mr. G. 8. Bajpai : All the points, which weré raised by my Honour-
able friend, during the November Session of the Assembly in Delhi and
in regard to which I gave an undertaking that they would be considered
by Government, are receiving consideration.

Mr. K. C. Neogy : Will the Honourable Member be pleased to state
whether he proposes to lay a statement on the table showing the result
of the consideration of this question by Government ?

Mr. G. 8. Bajpai: Certainly, Sir, I shall lay a statement ou the
table, but in due course ; that is to say, when the results of the considera-
tion become available. '

Mr. B. Das : With reference to the reply to part (d), does not the
statement show that the Committees in England and America are all com-
posed of experts, while, in the Indian Committee, the personnel, barring
one, is all composed of laymen ?

Mr. G. B. Bajpai : I would not go so far as to say that they are
all laymen. There is one layman on it.

Dr. Ziauddin Ahmad : May 1 ask whether the statement will be
laid before this Assembly, as otherwise the whole question will lapse
and the Honourable Member would not be bound to lay it on the table
before the next Assembly ¢

My, G. 8. Bajpai : My Honourable friend does not surely imply

that the next Assembly will be less interested in this subject than the
present {

Mr. 8 C. Mlltra : May I ask whether Government have considered
the question of putting on the Committee in its future reconstruetion more
chemists who arc adepts in this particular line of expert work ¢

Mr. G. 8. Bajpai : The position is that the whole structure of this
Committee is under consideration by Government at the present moment,

Dr. Ziauddin Ahmad : On a point of order. May I ask whether,
after this Assembly has been dissolved, the Honourable Member will lay
a statement without any fresh question being asked or whether a fresh
question would be necessary.

Mr. President (The Honourable Sir Shanmukham Chetty) : There
is no point of order in that. .

LEGISLATION ON THE PROTECTION OF STEEL INDUSTRY.

174. *Mr, B. Das; Will Government be pleased to state whether
they are bringing any legislation on the protection of steel industry in the
current Session of this House ¢

The Honourable Sir Joseph Bhore : The Honourable Member is
referred to the Government of India, Commerce Department, Press Com-
muniqué, dated the 12th July, 1934. .
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Mr. B. Das ; May 1 know when the Bill is likely to be introduced !
1 am sorry I have not seen the Communiqué.

The Honourable 8ir Joseph Bhore : I hope that it will be pessible
for me to introduce the Bill on some day this week. r
!

DisposaL oF SURPLUS SILVER.

175. *Mr. B. Das: (a) Will Government be pleased to state
whether they are giving an early day in this House for ascertaining the
view of the Legislature regarding disposal of surplus silver ?

(b) What effect, if any, has occurred on prices of silver on account of
the Roosevelt policy of conservation of silver in America t

(c) What is the present policy of Government regarding conser-
vation of silver for India ?

The Honourable 8ir James Grigg : (a) I would refer the Honourable
Member to the reply which my predecessor gave to Sir Cowasji Jehangir’s
question No. 125, on the 13th February, 1934. In accordance with the
undertaking then given, the matter was placed before the Standing
Finance Committee on the 12th and 20th of Mareh, 1934, and the Com-
mittee expressed a general approval of the arrangements proposed by Gov-
ernment for the disposal of the surplus silver to ‘be resained by Govern-
ment when the Reserve Bank is created, on the understanding that this
would not debar them from ecriticising the Government's pelicy with
regard to the sale of silver. These conclusions 6f the Committee have
been made known to Honourable Members by the eirculation of their pro-
ceedings, and no member of the Committee has suggested that a discus-
sion in the House is necessary.

~ (b) The price of silver per ounce in the London market on the 12th

March was 203d. ; on the 12th April, 20}d. ; on the 12th May, 194d. ; on
the 12th June, 198d. ; and, on the 12th July, it was back at ‘the price
(20%4d.) which ruled on the 12th March. I must leave the Honourable
Member himself to draw from these quotations any eonclusion he can as
to the effect of Mr. Roosevelt’s action on the prices of silver.

(¢) Our policy bas been explained in Sir' George  Sehuster’s speech,
proposing the ratification of the Silver Agreement; on the 21st November,
1933, and in Mr. Taylor’s speech, in the Council of State, on the 14th
December, 1933. I would refer the Honourable Member to these speeches.

Mr. B. Das : With reference to part (a) of the question, did not the
predecessor of the Honourable the g‘inance Member give an assurance
on the floor of the House that the House would be given a day for the
consideration of the question of the disposal of surplus silver ¢.

The Honourable 8ir James Grigg : My reading of his assurance was
that if there was a general desire for a discussion, a day would be given,
but my understanding of the position is that no such general desire has
manifested itself.

Mr. B. Das: May I tell the Honourable Member that there is'a
general desire on this side of the House to have a discussion !

Mr. President (The Honourable Sir Shanmukham Chetty) : When-
ever the Government undertake to give & day for the discussion of &
particular subject in case there is a general desire on the part of the
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House, then it is up to the Leaders of Parties to get into touch with the

Leader of the House and arrange for a discussion. The proceedings of

the House cannot go on smoothly if every individual member of a Party

gets up and says, on his own responsibility, that there is a general
esire.

Mr. B, Das : With reference to part (b) of the question, apart from
my own inferences about the Roosevelt policy, is it not the present
policy in America to conserve their resources of silver %

The Honourable 8ir James Grigg : That is a question very difficult
to answer in the short space customarily allowed to answers to parlia-
mentary questions. I shall be glad -to discuss it with my Honourable
friend in private : I think it will take too long to do it here.

' 'ESTABLISHMENT OF THE RESERVE BANK oF INDIA.

176. *Mr. B. Das : (a) Willl Government ‘be - pleased to ‘'stale
what action has so far been taken to constitute the Reserve Bank of India
ginee the Reserve Bank Act was placed on the Statute-book -

() What is the probable date when shares of the Reserve Iank
will be placed on the market ?

(¢) Have Government so far mcurred any expenditure on the Reserve
Bank, and, if so, to what extent ¢

The Honourable Bir James Grigg : (¢) The detailed arrangements
for setting up the bank have been under active investigation and are now
in a fairly advanced stage of preparation. A senior officer is shortly to
be placed on special duty to see to their completion, so far as that is
possible before the Central Board is actually constituted.

(b) After the supplementary questions that my Honourable friend
has put, he will not be surprised to hear that I am not yet in a posltwn to
make any announcement. ) |

(¢) No, except in so far as expenditure is being inourred on working
out the detailed arrangements I have mentioned under (a).

Mr. B. Das : Is it not a fact that the Honourable Member’s prede-
cessor announced that Mr. Darling of the Punjab will be placed on
special work in connection with the work on rural c:edit facilities ?

The Honourable 8ir James Gng‘g' That is only one side of the
preparatory work for the Bank ; it is a very important side ; but, if my
Honourable friend, will allow me to say so, it is not the main purpose
of the Reserve Bank and the other preparations are even more import-
ant. '

Mr. B. Das : Have not Mr. Darling’s services so far been requisi-
tioned by the Government of India ?

The Honourable 8ir James Grigg : I understand that Mr. Darling
will very shortly land in India.

Dr. Ziauddin Ahmad : May I ask whether the Finance Member will
lay the matter before the Standing Finance Committee for the con-
firmation -of expenditure in this connection %
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The Honourable 8ir James Grigg : I do not think the Honourable
Member can have heard properly my reply to part (¢) of the question.
The question was :

¢ Have Government so far incurred any expenﬁit,ure on the Reserve Bank, and,
if so, to what extent ?’’

The answer to it was :

‘“ No, except in so0 far as expenditure is being incurred on working eut the
detailed arrangements I have mentioned under (a)’’.

The main expenditure is the placing .on special daty of a semior
officer and that has not yet occurred. Most of the preparations have
been done in ‘the ordinary course of the Finance Department’s work.

Dr. Ziauddin Ahmad : My question was, will the matter be laid
before the Standing Finance Committee before the expenditure has
actually been incurred ?

The Honourable Bir James @rigg : I can give no such pledgc,
because the main purport of the questions addressed to me from the
other side of the House has been that we were being too slow in prepar-
ing for the setting up of the Reserve Bank. As then there is a certain
amount of urgency about it, T can give no sort of pledge that we wonld
obtain the approval of the Standing Finance Committee before incur-
ring any expenditure at all.

Mr. B. Das: Has the attention of the Ionourable Member becn
drawn to the Press report that Mr., Shanker Rau is being placed on
speeial duty in connection with the Reserve Bank !

The Honourable 8ir James Grigg : I.have said that a senior officer
is shortly to be placed on special duty to see to the completion of the
arrangements.

Maulvi Muhammad Shafee Daocodi : Should not the House be in
possession of the probable date when the shares of the Reserve Bank
will be placed on the market ?

The Honourable 8ir James QGrigg : No, Sir.

Maulvi Muhammmsd Shafee Daocodt : Why not ¢

The Honourable Sir James Grigg : I should have thought the
answer to that was obvious.

Mr. K C. Neogy : Is the Honourable Member’s disinclination t¢
place the matter before the Standing Finance Committee dwe to short-
mness of time or is it based on grounds of poliey 1

The Honourable Bir James Grigg : It is based on an unwillingness
to commit myself to doing something which it may be quite impossible
to do in any case.

Mr. K. C. Neogy : Why does the llonourable Member think at this

time of the ycar that it will not be possible for him to summon the
Standing Finance Committee to do the work ¢

The Honourable 8ir James Grigg : Because practically no expendi-
ture has yet been incurred.

Mr. K. 0. Neogy : Supposing the expenditure has to be incurred
and supposing this IHouse is still in being, does the Honourable Mcmboer
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still think that it will not be right on his part or feasible to summen
the Standing Finance Committee to be consulted {

The Honourable 8ir James Grigg : It is the universal rule, I think,
in every parliamentary institution in the world that Members in charge
of Departments are exempt from answering hypothetical questions. I
must plead the same privilege.

. Mr. Gaya Prasad 8ingh: Did the Honourable Member just now
say that some expenditure with regard to the details in the setting up
of the Reserve Bank has already been incurred ?

The Honourable Bir James Grigg : The answer is no, except in 50
far as expenditure is being incurred in the near future, and that ex-
penditure is simply the placing on special duty of a senior officer.

Mr. K. C. Neogy : Why was not this particular item of expendi-
ture, namely, that involved in the placing of an officer on special duty,
placed before the Standing Finance Committee ? h

The Honourable Bir James Grigg : Because it has not yet been
incurred.

Mr. K. C. Neogy : The Honourable Member, I take it, has decided to
incur it without consulting the Standing Finance Committee ?

The Honourable 8ir James Qrigg : The business of Government
must be carried on.

Mr K. 0. Neogy : Has the Honourable Member come to the con-
clusion that the business of the Government cannot be carried on if
the Standing Finance Committee is consulted ?

Mr. President (The Honourable Sir Shanmukham Chetty) : There
appears to be a great deal of misunderstanding in the gquestions and
answers with regard to this point. Definite rules have been laid
down as to what are the items of expenditure which ought to be placed
before the Standing Finance Committee, and the Chair takes it that thc
Government in the usual course will comply with this rule.

The Honourable 8ir James Grigg : Certainly, Sir ; but I have just
been reminded that in this particular case the whole of the expenditure
which has been incurred, which is negligible, and that which will Dbe
incurred by the placing of a senior officer on special duty is non-voted,
and, therefore, there is no obligation to bring it before the Standing
Finance Committee. _

Mr. Gaya Prasad 8ingh : May I know, Sir, if the expenditure, which
is being incurred or which is likely to be incurred in connection with
the placing of an officer on special duty, is all non-voted or there are
some votable items also in that connection f

The Honourable 8ir James QGrigg : My information is; it is all
non-voted.

Mr. D. K. Lahiri Chaudhuri : Is it not a fact, Sir, that cases of
non-voted items of expenditure also should be placed before the Stand-

ing Finance Committee for approval ?
The Honourable 8ir James Grigg : Speaking off-hand,—I have had
no experience of these matters,—I understand there is no necessity to
L197TLAD B
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bring items relating to non-voted expenditure before the Standing
PFinanee Committee. o '

Mr. Gaya Prasad 8ingh: Is it not a fact that ndn-voted‘ items
come before the Standing Finance Committee for approval -when ex-
penditure relating to new services has to be incurred ?

The Honourable 8ir James Grigg : Only if they are presented in
connection with new services involving voted expenditure.

8ir Abdur Rahim : Will the Honourable Member comply with
the rules and practices that have hitherto been observed in this
matter !

The Honourable Bir James Qrigg : Certainly, whatever they are.

Mr. Gaya Prasad 8ingh: May 1 know approximately the amouni
of expenditure which is likely to be incurred in connection with the

placing of that senior officer on this particular work 1 -

The Honoureble Sir James Grigg : I will look into that.

Mr. Lalchand Navalrai : May 1 know if any rules have been made
or any policy laid down in regard to recruitment for the establishment
of the Reserve Bank ?

The Honourable Sir James Grigg : That is precisely why a senior
officer is being placed on special duty—to investigate some of those
matters. o

Mr. Lalchand Navalrai : May I know if the recrunitment will be
made through the Public Service Commission, or, if it is net so, how
will it be made ?

The Honourable Sir James Grigg : I cannot possibly make any
statement about that just now.

Mr. Lalchand Navalrai : Will the Hononrable Member make some
statement about it some day when he can ?

The Honourable Sir James Grigg : When I can, but not before.

Dr. Ziauddin Ahmad : Is it not a fact, Sir, that the Honourable
Member, in his capacity as Chairman of the Standing Finance Com-
mittee, is himself the custodian of the rights and duties of that Com-
mittee ! ‘ '

The Honourable 8ir James Grigg : Yes, and those privileges and
duties will be fully safeguarded. i

Dr. Ziauddin Ahmad : Will he be pleased, as Chairman of the
Standing Finance Committee, to ask the Finance Member of the
Government of India to see that the privileges and duties of that Com-
mittee are fully carried out and that no departure is made from the
practice hitherto followed ?

The Honoureble Bir James Grigg : I will. certainly ask myself
that question, and I hope that I shall give myself a sensible answer.

. Mr. B. Das : May I know, Sir, if this non-voted officer is nat being
assisted by a chaprassi and stenographer, so that part of the expendi-
ture is still votable ? .

The Honourable Sir James Grigg : 1 must have notice. of. that, Sir.
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Sirdar Harbans 8ingh Brar : Is it not a fact, Sir, that in previous
vears, cases of officers placed on special duty, whose salaries were
non-voted, were placed before the Standing Finance Committee
for upproval as in the case of the Honourable Sir Harry Haig who
was placed on special duty twice or thrice before he was appointed
Home Member, and sanction was always obtained of the Standing
Finance Committee ?

Mr. Gaya Prasad Singh : I hope the Honourable the Finance Memn-
ber is not departing from the rights and privileges which have hitherto
been followed by the Standmw Finance Committee ?

The Homnourable 8ir James Grigg : No.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair does not think it was the intention of the Honourable the Finance
Member to announce any departure from the recognised policy of the
Government in placing matters before the Standing Finance Com-
mittee. ,

The Honourable 8ir James Qrigg : That is quite so. What I re-
fused to give was any undertaking that no expenditure should be
incurred or no action taken until the Standing Finance Committee had
actually approved. I understand that the rules of procedure in this
country provide for the Government taking action in cases of urgency
in advance of the approval of the Standing Finance Committee. .I am
quite unwilling to waive those rules.

Mr, President (The Honourable Sir Shanmukham Chetty) : In
any case, it is not the intention of the Honourable the Finance Member
to vary the practice that has so far been followed with regard to the
placing of such matters before the Standing Finance Committee ?

The Honourable 8ir James Grigg : Not at all, Sir.

REPORT OF THE INDIAN COLONiZATION ENQUIRY COMMITTEE OF SOUTH
- AFRBIOA.

177. *Mr. B. Das: (¢) Will Government be pleased to state
if they consented to the preliminary imvestigation report of the Indian
Colonization Enquiry Committee by the Government of South Afriea ?

(b) At the time of giving such consent, did Government of India agree
to the point that this alien Committee should recommend as to how and
where India should provide a colony for her surplus population ?

(¢) Will Government be pleased to lay on the table of this House
all relevant correspondence that passed between them and the South
Africun Government ?

Mr. G. 8. Bajpai: (¢) and (b). The attention of the Honourable
Member is invited to the replies given by me to the supplementary ques-
tions asked by him on the 18th instent, in connection with Mr. Ranga
Iyer’s short notice question on the subject of the Report.

(¢) Government regret that they are unable to lay a copy of the
correspondenee on the table of the House.

APPOINTMENT OF A JOINT COMMISSION TO EXPLORE CIOLONIZATION Scnmms
i FOR SouTH AFRICAN INDIANS.

178. *Mr. B. Das: (a) Will Government be pleased to state
the reasons which prevented the appeintment of the Joint Commisgion as
was agreed -at the 1932 Round Table Conference !

L197LAD B2
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'15) Will Government. be pleased to. state if the 1932 Agreemant
regarding appointment of a Joint Commission to explore colonizatiou
schemes for South African Indians still holds good, and if so, when will
such a Joint Commission materialise ?

Mr. G. 8. Bajpai : (a) and (b). The initiative in this matter rested
with the Union Government who decided to appoint a preliminary Com-
mittee in South Africa first. a

RePORT OF THE INDIAN COLONIZATION ENQUIRY COMMITTEE OF SOUTE AFRICA.

179. *Mr. B. Das * What cerrespondence have the Government of
India sent to the Government of South Africa on the advice of the Com-
mittce over colonization of India ' Will Government kindly lay on the
table all letiers and cahles that have passed between them since the publi-
catiou of .the report ?

Mr. G. 8. Bajpai : I would invite the Honourable Member's gtten-
tion to the answer 1 gave to Mr. Rangs Iysr’s'short notice question’ 4n the
18th instant. Government have not yet formed or communicated their
views on the recommendations of the Committee to the Union Government.

Mr B Das: Has the Union Government addressed any letter or
cable to the Government of India on the matter ¢ _ .

Mr. G. 8. Bajpai : Merely a communication, Sir, inquiring as to
whether the Government of India will be agreeable to the publication oi
the Report on a certain date. .

ToraL CarrraL EXPENDITURE ON ROLLING STOOK.

130. *Mr, K. P. Thampan ; Will Government Le pleased to state :

{a) the total capital expenditure on rolling stock—stating figures
separately for locomotive engines and wagons—for the years
1919 to 1934 ; , o

/b) how much of .it was spent in India, Great Britain and foreign
countries ; and

(c) what steps they are taking to make this country self-contained
in respect of the requirements of its Railways !

Mr. P. B. Ran: (a) The total expenditure on locomotive engines
and wagons, during the 15 years referred to, amounted to 30,49 and 41,56
lakhs, respectively.

(b) The detailed information is not available, but I would imform
the Honourable Member that locomotives are only manufactured in Indis
at the Bombay, Baroda and Central India Railway Workshops at
Ajmer. During the last few years an average of 15 Metre Gauge loco-

motives per annum have been built at Ajmer at a cost of approximately
Rs. 62,000 each.

Wagons complete, with the exception of certain components such as
wheels and axles, buffers, et¢., are manufactured in India and railways
requirements of I. R. 8. wagons are ordered from Indian builders.
2. (¢) The attentien of the Honourable Member is invited to the Gov-
ernment of India, Industries and ' Labour Department Resolution

No. 8217, dated the 12th December, 1929 [printed as Appendix I (A) ia
the State Railway Code (Revised)], a copy of which is in the Library of
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the House. The Railway Board are actively following the policy therein

enunciated, for encouraging indigenous industries. The subject of con-

strueting locomotives in India is mow under considergtion.

CLERKS WORKING AS DESPATCHERS AND DIARISTS IN THE GOVERNMENT OF
INDIA DEPARTMENTS.

181. *Mr. K. P. Thampan : (a) Will Government be pleased to state
whether there are some clerks in certain departments drawing more than
Rs. 200 per month, who do only despatching work or work as diarists 1
(b) If the answer to part (a) be in the affirmative, how many such
clerks are there and in which departments ?

(c) What is the highest salary now drawn by such a clerk f

(d) Have Government considered whether they cannot in the intercsts
of economy be put on some more responsible work elséwhere, or
retrenched ?

The Honourable 8ir Harry Haig : I lay on the table a statement
containing the information required by the Honourable: Member. '

Siatement showing the number of olerks in the Government of India Secretariat trmn
are drawing pay of more than Rs. 200 a month, and who are doing work ak

diarist or despatcher.

e

Name
of No. of clerks.

Department.

Pay. Remarks.

Ra.

300 There is only one post of des-

Education, Health| 1 (Dﬁap&toher)

and Lands.

Pinance

and

Forei
Political.

{ 1 Despatcher
2

1 Diarist

1 (Despatcher)

(substantive)
Rs. 325 (on
probation).

268
236

patcher in the Department,
and as the work is very heavy
at all times and at times of a
confidential nature it is neces-
sary to employ & senior an
trustworthy clerk. ﬁe
existing incumbent is nearing
the age of superannuation.

It is not oonsidered desirable
to transfer them to other work
or to retrench them, as the
despatcher is nearing the age
of superannuation apd the
diarist’s work is considersd
to be as responsible as most
of the other duties which can
be entrusted to a clerk of his

pay and status. '

He is the senior despatcher,
The specia] nature of work
in the Foreign and Political
Department makes it nege:
sary to have senior man to
do the despatching of secret
and confidential work.

——
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LIBRARIANS ATTACHED TO THE GOVERNMENT OF INDIA DEPARTMENTS,

182. *Mr. K. P. Thampan: (s) Will Government - please state
whether there are separate librarians attached to every department ¥ If

80, how many ?

(b) What is the grade of their salary and the
by each at present !

The Honourable 8ir Harry Haig : I lay on the table a statement con-
taining the information required by the Honourablg Member.

amount actually drawu

Statement showing the number of Librarians attacked to the Departmenia of The

Government of India, together with their pays and grades.

Name of Depart- | No.of Grade. Pay. Remarks.
ment. Libra-
rians.
1 2 3 ¢ .8
Rs. Rs.

Military Finanoce . . .. ..

Amy ..

Railway 1* 100—5—200 * The post has beea
held in aboyanoce since
1st March 1932 as »

, measure of economy.

Legislative 1 200—15—500 410

. (E. B. at 365).
" 1 Libra- 100—8—300 253t fslnolmive of Rs. 25
rian, - Special pey.
1 Assist- (11 Division.) 180 pey
Commerce . ant
Libra-
rian.
Inyerial Council of | 1 200—15—385 365
* Agricultural Re- | E. B. 380—15—500.
search.
Foreigh and Political | 200—15—500 475
Finance 13 | 100—8—300—25—350 826 | $ There is no separate
(11 Division). post of librarian. A
seoond division clerk
rms the duties in

. addition to other work.

Industries and 1 124—8—300 212

Labour. )

Legislative Assembly, 1§ 200—15—366 320 | §In charge of the Lib-

(E.B. 380—15—800) rary of the Indian
(First Division). Legislature.
Education Health 4| | 200—15—365—E. B 260 | || All these men are
and Lands. 880—16—-500 (First working in the Jmpe-
Division). __rial Becrotariat Libra-
100—8—300—25-350 244 | ‘ry which is under the
(Second Division). sdministrative aont}"l
164 | of Eduoation
Homo . 60—2—80—3—85+- 64 | - Hoalth and Lands De-
E. B.3—128. partment.
(New soale of the 4
Routine Division).

ve -
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WAIVING OF THE DISQUALIFICATION OF CONGRESS CANDIDATES CONVICTED
FOR OFFENCES IN CONNECTION WITH THE CiviL DISOBEDIENCE
MOVEMENT. ‘ T

183, “Mr. Abdul Matin Chaudhury : (¢) Will Government be pleased
to state it they propose to waive the disqualification under rule 5, sub-
rule (2) of the Legislative Assembly Electoral Rules and' Regulatlons
in the case of Congress candidates convicted of any of the offences under
any of the Ordinances, or the Indian Penal Code, in connection with
the Civil Disobedience Movement ?

(b) 1f the reply to part (a) be in the affirmative, do Governraent
propose to (7) issue a communique stating their geneml pollcy in re-
gard to such cases, or (¢#t) deal with each individual case ?

(¢) If the reply to part () of part (b) above be in the affirmative,
will it be left to Local Glovernments to deal with such cases ¢

The Honourable 8ir Harry Haig : (a), () and (¢). Provision iy
made in the Electoral Rules that on application made by a person dis-
qualified under Rule 5, sub-rule (2), and with the previous approval of
the Governor General in Council the Local Government may remove
the disqualification. There is no intention of departing from the pro-
cedure laid down in the Rules. Any person who wishes his disqualifi-
cation removed will have to apply to the Local Government. The Gov-
ernment of India are at present in correspondence with Local Govern-
ments in regard to the treatment of such applications.

Mr. Lalchand Navalrai : Are there any Rules for such exemption 1

The Honourable 8ir Harry Haig : The Rule is that to which I have
just referred,—Rule 5, sub-rule (2).

Mr. K. 0..Neog'y : Do I take it then that the Government have de-
cided not to issue any general orders waiving the disqualifications in
the case of Civil Disobedience prisoners §

The Honourable 8ir Harry Haig : They have decided not to mako

any amendment in thé existing Rule ; but, as I have said, thcy are in
correspoudence. at the present moment with the Local Governments in

regard to the application of those Rules.

Mr. D. K. Lahiri Chaudhury : Have (xovcrnment received any appli-
eations till now ¢

The Honourable 8ir Harry Haig : No applications have reached the
Government of India so far.
. Mr. Abdul Matin Chaudhury : Will the result of their correspond-
ence with the Local Governments he commumcated to the public. by
means of a communiqué ¢

The Honourable 8ir Harry Ha.xg ‘No, Sir ; that is not our intcntion.

Mr. K. O. Neogy : Is it a fact, Sir, that so far as the Bengal Gov-
ernment are concerned, while the Executive Councillors are in favour
of removing the dlsquallﬁcatlons the ‘‘ popular ’’ Ministers are all
opposed to such removal of the dlsquahﬁcatlons ?

The Honourable 8ir Harry Haig : I do not thmk I can......

Mr. President (The Honourable Sir Shanmuklam Chetty) : The
Honourable Member need not answer that question.
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AZRUL BoMBARDMENT ON THE -SOUTHERN WAZIRISTAN IN THE Tzans-

" FPRONTIER AREA.

184. *Mr. M. Maswood Ahmad : (a) Has the attention of Govern-

t been drawn to the article Sarhad par Gola bars shrpo ho gas, pub-
wed on page g of the Khslafat, Bombay, dated the 14th June, 1934 ¢

(b) Will Government be pleased to state whether the news, as nub:
lished, is eorrect and if it is correct, what were the reasons which led %
the acrial bombardment on Southern Waziristan in the trans-fronticr
area !

(6) Will Government be pleased to state (i) om which villages the
bombs were actually dropped, (i) how many bombs were dropped on
each village, and (4%) what were the estimated losses of each village !

{2} Do QGovermment propose to change the policy of aerial bombard-
ment on the population of the trans-frontier area !

Mr H A F. Metcalfe : (a) Yes.

(b) The report is entirely without foundation and an official contra-
diction was published on the 13th June, 1934, when the report first
appeared in the Press.

(#) and (d). Do not arise.

InTRODUCTION OF CREW SYSTEM AND MoODY-WaARD SYSTEM OF TIOKET
CrrcKkING ON THE EAsT INDIAN RAlLWAY.

165. *Khan Bahadur Haji Wajihuddin : (a) Did the Agent, East
Indian Railway, ever report to the Railway Board ‘that the old systrm
of checking tickets (when it operated) was not efficacious ?

(b) Did the Agent, East Indian Railway, desire the introduction of
Crew system and Moody-Ward system on his Railway of his own initiative
or did he simply approve of their introduction when a suggestion was
made to him from different quarters ! ‘ o

Mr. P. R. Rau: (¢) and (b). I cannot trace any such report, but
the Agent, East Indian Railway, was a member of the Committee which
recommended in 1926 the introduetion, as an experimental measure, of
the crew system as a means primarily of preventing passengers from
entraining without tickets. In 1927, he recommended its extension
over the entire East Indian Railway system, As regards the system
recommended by the Moody-Ward Committee, the Agent, East Indian
Railway, agreed with the view that the crew system should be abolished
a:\‘d th:le arrangement recommended by the Moody-Ward Commitiee
adopted.

Lieut.-Oolonel 8ir Henry Gidney : Will the Honourable Member,
who is also the Financial Commissioner for Railways, inform this Housc
what approximately is the cost of maintaiting the crew systera on the East

ndian Railway, as compared with the gain accruing from the traffic of
assengers travelling without tickets and excess fares !

Mr. P. R. Rqu : I think, 8ir, I mug} ask for notige of that question.

_ Lisut.-Oplone] 8iz Henry Gidney : I5 it not a fact that the Audit
Department has not up. to date been gble to obtain this information *
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Mr. P. R. Rau:: It is a difficult matter to ascertain what would
have been the earnings if the erew system had not been introduced.

Lieut.-Colonel 8ir Henry Gidney : Is it not a fact that various Agents
of various Railways have condemned the crew system and have gone
back to the old ticket collecting system, for instance, on the Bengal Nag-
pur Railway and the E. B. Railway, and that none of the Company-
managed Réilways have the crew system in force ?

_ Mr. P. B. Rau: I believe, Sir, the crew system is not at present in
existence except in isolated sections of certain Railways.

Lieut.-Colonel 8ir Henry Gidumey : Is it not a fact that the crew
system has been foisted on State Railways by the Railway Board !

Mr. P. B. Rau : I have just replied to that guestion.

Mr. Lalchand Navalrai : Is the Honourable Member in a position to
make a statement with regard to the complaints which have been lyin
with the Honourable Member regarding the revision of their allowauces}

Mr. P. R. Rau : I think, Sir, that does not arise out of this question,
but it arises out of a later question,

Dr. Ziauddin Ahmad : I did not quite follow the Honourable
Member’s reply to part (a). Did the Honourable gentleman say that
the Agent definitely said that the old system was not efficacious ?

Mr. P. R. Rau : I said I could not trace any such report.

Dr. Ziauddin Ahmad : Is it not a fact that the Agent expressed no
opinion, but the Railway Board took the entire initiative to change the
system ?7°

Mr. P. R. Rau: As I have already informed the House, the Agent
of the E. 1. Railway was a member of the Committee which recommended
the crew system.

Mr. Abdul Matin Chaudhury : Is it not a fact that the value of the
crew system lies in the deterrent effect which it has on people travelling
without tickets and it cannot be measutred in terms 6f money ?

Nr. P. B. Ran : That was its object.
ILLiciT TRAVELLING ON RaiLways.

186. *Khan Bahadur Haji Wajihuddin : (¢) Are Government aware
that the Agent, East Indian Railway, in reply to part (c¢) of question
No. 155 (reply laid on the table of this House on the 9th April, 1934),
states that now the Travelling Ticket Examiners perform other services
to the public and will Government be pleased to enquire and state whether
the performance of these ‘¢ other services "’ i incumbént on them in view
of the fact that their ‘‘ main duty is detection ’’ [as admitted by the
Agent in part (b) of the question] ?

(b) Where are these other daties tabled and announced to the em-
ployees ?

(¢) What are those various other services !

(d) Were such services not performed under the old system by the
Travelling Ticket Inspectors controlled by Accounts ¥ If not, why not 7
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Mr. P. B. Ran : With your permission, Sir, I proposé to reply to
questions Nos. 186, 190 and 191 together. . .

_I have called for certain information from the Agent, East Indian
Railway, and will lay a reply on the table in due course.

Mr. Lalchand Navalrai : Now the Honourable Member can reply to
my question. Has any consideration been given to the complaints of
these ticket examiners with regard to their allowances ?

Mr. P. R. Raa : T am afraid I must ask my Honourable friend to
wait a little bit more. That arises nnder question No. 193.

ILLiciT TRAVELLING ON RAILWAYS.

187. *Kban Bahadur Haji Wajihuddin : (a) Are Government aware
that the Agent, East Indian Railway, says ‘‘ The only test of efli¢iency
is the prevention' of illicit travelling ’’, and in this connection, will Gov-
ernment be pleased to state if it is not a fact that it has lately been admitted
that the efficiency of a Travelling Ticket Examiner is judged from his
earnings ?

(b) Is it a fact that the efficiency of the system de‘l!e.nds on prevei-
tion of illicit travelling, which means no earnings by the Travelling Ticket
Examiners §

Mr. P. B. Rau : (a) The reply to the first part is in the afirmative.
As regards the second part, I shall be glad if the Honourable Member
will tell me by whom and when such an admission was made.

(b) If the ideal can be attained and no passenger travels without
a ticket, Travelling Ticket Examiners will obviously have no earnings
to credit to the Administration.

EMPLOYMENTS OF TWO SQUADS OF SPECIAL TICRET EXAMINERS ON THE EAST
INDIAN RarLway. o

188, *Kban Bahadur Haji Wajibuddin : (a) With reference to the
reply given to starred question No. 553 (a), (b) and (¢), as laid on
the table of this House on the 7th April, 1934, will Government be pl
to state if it is a fact that the men utilised belonged to Workshops, ete,
and drew wueh less pay than what was offered to them for this ticket
cbecking work ?

(b) What was the pay of each individual in his former eapacity !

(c) Why were they given higher rate of pay ?

(d) On what considerations was it thought necessary to have this
suxiliary check by Watch and Ward conducted by purely Anglo-Indian
and EKuropean boys ?

(¢) On what considerations was it thought necessary to have this
suxiliary eheek in addition to the existing number of 650 Travelling
Ticket Examiners 1 .

(f) Was any such auxiliary force ever thought expedient when the
Travelling Ticket Inspectors worked under the Accounts control und weré

about’ 150 in.all as against 650 (Travelling Tioket Examiners) employed
now
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Mr, P. B. Rau: (a) The men were employed in Locomotive Run-
ning Sheds under the control of the Chief Operating bupermtendent
The reply to the second part of the Honourable Member’s question is

m the aﬂ‘lrmatxve

(b) The emoluments of various individuals varied from about Rs. 12
to &bout Rs. 30 per mensem.

(¢) The pay given approximated to that drawn by Travelling Ticket
Examiners, as the nature of their work and the conditions under which
it had to be performed were similar to those of Travelling Ticket Exa-
miners.

() and (e). The Agent, East Indian Railway, considered it de-
sirable to institute an intensive auxiliary check as he was satisfied that
this had become necessary. The men were selected from amongst those
who were temporarily surplus to requirements and who had no possible
connection with staff then employved as Travelling Ticket Examiners or
Ticket Collectors.

(f) 1 regret it is not possible to say at this distant date what auxi-
liary checks were previously exercised.

Dr. Ziauddin ‘Ahmad : May I ask whether this Watch and Ward is
also to look after the work of the railway servants ?

Mr. P. R. Rau: The Watch and Ward Department’s function is
different, but there is nothing to prevent its being used for this purpose
as well.

Dr. Ziauddin Ahmad : Will they employ the Wateh and Ward to look
after the work of the officers also ?

Mr. P. R. Rau : I have not heard any proposal to that effect.

ForMATION OF SQUADS FOR T10KET CHECKING ON THE EAsT INDIAN RAILWAY.

189. *Khan Bahadur Haji Wajihuddin : (@) With refersncs to
starred question No. 835, parts (a¢) and (b), reply to which was laid in
this House on the Tth Aprll 1934, will Government be pleased to state,
why the choice of ‘such auxiliary check was made in respect of Watch and

Ward deparrment ¢

(b) Is it a fact that dealing with excess fare matters is purely a com-
mercial or audit concern and is not the function of the Watch and Ward ¢

(¢) Is it a fact that the Anglo-Indian and European boys who were
utilised for the purpose had no previous experience in ticket checking

work !

(d) Is it a fact that they never passed any quahfymg test §

(e¢) ‘Why was no Tndian utilised for this auxiliary work and on what
definite considerations was it exclusively monopolised by Ang]o Indmn and
European community

(f) Were these men surplus for requirements, and why was extra
and higher pay given to these men ?

(9) Why was this extra expenditure incurred, durmg ‘these dsys of
depression when cut on the pay of employees still continues ?
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(k) Was this anxiliary foree set up as a ‘ sgpeipl experimental

scheme *’, and was any speecial report submitted by thé "Watch and Ward

authorities on the experience gained by them t If not, why not ¥
(s) Has this experiment been successful ? '

(j) What conclusions were drawn by the Railway Board om the
results of the check by these squads under Watch gnd \{uﬁ and independ-
ent of Operating control !

Mr P. R Rau: (¢) and (b). The Agent, East Indian Railway, re-
ports that it was considered desirable that the check should be carried out
under the control of a Department, independent of the Department nor-
mally responsible for the check and collection of tickets. The Watch and
Ward Department was considered suitable for this purpose, as it was
an organisation operating over the entire gystem and had staff who could
be utilised to close exits at unfeneed stations while the gangs were work-
ing on traine.

(¢) snd (d). The staff utilised had no previous experience, but were
given a course of instruction in the duties required of them and qualified
in this respect.

(e) Government understand from the Agent, East Indian Railway,
that the Administration were anxious to ensure that none of the staff em-
ploved on this auxiliary work was in any way connected with the ticket
examining and collecting staff at stations.

(f) Government understand that these men-were temporarily surplus
and that the pay given approximated to that ordinarily given for this class
of work,

(g) The Agent reports that the position as regardé illicit travelling
necessitated an intensive check with a view to ascertaining whether any
change in the existing arrangements was called for. '

(h), (¢) and (j). This was an auxiliary check arranged by the
East Indian Railway Administration on their own initiative and without
a reference to the Railway Board, the matter being within the Agent'’s
own competence. The Agent has reported that there is ample evideuce
to show that the action of the Divisional Superintendents, along with the
appointment of these gangs, has brought about a very great improvement
in the working of the ticket examining staff.

Dr. Ziauddin Ahmad : Was the fact brought to the notice of the
Railway Board that the Watch and Ward passed a railway ticket at
Aligarh Station, while the ticket was only for a small station about ten
mies away from @ays, under the impression that this station was hetween
Dethi and Aligarh ? ‘ )

Mr. P. R. Rau : No. Sir.

Dr. Ziauddin Abmad : Will the Honourable Memher kimily make
emu;nes from the Divisional Superintendent, Allahabad, about this

Mr. P. R. Rau : If my Honourable friend will give me particulars of
this case. T shall look into it. ' '

'

Mr. 8. C. Mitra : From these questions it appears as if this Watch
and Ward is mannéd only by Arnglo-tudians, Ts; that so f ‘
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Mr. P. R. Rau: The Watch and Ward Department is not entirely
manned by Anglo-Indians.

. Mr, 8. O Mitra: I am asking about this particular Watch and
Ward. ‘
_ Mr. P. R. Rau : These are men who were employed in the locomotive
running sheds under the control of the Chief Operating Superin-
tendent.,

GETTING INTO RUNNING TRAINS BY TRAVELLING TICKET EXAMINERS ON THE
East INDIAN RATLWAY.

1190. *Khan Bahadur Haji Wajihuddin : (¢) With reference to the
reply to starred question No. 816 (a¢) and (b), given in this House on
the 21st April, 1934, that it is against orders for a Travelling Ticket
Exawiner to get into the moving train, will Government be pleased to
state if it 'is a fact that this action of these people is being tolerated by the
administration ¢ If so, why ¢

(b) Will Government be pleased to lay on the table a copy of these
orders (prohibiting the Travelling Ticket Examiners from getting into
tnoving train) ?

(¢) Has any Travelling Ticket Examiner ever been punished for the
disobedience of these orders, specially ever since the introduction of Moody -
Ward system ¢

- (d) If a Travelling Ticket Examiner is dealing with some case on
the platform and before he has finished with it the train starts, then is
it essential for him to attempt to board the train or should he remain
back and miss the train ?

(e). Will Government be pleased to state what is the size of the satchel
#nd whether the Salter’s spring balance can be put into it *
~_(f) Will Government be pleased to state what is the length of the

spring halance (Salter’s) without, hook and ring and with hook aud ving ?
Will Government be pleased to exhibit it and the satchel in this House ¢

SPRING BALANCES CARRIED BY THE TRAVELLING TICKET EXAMINERS ON THE
EasTt INDIAN RaAlLWaAY.

1191. *Khan Bahadur Haji Wajihuddin : (q) With reference to the
reply to starred question No. 815 (e), given in this House on the 21st
iApril, 1934, will Government be pleased to state whether Travelling Ticket
Examiners are exypected to weigh passengers’ luggage with their own
hands ¢

(b) Is it a fact that Travelling Ticket Inspectors under Accounts
Department were provided with peons who carried the scale and weighed
the luggage ¢

(c) If it is necessary to weigh luggage in trains, then yvhy are the
seale peons n'ot ‘provided now ? »

... (@) Is it anywhere mentioned in the MOOdy-Ward,Rep'on that the
Travelling Ticket Examiners in this scheme will, on amalgamation of

t For answer to this question, see answer to Question No. 186.
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peous and Travelling Ticket Inspectors, perform combined funetion of
detection, prevention and weighment { : i B

(¢) Is it a fact that in order to fix up a suit casppr # hox ja the
hook of the spring balance it is necessary to turn the articles over and
then ruise for weighment ? ‘

~ &f) Is it expected of a Travelling Ticket Examiner to pull out
luggage from under the berths or bring down from upper berths ?

fy;) 1f a Travelling Ticket Examiner is unable to do so, is he expeated
to ask for passenger’s help in this direction 1

(h) Are Government prepared to lqbk into the matter ?

(1) Is it a fact that on account of the jei'ks caused by a moving train
no correct reading can be ensured, which might lead to overcharge ?

Moopy-WaRrD REPORT ON THE TicKET CEECKING SYSTEM ON THE EAST INDIAN
RaiLway.

192. *Ehan Babadur Haji Wajihuddin : (¢) With reference to the
reply to starred question No. 817 (¢), dated the 21st April, 1934, in this
House, will Government be pleased to state whether the Director of
Finance was consulted before giving effect to Moody-Ward recommenda-
tions in respect of pay and allowances and in respect of Opérating control
of Travelling Ticket Examiners ! If so, did he agree to the recommenda-
tions ?

(b) Is it a fact that the Moody-Ward recommendations have been
made public, and the remarks of the dealing authorities kept confidential ?
1f so, why ¢

(¢) Was the opinion of Mr. Scott, inventor of the Crew system,
solicited on the Moody-Ward recommendations and did he agree to them !

Mr. P. B. Rau: (a), (b) and (c). Copies of the Moody-Ward Com-
mittee’s report were placed in the Library of the House. Government
regret they cannot state which of their officers were consulted before
orders were issued on the recommendations contained in this report, and
they consider it undesirable in the public interests to publish the opinions
of such officers as may have been consulted.

MILEAGE ALLOWANCE AND GRADE PROMOTION TO THE OLD TRAVELLING TICKET
INSPECTORS OF THE ACCOUNTS DEPARTMENT.

193. *Khan Bahadur Haji Wajibuddin : (s) Has the attention of
Government been drawn to an article headed ‘‘ a suggestion to the Railway
Board ", published in the Railway Times, Bombay, dated the 23rd Juné
1934 7 If so, what action do Government propose to take en these sug-
geetions ? .

(b) Is it a fact that the question about mileage allowance and grade
promotion of the old Travelling Ticket Inspectors of the Accounts Depart-
ment is still under the consideration of the Railway Board !

(¢) Is the complaint contained in paragraph 6 of the said article
regarding seniority true ! If 8o, has is by now been redressed ! It not,
why not-?
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(d) What action do Government propose to take on the sug«-ostlou
made in the concluding paragraph of the said article ?

Mr. P. R. Rau: (a) The reply to the first part is in the affirmative.
As regards the second part Government do not consider that any action
is called for.

(b) Memorials from the travelling ticket examining staff of the
North Western Railway, and from the ticket examining staff of the
East Indian Railway are under the consideration of the Railway Board
in consultation with the Agents of the Railways.

(¢) Government have no information. The question is within the
competence of the Agent to decide.

(d) Government do not propose to make any change in the organ-
ization of this department at present.

Lieut.-Oolonel 8ir Henry QGidney : With reference to the Honour-
able Member’s reply to part (d) of the question, will he kindly inform
the House why the Government do not propose to take any action ?

Mr. P. R. Rau : Is it with regard to (d) !

Lijeut. Colonel 8ir Henry Gidney : In regard to part (d) of the ques-
tion.
\
Mr. P. R. Rau : Government do not propose to take any action,
because they do not consider that any change is necessary.

Lieut.-Colonel 8ir Henry Gidmey : Will the Honourable Member
kindly repeat his answer ? I cannot hear a word.

Mr. P. R. Rau: It is mutwal, I am afraid. (Laughter.) Govern-
ment do not propose to make any change in the organisation of the
Department at present, because they do not consider that any change is
reqaired.

Mr. Lalchand Navalrai : May I know from the Honourable Member,
now that my question is pertinent, how long it will take for the Agent
to come to a conclusion on this point ?

Mr. P. R. Rau: The Railway Board is in communication with the
Agents. 1 think a reply has not been received from one Agent, and,
as soon as his reply is received, the matter will, I hope, be settled.

Mr. Lalchand Navalrai : Does the Honourable Member know that
in the meantime some injustice is being done to these Ticket Examiners
and that, owing to their incessant complaints, they are being transferred
from their section to distant parts as a punishment t Is it or is it not
a fact ¢

Mr. P. R. Rau : I am not in a position to reply to that question with-
out notice.

Mr. Lalchand Navalrai : Will the Honourable Member tell the
Agent not to pursuc this policy ?

(No answer.)
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HiLL ALLOWANCE T0 TRAVELLING Ti0KET EXAMINERS POSTED AT HARDWAR.

- 194, *Khan Bahadur Haji Wajibuddin : (a) With reference to the
reply to starred question No. 135 (a) and (d), laid on the table sn the
12th April, 1934, will Government be pleased to state if it is a fact that
when the list of staff eligible for hill allowance was compiled, the
Travelling Ticket Examiners were under the Accounts controi and s0
their names did not appear ¥

() Is it a fact that with the introduction of the Moody-Ward system
the posts of the Travelling Ticket Examiners and the Tieket Collectors
have been amalgamated 3. ‘

(¢) Is it a fact that the Travelling Ticket Examiners posted at
Hardwar during melas are utilised not as Travelling Ticket Examiners,
but as Ticket Collectors ! If so, why are they not held eligible for hill
aillowance allowed to the Ticket Collectors ! '

(¢} On what considerations is the hill allovance danetioned to certain
employees stationed at Hardwar and to otherw it is not ¥

ie) How many Travelling Ticket Examinérs were utilised in all at
Hardwar and other stations in eonnection with Adh Kumbh mela in-other
‘han their legitimate duties and what duties were allotted to them ?

Mr. P. R. Rau : With your permission, Sir, I'shall reply fo questions
Nos. 194 apd 195 together. The information is being obtained and wvill
Le laid on the table in due course.

PERCENTAGE ALLOTTED TO EUROPEANS AND ANGLO-INDIANS oF THE CONTROL
STaAPF OX THE BoMBAY, BARODA AND CENTRAY, INDIA RAlLWAY. .

1195. *Khan Bahsdur Haji Wajihuddin : (a) Ts it a fact that the
strength of the Control Staff is maintained at 50 per cent, Enropeans and
Anglo-Indiuns, and 50 per eent, Indigns, on Metre (Gauge System over
the Pombay, Baroda and Central India Railway ! If so, why is such a
high percentage allotted to Europeans and Anglo-Indians !

~ (b) Has any Indian Controller been promoted to Station Master’s
Brancl., like European and Anglo-Indian Controlters, Messrs. Bickers and
Garlings * If not, why not ? ' ~

(¢) Is it a fact that Messrs. Hemmer and Lamas are over and above
the percentage and have been given Rs. 50 promotion from Rs. 70 to
Rs. 120 as probationary Controllers ! If so, why ¢ '

(d) Is there any Indian trained (probationmary) Controller being
giver. any such promotion ! If not, why not? ) ‘

(e) Is it a fact that European K and Anglo-Indian  probationary
Controllers, ufter having their extraordinary lifts, changed their designa-
tions to Guard ¢ If so, why * Is any Indian trained Controller treated
1 this manner ! If not, why not ¢

(f) Is it a fact that the staff in general get some Qromo;‘ion‘_ after
qualifying themselves for some higher grade and Indian trained Controllers
are debarred the privilege ! If so, why ! _

{9) 1s the Agent, Bombay, Baroda and Cemtral Andia Ruilway, ready
to remove thc racial discrimination from Metre Gauge and to accor
equal treatment to the Indian trained Controllers with due consideration
of their arduous duties, and to grant some promotions !

tFor answer to this question, see answer to question No. 194.
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ANTI IND!AN LEGIBLATION IN Zmzmu.

196. *Mr. O. 8. Ranga Iyer i (a) Wlll Government be pieased to
state their position in regard to the anti-Indian legislation.i in, Zapgibar
and place on the table of this House relevant wrrospondence on ilie sub-
jeot which passed between the Government of India and that of Zanzibar 7

(b) Will Government be pleased to furnish te this House all the
information in their possession on the subject 1 '

Mr. G. 8. Bajpai: (a¢) and (b). The attention ‘of the Ilonourable
Member is invited to the reply given by me to Mr. B. Das’s: questions
Nos. 168—170. Correspondence in regard to this matter is still. in pro-
gress and Government therefore regret that thcy cannot lay a copy .on
the table.

ExempTION OF SAMPLES FROM CustoMs DuTy.

197. *Lala Rameshwar Prasad Bagla: (¢) Have Government
received any representation from the public regarding the exemption of
bona fide samples from Custom duty ? If so, when and from whom ¢

(d) In view of the existing trade depression, are Government pre-
pared to consider thedesirability of so amending the Indian Tariff Act
a8 to provide for the exemption of bona fide samples 1

The Honourable Sir Joseph Bhore : (a) Yes, Sir, a representation
on the gubject was recenﬂy received from the United Provmces Chamber
of Commerce.

(b) Under existing orders, import duty is not collected on samples,
if they are practically valueless, in that they are unfit for consumption
or for any other use than as samples for inspection, or if the quantity
of a consignment is not in excess of the quantity ordinarily sent as a
sample to an individual customer or potential customer. @overnment
see no reason for extending the scope of the exemption; especially as
Indian Customs practice in this respect is substantially in accord with
the recommendations made by.a body of experts to the Economie Com-
mittee of the League of Nations in comnection with the International
Convention for the simplification of Customs formalities.

ENCOURAGEMENT OF THE * Buy INDIAN ’ PROPAGANDA.

. 198, *Lala Rameshwar Prasad Bagla : (a) Are Government aware
that the British and American Governments are considerably contributing
towards the ‘‘ Buy British’’ and ‘“ Buy American’’ propaganda,
respectlvely ?

(b) Did Government recewe any representa.tlon .on the question of
encouraging ‘‘ Buy Indian '’ propaganda from any person or any publie
body t If so, when and from whom.

(¢) Will Government please state what steps, if any, they havé ﬂ
far taken in the matter ! .

(d) If the reply to part (c) be in the negatlve, will Government bc
pleased to state if it is not a part of their duaty to cerry on the " Buy
Indian *’ campaign like other Governmentst

L197LAD c
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(e) Are Government pov prepared to adopt the same measures to
encourage the ‘‘Buy Indian propaganda as are belng taken by the British

nd m Gov ﬁu»
iunk l'oyu (a) Government ‘are aw
the ** Buﬁl Bttish *’ campaign, but not of the extent, if any, to '\;hj}z
the Brftish Government are asslstmg it. They have no mformntnon 0
lll Anteriean coutiterpart.

(b) Yes : from the Federation of Indian Chambers of Commerce
asd lndustry in April last.

(c) The Post Office have used the motto ‘‘ Support Indian Indn?
tries '’ for some years past. Government have also supported exhib
tions of Indian products and one object of the creation of the prOposoi:}
Industrial Intelligence and Research Bureau is to develop this line
propaganda. Government, however, place more confidence on the prac-
tieal assistanee they are giving to Imdian industries than on pro-
pagqrr RXi]

{d) qnd (e). Government ‘will be very glad to examine any sygges
tion as to the lines on which such propaganda may usefully be deve-
loped.

Mr. B. Das : May I inquire if the activities of the Industries Rescarch
Bureau of the Department, which the Honourable dMember is creajing,
will not come under the Qrdinances of his colleague on his left !

Mr. B. V. Jadhav : May I know from the Honourable Member what
industries are contemplated to be taken under the new Department !

The Honourable 8ir Frank Noyoce : All industries that can usefully
take advantage of the facilities that it will afford. .

INDIA’S MEMBERSHIP OF THE LEAGUE OF NATIONS.

199. *Lala Rameshwar Prasad Bagls : (a) Will Government plcase
state the amount they pay as annusl subscription to the League of
Nations 1

(b) Will' Government please state the number of Indians at present
in the service of the League of Nations ?

(¢) Will Government be pleased to place on the table for the in-
formation of this House a statement showing the amount of subscription
paid to the Leagne of Nations by each of its member States and the re-
premmtation given to each in regafd to the emplaynnt of lti paople in
Wn Beoretariat 1 -

~ (d) Did Government receive any representa.tmn from the public to
the effect that India should resxgn the membershlp of the League Y’
so, when and from whom ¢. .

(e) 18 it not a faet that, in spite of ‘the rumerous protests from the
public, it was considered desirable by - Government to continue the
mepherspin of e Loagme 1 If o, vRY !

(f) Are Government prepared to consider the qnestwn of regigning
Qe membership of the League now 1

. The Monourable Sir Nripendrs Biroar : (z) The amount is not ﬁ;eg}
but is arrived at in each year by.ealenlating the proportion-of \“he tota!
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estimated expenditure Sor that year; whish is payable by Indis nnder the
system of allocation for the time heing in force. The amount for 1834
18 one million, seven bundred and four thousand, twe lundred and twe
demma! gold franes which is equivalent to fourteen lakhs, ninoty ihogsand
and thirteen ruppes. - o

(b) Six Indians are at present permanently employed in the Secre-
tariat of the League of Nations ingluding the Ipterpationsl Labour
Office. It 1s bélieved that there gre g;gépihr;ggtgmpqrarywlnﬁan employees,

(¢) The Honourable Member is referred to pages 1258 to 1293 of
the League of Natjong Qfficial Journal, 14th ycar, No. 10, Part I1, & copy
of which is in the Liprary. o ‘

(d) No.

(e) Govel.'nment have reeeived no protests aud ‘have never con-
templated resignation from the Lesgue, g step which in their opinion
wonld represent at once an ?bgndonment of an international duty and
an abdication of international status. '

(f) No.

Mr. B. Das : I it not a fact that the representatives of the Govern-
ment of India at the League of Nations and also the delegates to the
1. L. O. have always insisted that the League of Nations and the I. L. O.
shonld employ more Indians than at present ¢

The Honourable Bir Nripendra Bircar : That is my impression.

Mr. B. Das : Have the Government of ,Indip addressed any letter to
the Director of the League of Nations that they should give effect to the
recommendations which the representatives of the Government of India
have addressed to the Government of India ?

The Honourable 8Bir Nripendra Sircar : I am not exactly aware of
what happened before my time, but in my time 1 bhaye done it.

Dr, Ziauddin Ahmad : What is the proportion of Indians in the
Secretariat of the Leagne of Nations, and what is the proportion of our
contributions to the funds of the League of Nations ! :

The Honourable 8ir Nripendra 8ircar : The answer to part (¢) of
the question refers to a journal im which all the detgils are given, and
‘t})at is ?V*}iljﬂ?]? in the Library. » . ]

Mr. K. 0. Neogy : But the proportions are not worked out there ?

The Honourable 8ir Nripendra 8ircar : No one ocan dq it better
mathematically than my friend over there. ‘ ‘ _

Dr. Ziauddin Ahmad : May I ask whether the Honourable gen;lgmﬁp
can find out for his own benefit whether the proportion of e service
is equivalent to the proportion of our contribution 1 '_

The Honourable Sir Nripendra Sircar : I would accept even Bf.
Ziauddin’s mathematicgl calculations, .

Mr. K. 0. Neogy : Even !

8ir Abdur Rahim : Is it-not a fpct that Lord Lytton, when hé, “.’““
in. one of the delegations, protested against the aniophtywliichgvas j?p;,‘,’_’f‘d
from India as contribution to the League of Nations ! :
L197LAD
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The Hemotrable Sir Mripendre Sircar : I sheuld have been glad to
answer that question if I had the information before me. I have not got
it befere me. If required, I can inquire into it. I requn'e notice.

‘8ir Abdur Rahim : Are the Government of India considering whether
it is not desirable to ask the League of Nations to substantially reduce
the centribution from India ? _

The Honourable 8ir Nripendra Sircar : I am not prepared to answer
that question just mow, bnt speaking offhand, I would say that it is
desirable.

Mr. D. K. Lahiri Ohandhnry The Princes are taking part in the
delegation. Who is to meet the cost of the Princes !

The Honourable 8ir Nripendra 8ircar : I do not think' that the
Princes are charged any costs, beyond a fixed payment.

Mr. D. K. Lahiri Chaudhury : They . are represented also in the
Leugue of Nations and what is the Government of India’s contribution
to the Princes, when they go there, towards their expenses t -

The Honourable 8ir Nripendra 8ircar : A fixed sum is pand to the
Prince, who may be a member of the Indian delegation.

Dr. Zianddin Ahmad : May I ask whether the Government of India
bear the entire cost .f the delegation irrespective of the fact. whether
the members belong to the Indian States or Brmsh Indm H

The Honourable 8ir Nripendra Sircar : My mformatlun .é that a
fixed sum is spent for the Prince.

Mr. 8. C. Mitra : Is it not a fact that this contribution bears a
certain percentage to the revenue of a particular State and its popula-
tion, and that it cannot be fixed from other considerations ?

The Honourable 8ir Nripendra 8ircar : To the best of my informa-
tion, no.

Mr. Gaya Prasad 8ingh : Does the representation of India in the
League of Nations mean the representation of Brlt'lsh India omly or
British India plus Indian India. :

The Honourable Bir Nripendra Sircar : It means India as & whole.

Mr. Gaya Prasad Bingh : Should not the Indian Princes also be asked
to contribute their share towards the expennes incurred on nccount of
the T.eague of Nations !

The Honourable 8ir Nripendra Sircar : T want notlce because T have
no information with me just now.

Mr. B. Das: Is it not a sad commentary on Government’s ﬁnanw"l
policy that, before linking the rupee to the sterlmg, we paid nine lakbd
of rupees and now we pay 14 lakhs t-

Mr. President (The Honourable Sir Shanmukham ChettY) It is
not asking for information.

: Mr. B. Das : Is it not a fact that, before the rapee was hnked io
sterling, we paid Rs. 9 lakhs and now we are paying 14 lakhs through
the wrong financial policy.of the Government of India ?
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The Honourable Bir Nripendra Sircar 1 What was paid in each year
is a question of fact which can he ascertamed from documentﬁ I
express no further op‘lmon on thdt : .

Mr. H.. P Mody Is the Homourable Member in a position to mfrmn
the House whether the Government of India: contemplate making a
representation with regard to the reduction of the contribution ?

The Honourable 8ir Nripendra Sirear : 1 think T have answered that
question. I cannot answer that definitely now. The question was by Sir
Abdur Rahim. I want notice.

Mr. H. P. Mody : Sir Abdur Rahxm s question was, whether (tovern-
ment considered it desirable to make a representation. I want to know
whether the Governmenf of Indm actually contemplate making any
representation.

The Honourable Bir Nripendra Sircar : 1 am not prepared 1o
answer that question just now without notice.

Dr. Ziauddin Ahmad : Are the Government of India contemplating
making the best use of our contributions by giving effect to the recom-
mendations of the delegation which they themselves send from time to
time 1

The Honourable 8ir Nripendra Sircar : T do not think it arises, but
the Government of India always contemplate doing the best for India.

8ir Abdur Rahim : If it is a fact that India is an original member
of the League of Nations—and I believe that is so—then, is the Honour-
able Member prepared to explain to us what is. the meaning of ‘‘ original
member ’’ ¥ Has India a voice in the League of Nations independent of
that of Great Britain

The Honourable 8ir Nripendra Bircar : To answer that question, I
riquire notice, because I have not come prepared to answer that as
arising legitimately out of these questions.

Mr. Gaya Prasad 8ingh: Will Government seriously consider the
question of asking the Indian States to make a contribution towards the
expenditure of the League of Nations in view of the fact ‘that the
expenditure incurred by India in respect of the League of Nations
represents, not only that appertaining to British India, but the Indian
States as well ?

The Honourable B8ir Nripendra Bircar : I want notice. But I can
answer now only one portlon of the question, wviz., whether they will
seriously consider the question. Sir, if they consider it at all, they will
dc so seriously and not in a light- hearted manner. (Laughter)

Mr, Gaya Prasad 8ingh : As usual !

Dr. Zisuddin Ahmad : Did the Gm'ernment of India ever ask that
India should have a permanent membership in the Conncll of League of
Nations -

The Honourable Sir Nripendra S8ircar : I want notxce ; I have not
eome prepared to answer all these questions. : . .
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ESTABLISAMENT OF Mcsmm‘trﬁm

‘900, L.ida ﬁsmeshwar Prasad ; (a), A;e Goveraunent awqw,
that a Muslim Chamber of Commerce y recently been established in
Bihar and Orisss and that similar Muslind Chamband»d’ COmﬁ’xem are
being opemed in other Proviness 1

(b) Will Government Ppledse stite if they have r’ecogmsed the Mus
lim Chamber of Commerce in Bihar and Orissa 1

(c) Are Government prepared to consider the desnubihty of instruet-
ing the Provincial Governments to adopt in future such messures as may

be deemed necessary to keep the two commumtles—partlculqu) the ‘com-
mercial section—united 1

™ Honourable 8ir Joseph Bhore : (a) The Government of Indis
dre aware of the establishment of the Bihar and Orissa Muslim Chamber
of Commerce and also of the Muslim Chamber of Commerce, Calcutta,
but have no information regarding.the formation of Mushm Chambers of
Commerce in other provinces.

(b) Yes.

(c) 'I'hxs is a matter for the communities and not for Government

Mr B. Das : Are Goverriment aware that there is no communal
colonrmg in trade and commerce ! Is the Honourable Member aware thit
:here 18 no communal colour in the gphere of trpde and commeree all-over

he world !

The Honourable Sir Jouph Bhore I am not aware that trade and
sommerce have any cologr at all, ﬂnr

Awnciz  mEADED  “ CoMmuNATISN: 1 JUDKIAL DEPARIMENT ™ 1 THE
8ind Observer.
201. *Mr. Lalchand Navalrai : (a) Has Government s attention

been dravwn to an article which appearsd i the Sfhd OBisrvér, dated the

Sth Jdne, 1934, under the eaption Coumnmim # Jumei’al Depart-
1ment 7’ ¢

(3) How long do Government prepose to eohtinue their poliey of
reeruitment ip the Judiciary om a communal basis f
(&) Is it a fast that in eertain pronﬁces, like the Punjab, it Hag now

been definitely mdde a rule that judicial a ments at least be filled on
fi¢rit atone by open competitive exaiming

The Honourable 8ir Harry Haig : (a) Yes

(b) 1 presume the Homourablé Member is réferring to recl'u‘lfme'lt
to the provificial judicial services which, as he id no doubt aware, is 8
matter thé responsibility for which resta with the Provincial Govern-
nments,

(¢c) T understand that the Governsient of thé Puxijdls have made rules

regarding recruitment to the subordinate Judlcxm which yedpessing
gommynal inequalities. Oand“ldaﬁfre selected By ﬁg\ urt after
considering the results of a'qudlifying exannnatmn, not a compefmve

examination.

mmm&um e e,
whether the point raised in {c’ qﬁdeﬁ%ﬁ or
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)¢ referred 1o the Bombay Guvernment and other Governments in ordep
to ascertain their reply ¢ o
,..; ¥he Hongurable 8ir Harry Halg : No, 8ir, ¥:do riot think'thdt i the
&ohcern, of the Government of India. . _

Mr. Lalchand Navalrai : May T know from the Honourable Member
yhethgr_ 1t.18 not the duty of the Governinent of India to see that justice
is.properly. given and- that'judicial reeruitment is nicely made ¢

The Honourable 8ir Harry Haig : The responsibility, Sir, for the
adm:mstratmn of justice is laid primarily oh ‘the Provincial Govern-
ments.

Mr. Lalchand Navalrai : Is there no .responsibility laid on the
Government of India also in the matfet if they come to know that the
judiciary is deteriorating in the Provinces }

. The Honourable 8ir Harry Haig : I am not prepsred to. accept the
#4dmption of my Honoiirable friend that the system of recruitment of
3%. duBordinate judiciary in the Provinees leads to any deterioration of
¥ ddministration of justice. .

., Mr. Lalchand Nevulra : May T khow—as I put this queéstteh ard ¥
also gave the testimony of a paper which says that it is deteriorating-—-
whether the Government of India are prepared to .see that the Local
Fovethients’ are alive fo the point ¢ } . ;

The Honourable 8ir Harry Haig : No, Sir. The Government of
If1dia propose to leave the matter to the Local Governméents. o

Mr. Lalchand Navalrai : May I take it from eﬁle Government of
India that the Government of Ind#d dre aot prephred to take hny 'dction
80 a8 to correct any such impression in Indis ¢ ' ;
. 'Thé Honotbitble 8it Warky Haig : No, Sir. The Government aof
Iadin are not prepared to accept thie estimate of the Hdnourable Manibe_r.

Mr. Lalchand Navalrai : May I, therefore, ask if the Honourable
Member is prepared to verify this fact to firid out if there is any truth
in it and, if so, to ask the Provincidl Govérfitient to behave better—
there is any truth in the allegation ?

The Honourable 8ir Harry Haig : No, Sir. I do not think that the
facts disclose any cause for an inquiry by the Government of Indie.

Mr. Laichand Navalrai : T am very sorry.

Thuroiition oF TuFoit Dury oN INDIAN SUcAR BY THE KasHMIR BraTs,

... . 202. *Beth Haji Abdoela Haroon : (¢) Will Government Be plbased
40 btate whether it is a fact that the Hashinir Government have lmpased
a duty of Rs. 2 per maund on imports of Indian sugar into thefr terrs-
tory 1 . voon : o,

s Ab), Ji the answer 4o part.(«) above be in the affirmitive; How s it
1liat the Government of India allowed themi . tq de:so whén they: Rre ppt
charg!i:‘lgi apy duty on imports of fruits, .feod-stufle, eto, Sremvthelterri-

, e el :

Wr§ B Thdth e g g T
i
' ’m

(¢) Have the Government, offn ig, in Vi v‘;’.ﬁ
Governmeirt of Hhriiir, décitled ¥ i %
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India of fruits, food-stuffs, ete., from Kashmir as in the case ‘of fomgu
articles ? et

The Honourable Sir James Grigg : («¢) The duty lévibd" bv the
Kashmir Government on Indian factory sugar 1mported into ‘Kashmlr
is at the rate of Rs. 1-12-0 per maund. e

®) In accordance with the treaty concludod wrt.h Kashmir in

1870, the Kashmir Government are within their rights in levyimg this
duty.

L
(¢) The answer is in the negatwe

SHORT NOTICE QUESTIONS AND ANSWERS.
ALTERATIONS IN THE TERMS OF THE INDO-JAPANESE Aonm:m"r

Mr. Bhuput 8ing : (¢) Wil Government be pleased to utate
whether there has been any alteration in the terms of the Indo-
Japanese Agreement, recently signed in London, from those previously
agreed upon in India between the Honourable Sir Joseph Bhore and

His Excellency Mr. Setsuzo Swada ! If so, what are those “ditera-
tions ?

{b) Are Government prepared to jssue a communiqué in the matter
lllay public apprehension ?

(¢) When is the full text of the Agreement expected to be pub-
lished !

The Honourable Sir Joseph Bhore : (a) No alteration hn been
made in the terms of the Agreement and Protocol agreed upon in Indis
though a few verbal and punctuative ehanges have been made at the

instance of the Government of Japan and with the concurrence of
the Government of India.

(b ) In these circumstances Government do not consider it neoei-
sary to publish a -Press Communiqué.

(c) A copy of the Convention thh the Protocol will be laid upon
the table today.

Mr. Muhammad Azhar Ali : Are such agreements outside the pur-
view of this Legislature ?

The Honourable 8ir Joseph Bhore : I heard my Honourable friend,
but I did not quite understand the meaning of his question.

Mr. Mubhammad Azhar Al : Are such agreoments outside the pur-

view of this Legislature I Do they not require the sanction of thif
Legislature 1

The Homourable Bir Joseph Bhore : No, Sir. So far as the agree

ments themselves ‘are concerned, this Honse has had t.he most ample
qpport’hmty of discussing them

“Mr. Muhammad Avhis Afl - Will Government olease place the T¢
mpwed - agreement. on- the table of this, House 1.

/2~ %0 Honoursble Sir. Fossph ‘Bhore : . will b plased todsz.
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. ~ Froops v AssamM..

Mr. Abdul Matin Obaudhury : (¢) Will Government be pleased to
make a statement with regard to the devastation caused in Assam by
the recent floods ? )

(b) Are Government aware that the resources of the deficit: Gov-
ernment .of Assam are too meagre to cope with this unprecedented
havoe, and do they propose to render any financial assistance to Asdsam
and, if so, in what way and to what extent ? N

. Mr. G. B. Bajpai: (a) A statement giving such “information as
the Local Government have furnished is laid on the table. o

(b) The Assam Government have asked for a grant of Rs. 14 lakhs
from the Indian People’s Famine Trust. The Governor General in
Council has notified to the Board of Management of the Trust the
existence of general and severe privation over a considerable area in
the Nowgong and Sylhet districts. The request of the Loeal Govern-
ment will be considered by the Board. No application has been re-
ceived for financial assistance by the Government of India.

Statement n;-m,maruing the {nformation on recent floods in Assam’ as furnished by the
Local Govermment, ‘ :

From the 18th to the 22nd-June, there was almost inoessant rainfall -in- these
bills and the raingauge at Cherrapunji which overlooks the plains of Sylhet registered
during the last three days of the deluge a rainfall of over 21, 25 and 36 ‘inches,
reepectively. : :

Both in Nowgong and in the north of Sylhet, the floods attained an unprecedented
level. The areas affected arc poor in communications. With the havoc caused by the
floods communication has become extremely difficult. District officers have inspected
the areas which were accessible and responsible officers have been deputed to survey
the less accessible areas. It will take some time before final reports are received
from the latter. Meanwhile it is possible to imagine conditions in the interior from
the reports relating to areas visited by local officers.

In Nowgong, the whole area between the:hills and the Kopili was for the most
part submerged and cut off from the rest of the district. The Assam-Bengal Ruailway
linc running through this portion is breached and through communication is not
likely to be resumed for the next two months. There are breaches in the ‘Chaparmukh-
Silghat line and in' the few public roads that served the affectod area. The rise in
tlic water was so rapid that the utmost that the people could do was to save their
lives. Not many persons are reported to have been drowned, but the mnumber of
cattle carried away by the floods must Le considerable. The total number of families
who have nothing to live on is estimated to be about 12,000 to 15,000. :Gratuitous
relief will be needed in most of these cases for at least two months : it will be re-
quired longer in the case of those who live in parts which are very lowlying. Ia
Bylhet the effects of the flood were serious though not so disastrous as in Nowgonyg.

The Government of Assam are meeting the situation as best as they can. Apart
from placing the relief work on a satisfactory basis, the efforts of local officers are
concentrated on procuring cattle and seed so that as soon as the water subsides the
people may be enabled to resow as extensive an area as possible. The Deputy Com-
missioners have been authorised to incur such expenditure as may be necessary for
the immediate relief of distress. They have also sanctioned a sum of one lakh of
rupees for agritultural loans in Nowgong and are awaiting an estimate of the amount
needed ' for this  purpose. in Sylhet. . They will.in due course consider proposals of
suspension’ and remission of Government dueés. Facilities dre being afforded to the
people to take timber free from Government forests for the reconstruction of houses.
Bellef Committees have been formed locally ‘but im view of the finaneinlly"depressed
‘eondition of the people it is feared that the .response will-be-poor. His Excellency
tho Governor has placed -at the dispesal of each of the Deputy Commissioners cou-
eerned Rs. 10,000 out of the balance of the 1929 Cachar Flood Relief Fund.
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The area affected is wide and ‘the Josses will ren into lakhs. Without ineludjng
the heavy expenditure which the Gaver, nt must ipeur r in eattle and
&jﬂh 'Yﬂ the mmihﬂhh umdufl Sqire ﬂi Qm: ‘” dbnls'ire

4 half, 2y

. Kbdul Matin- Chgudhiury : Will the Honoutable Mbnber give
3 y appronmate date by which the meeting of the ‘Bonrd Mll bb

Mr. Q. 8. Bajpai : Sir, the Board is really m,depe dent of t}.}hGov-
ernment of India, but I héve no doubt that as sooh as the Secrétary,
who is away on tour, returns to headquarters, a meetmg wnll be con-
iened

_ lr B Das : Are Govmment prrepmd to conuder any repretiwta-
tion that will be made by the Government of Assam for any &
from the Government of India towards the floods ! ,

Me G 8. Bijpal That seems to bé a hrpothetrcal questlon. Sn-

Mr. B. Das : Did not the Honourable Member say that no repre-
sentation had been . received from the Government of .Agsam for
a grant from the Government of India ?

Mr. G B. Bajpail : That was a statement of fact.

Mr. B. Das : Are Government prepared to grant any suhvcatnon
to Assam if an application for a subventlon is made by that Goévern-
ment !

Mr. President (The Honourable ir Sh.nmukham Chet.ty) That
question is hypothetical.

CONVENTION AND PROTOCOL RE COMMERCIAL RELATIONS
BETWEEN INDIA AND JAPAN.

THg ﬂ‘g}t ¢ Bir Joseph Bhoré (Member for Copmerce dnd
Railways) I lay on the table the Convention and Protocol !‘e
garding commercial relations between India and Japan. (Applause.)

. His Majesty the King of Great Britain, Ireland and the British,
beyond the Sens, Emperor of India, and His Maj m Emperor of rﬂlxﬁw
to !ulhute tmdo and commerce between Indis and Japan, have ¢ tn concl

: Converition for this purpose and have accordingly sappointed ns their Plenipoten-
inries :—

His Ma]e ty thq Kmimt ﬁmt Bnt;in, Ireland and the Hritish Dominions
beyond the peror of India :
For India :

The Right . Simon, G.C8.1., KLV.0.

g Ty Bty e R Vg
The Right Honourable 81t Beifucl i Gursey Moars; Br; GIOSL.
' G.B.B, 0.!1.0 MP, Hﬁ mr& Otr':gw for 'l’ndM“f i

“Hin Majesty the Exnperor of .‘l’éinn v
Tt Bin Bacetladey Mv., o nlmm Mateley s
SR , Atttwbiador nxtﬁman.ry -! Mipodlﬁhy ‘4t tRE w&t o
- Bt Tdlmedf. -
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‘Who, having communicated their full powers, found in good and due form, have

#pteed ay follows :—
Apricix 1. :

i ferritotics to which the present Comvenmtion applies nre, on the part of
#t4 Majesty the King of Great Britain, Ireland and the British Dominiuns beyond
the Seds, Emperor of Indin, British India, together with States in Indis which, by
treaty with His Majesty the King or otherwise, may be enmtitled to be placed with
regard to the stipulations of the present Convention on the same footing as British
India (such territories being hcreinafter referred to as India) ; and on the part of
His Majesty the Emperor of Japan, all the territories and possessions belonging to
ot administered Ly His Majesty the Emperor (such territories being hercinafter

referred to as Japan).
ArmicLE 2.

Articles produced or manufactured in the territories of one of the High Con-
tracting Parties, on importation into the territories of the other, from whatcver
place arriving, shall not be subjected to duties or charges other or higher than those
imposed on like articles produced or manufactured in any other foreign country.

ARTICLE 3.

Notwithstanding anything contained in the present Convention, the Governmcut
of Indin shall have the right of imposing or modifying from time to time special
customs duties on the importation into India of articles produced or manufactured in
Japan, other or higher than those imposed on like articles produced or manufactured
in any other foreign country, at such rates as the Government of India may con-
sider to be necessary to correct the effects of any variation of the exchange value of
the yen relative to the rupce subsequent to the 31st day of December, 1933 ; provided
that no modification in any such rate shall be made until it has been in force for

at least five weeks.

In imposing or modifying or on being requested by the Government of Japan
to modify such special customs duties, the Government of India shall give full conm-
sideration to all relevant factors which tend to raise the export prices of articles
produced or manufactured in Japan, and shall limit the rates of such duties to what
is necessary to correct the effects of any variation of the exchange valuc of the
yen relative to the rupee on the duty-paid value of articles produced or munufuctured
in Japan and imported into India.

Reciprocally, the Government of Japan shall have the right of imposing or
modifying from time to time special customs duties on the importation iuto Japan
of articles produced or manufactured in India, other or higher than those imposed
op like articles produced or manufactured in any other foreign country, at such
rates as the Government of Japan may consider to be necessary to correct the
offects of any variation of the exchange value of the rupec relative to the yen ;
provided that such right shall not accrue to the Government of Japan so long as
the exchange value of the rupee relative to the yen is not below the value of 0.732
en, and that no modification of any such rate shall be made until it has been in
orce for at least five weeks.

. In jmposing or modifying or on being requested by the Government of India
to modify euch special customs duties, the Government of Japan shall give fnll con-
gideration to all relevant factors which tend to raise the export prices of articles
'produced or mannfactured in India, and shall limit the rates of such dutics to what
8 necessary to correct the effects of any variation of the exchange value of the
rupee below 0.732 yen on the duty-paid value of articles produced or manufactured
fn India and imported into Japan.

ARTICLE 4.

.. While reserving to the Government of India and to the Government of Japah
thé fight to make such changes in their customs tariffs as miy be recessnry for
tho protection of their own interests, the High Contracting Parties sgree that when
any modification of its customs tariff by either country results fn the ¢inde. interests
©f the other beipg adversely affected in any appreciable messyre, the (Jovernments
S the..two countries ehall, upon the, request of the = Gorernment of the eountry
sdvelply Qﬂogr‘;, forthwith enter, into negotiations. with the objeét of recongiling

as fat as poasible the intefests of the two countries.
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ARTICLE J.

The present Convention shall be ratified. The instruments of ratification shall
be exchanged in London as soon as possible. The date on which the instrument
of ratification of each the High Contracting- Partics has been completed will be
oommunieated to the other through diplomatic channels, and the present Convention
sball enter imto force, in advance of the exchange of the imstruments of ratification,
as from the date on whieh the later of the two communications required under the
present Article shall have been made.

ARTICLE 6. v »
The present Convention shall remain in force untjl the 31st day of March, 1937,
In case neither of the High Contracting Partics shall have given notice to
thue other six months before the said date of his intention to terminate the Con-
vention, it shall continue operative until the expiration of six months from the date

on which either of the High Contracting Parties shall have given notice of termina-
tion to the other.

In witness whereof the regpective Plenipotentiaries have signed the presemt Con-
vention and have affixed thereto their seals.

Done at London, in duplicate, this twelfth day of the seventh month of the 9th
Year of Showa, corresponding to the twelfth day of July, 1934.

For India :

3

L. 8. John Simon.

,
~——

L. 8. Samuel Hoare.
For Japan :

L. 8. T. Matsudaira.

7

PROTOCOL.

At the moment of proceeding this day to the signature of the Convention
regarding the Commercial Relations between 1India and Japan, the undersigned
Plenipotentiaries, being duly authorized to that effeet, have agreed as follows re
garding the importation of Japaneee cotton piece-goods into India :—

ARTICLE 1.

For the purposes of the present Protocol :—

the expression ‘‘ cotton year '’ meuns a year beginning on the 1st day of
January ;

the expression ‘¢ cotton piece-goods year ’’ means n yenr beginning on tho 1st
day of April ;

a colton piece-goods year and the cotton year in which that cotton pioce-gOOd'
year begins are referred to as ‘‘ corresponding ’’ ; and

the expression ‘‘ yard '’ means a linear yard.

ARTICLE 2.

The customs duties to be imposed on importation into India of cotton piece’
goods manufactureql in Japan shall not exceed the following rates :—

(a) plain greis—-.’;o per centum ad valorem or 5} annas per ‘pound,
ever is higher ;
(b) others—50 per..centum ad valorem. ,
' . -If hereafter the Governmemt of India should decide to impowe ‘A 'Wm’"'doﬂ
on gotton piece-goods other than plain greys, it ‘will not impose on puch Pioc-o
teing the manufaeture of Sapan, a-specific duty excesding 51 asnas’per l’°‘m‘;',.,

v

which
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ArTioLE 8

~-(1) '¥f -in any eotton yesr 1 million bales of raw .cotton are exported from
India to Japan, the quantity of cotton picce-goods which may be exported from
Japan to India in the corresponding cotton piece-goods year shall be a basie allot-
ment of 325 million yards. ‘

(2) If the exports of raw cotton from India to Japan in any cotton year
are less than 1 million bales, the allotment of ‘cotton piece-goods for the corres-
ponding cotton piece-goods year shall be the 'basic allotment diminished by 2
million yards for every 10,000 bales of the deficit or for any residual quantity thercot
exceeding 5,000 bales. ‘ . C :

(3) If the exports of raw cotton from India to Japan in any cotton' year
exceed: 1 millien bales, the allotment of cotton piece-goods for the corresponding
cotton piece-goods: year shall be the basic allotment increased by 13 million yards
for every 10,000 bales of the excess or for any residual quantity thq;eof exceeding
5,000 bales;

Provided that the allotment of cotton piece-goods shall not in any casc cxceed
400 million yards for any  cotton.piece-goods year.

(4) 'Tf the exports of raw cotton from India to Japan in any cotton year
exceed 1% million bales, the excess shall be added to the quamtity 'of raw cotton
exported from India to Japan in the following cotton year for the purpose. of
determining the. allotment of cotton piece-goods for the .cotton piece-goods year
corresponding to such following cotton year.

(6) For the purposes -of the calculations under the -present Article and
under Articles 4, 5, 6 and 7, any raw cotton or cotton plece-goods which have been
imported and then re-exported shall be excluded.

ARTICLE 4.

(1) The allotment of cotton piece-goods which may be exported from Japan
to é;ldia during the first half of any cotton piece-goods year shall be 200, million,
yards ; , .

Provided that, if in the first half of any cotton piece-goods year the exports
of cotton piece-goods from Japan to India exceed the sllotment for the whole of
that cotton piece-goods year, the allotment for the first half of the following cotton
plece-goods year shall be 200 million yards less such excess.

(2) The allotment of cotton piece-goods which may be exported from Japan
to India during the second half of any cotton piece-goods year shall be the annual
allgtment for that year less 200 million yards ; : '

Provided that, if the quantity exported from Japan to India in the first half
of any cotton piece-goods year is 1“1: than 200 msliioh yards, as l?ﬁcrex::ed' or
diminished under Article 5, the allotment for the second half of that cotton piove-
gods ear shall include the quantity of the deficit up to a quantity not exceeding

million yards. : - .

ARTICLE 5.

Notwithstanding anything hereinbefore contained, )

(o) If less than the -allotment for any cotton piece-goods year is oxported
from Japan to India in that year, the quantity of the deflcit up to
; ?fmfhtti n(;t I;axceedmgtf‘(,) million ‘yards may be exported in -the first
alf o e following cotton piece-goods year in addition to tl
ment for that half-year ; andp g TORT 2. WA e ullot.,-

(b) A quantity not exceeding 20 million yards of cotton piece-goods may
be exported from Japan to India in any cotton pioce-ggoda gear, othe{‘
than tl.le cotton piece-goods year in which the present Protocol termi-
nates, in addition to the allotment for that year ; but such excess shall
be deducted from the allotment for the first half of the following cotton
piece-goods year. ‘

ARTICLE 6.

If the present Protocol should come into effect at any time other than the
beginning of a cotton piece-goods year, the first cotton .ygar,.thl, tor, thon pur-
poses of the Protocol, be deemed to begin on the lst day of January, 1934, and’ the
first cotton piece-goods year on the 1st day of April, 1934, ’
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Asmiorn V..
(1) Yo the of the present Paotdeol dotton pmo-goodn shall bdlﬁded
imto ‘the four ‘ea of :—
" (a) Phin greys, .

(b) Bordered greys,
(¢) Bleachod (white) goods, and
. (8) Coloured (priated, dyed or woven) goods ;
and the allotment for any cotton pieeo-gosds yeay shal be divided into snl-allot-

wents among theee four categories, mnuhting of portions of  the- QM as
!dlowl -

Plrin greys . .. o v e 45 prmtn-.
Bordered greys .. Ve <.t 18 per Aentum,
Bleached (white) goods . . 8 per centum,
Coloured (printed, dyed or m)m) gmqu . . . 34 per. centum,

and, save as provided in paragraph (2), the export of cotton piece-goods in each
category in any cofton piepe-goods year sball be restricted to the said portivas.
(2) Transfers may be made from one sub-alletment to snother, nnb;ect to the
following coaditioms :—
(a) THe¢ allotment for any cotten piece-goods year shall mot therepy be in-
ereased ;
(b) The amount transferred from a sub-allotment for bordered gveys or
from a sub-allotment for bleached (white) goods shall not emeeed 29
per centum of the amoust of .such sub-allstment, amd the amount

transforred from any other sub-allotment shall not exceed 10 per eentum
of the amount of such sub-allotment ; and

(¢) A oub. dbtmem for bordemd or a allotment for bleached (white)
. goods shall not be &';n per centum of the ainount
of such sub-allotment, and any othor sub- allotment shall not by inereased
by move than 10 per cestum of the améunt ‘of sueh sub-aliotment.
(8) The p resent Article shall a 1y also to quantiti ‘coft B
ﬂﬂ‘%m?: pn to India uni!’e‘r‘,@l;t”ich 5 'in e:eeq df”{a’ yearly
lllohnonu, as 1f such qmulﬁtiel were yearly allotments.

ArmicLz 8.

Nothing eontained in the “present Protocol shall be deemed to affect the tblﬁ
of either High Contr Party under Article 2 or Article 8 of th yantiou
erd!hg the Oomnorch! telntions between Indw. and’ Japag of ﬂl!q dq %‘&

. Anmacig 9.

Th pPresent Pmtoeol shall come into force simulsanéously with the ﬂny
regarding the Commereial Relations between India and Japan of this dwy’s ‘e
and shall remain in force until the 31st day of March, 1987,

Done at London, in duplicats, this twelfth day mglltb M ot W oth
year of Bhowa, eoﬂupondmg to ﬁle twelfth dq of S‘nly,

For India :

,,
'

John Simon.

. Semtel Honre, )

For Japan : s #




THE MECHANICAL LIGHTERS (EXCGISE DUTY) BILL. - --
PRESENTATION OF THE REPoRT OF THE SpLECT GouMITTES,

e Honourable fir James Grigg (Fingnce Member) : Sir, ] beg
to ;p}'éhég"fﬁ_e“g eport “of tE Q"Seléé# %pmmit?tee on the Bill to pgovjﬁ
for ze’ imposition gnd collection of ‘an excise duty on mechanica]
g - ’

THE BENGAL CRIMINAL LAW AMENDMENT SUPPLEMENTARY
(EXTENDING) BILL. :

‘.l,'?g Hopoprable 8ir Harry Haig (Home Member) : Sir, I move
(Applase) :

‘‘ That the Bill to extend the operation of the Bengal Criminal Law Auendment
(Supplementary)” Act, 1932, be taken into consideration.’’

There have been alarming rumours of portentous speeches under
preparation over the week-end. 1 trust, Sir, that those rumours are
not, in fact, well-founded. 1 do not propose myself to occupy the time
of the Ilouse very long, for 1 claim that the issues raised by this Bill
are simple and, on the whole, are very familiar to the House. But
I would make this preface. As I rise to initiate this debate, I am re-
minded of another debate in this Chamber two years ago. The occa-
gion was a motion for the adjournment of the House arising out of tha
second murderous attack that had just been made on Sir Alfred Watson
following very closely on an attempt at indiscriminate massacre of a
harmless social gathering of Europeans and Anglo-Indians at the Rail:
way Institute at Pahartali near Chittagong. The House, Sir, on that
occasion was, I think I may say, deeply moved with feelings of horror
and shame. I remember the then Leader of the House, Sir C. P. Rama-
swami Aiyar, saying that he felt ashamed that an Indian should have
done this and he urged everyone in the country to come together and
get rid of this terror. That was the general feeling of the House.” The
question that everyone was asking was—how can we help? I would
like to refer, if T may, to words spoken on that occasion by the Honour-
able the Leader of the Opposition, words with which I personally was
fn full agreement. He said : '

¢ If it were in the power of any one of us or any group of this House, whether
on this side or on the other side, to suppress this movement, we would have done {t.
It in a subterranean movement ; it is a secret conspiracy. We do not know how it
works, and if it is the business of any ome to find ont, it is the business of those

who have got power at their command, who have got the means and the resources
of finding out what is wrong.”’ '

" And, a little later, he said :

‘‘ No one has been able to suggest what men like ourselves can do to help the
administration. It js primarily for them to find out the remedies.’’ :

Well, Bir, I agree with those words. It is for the Government to
devise the remedies, but I do urge that it is for this House to give us
the powers. Here is an opportunity for the House to give the Govern-
ment the help it needs. It is true that our feelings this morning are
not so moved as they were during that debate two years ago. It is
natural that people feel very deeply immediately after an outrage of
that kind, but 1 would ask the House not .to allow its feelings to cool
too miveh and not to require any eontinuous stimulus of actual outrages in
order to maintaiw -their serious dnxieties in this Very acirte ‘problem.
L e . N B .
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* _ Now, Sir, with that preface, I come to the Bill. The ‘natyre of, the
Bill is‘very simple. In 1932, this House passed a Bill, known a5 Act No.
VIII 6f 1932, to supplement the Bengal Criminal Law Amendment Act of
1930, and it provided that this Supplementary Act should remain in force
for a period not exceediny three years. The proposal of our Bill is simply
this, that thet time-limit should be removed. The necessity. for .the. Bill
arises out of the action that bas been taken in Bengal. The powers undcr
the Bengal Crin:nal Law Amendment Act of 1930, to which our Agt wis
supplementary. have now. by a recent Act of the Berigal ~Legislative
Council, been made permanent. At the time that this time-limit was
inserted in our Act, the Bengal Criminal Law Amendment Act was due to
expire in 1935. and, therefore, our Supplementary Act with its three-year
time-limit more or less covered the period still remaining for the Bengal
Criminal Law. Amendment Act as.it then stood. Now it does not, and
that is the immediate oceasion for our ‘introducing- this Bill. : I under-
stand that it has been made a matter of some comment that we have in-
troduced the Bill in this Session and have not waited wuntil the next
Session of the Assembly. I think the answer to that is very simple. Our
existing Act expires in April, 1935. If we did not dispose of this Bill
in the present Session, we could not take it up til February or Mareh,
1935. ‘ ’

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran : Non-Muham-
madan) : Why not carlier than that 1

. The Homourable 8ir Harry Haig : How much earlier would the
Honourable Member suggest {

Mr. Gays :Prasad 8ingh : In the January Session, for instance.

. The Honourable 8ir Harry Haig : Will the Honourable Mewuber
undertake to dispose of the matter before the end of January ¢ I know
very well that the Honourahle Member can give no such undertaking. But
even so, that would be a quite unsatisfactory solution. I would ask
Honourable Members to remember that we have under detention at Deoli
something like 500 persons. The accommodation for 500 persons is very
extensive. The preparation of that accommodation takes a very con-
siderable time as we ourselves experienced when we were preparing these
buildings at Deoli. The Government of Bengal have no accommodation
for 500 additional detenus. It would be quite impossible for us to leave
the Government of Bengal in doubt and ourselves in doubt up to within
a month or two of the expiry of these powers whether they are to be ex-
tended or not.

Now, Sir, I come to the provisions of the Bill which we desire to
extend. The main provision is & power to detain detenus outside Béngal
1 would remind the House that this Bill does not give a power of detentien
which does not already exist. . The power to hold these people in detention
is a power that has been given by the Bengal Act. It is not given by this
Act. Our Act is merely coneerned not with the fatt of the detention, but
'with the place of detention. The prineiple,.that power should exist t0
detain detenus outside Bengal, was accepted by the Flouse in 1982 at 8
time -when, 1 should ady; the:implications and the menace of terrorism
were hardly as fully appreciated in the country:'as they are now. Tb«;
reason for detaining these men outside Bengal are briefly that the Benga

BT R
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Government finds it a matter of the greatest difficulty’ at the same time to
wage its eampaign against terrorism and to keep in effective segregation
such large numbers of dangerous men living in surroundings with which
they are thoroughly familiar and among people with whom they have
close relations. Experience showed that they used to communicate with
friends outside and they actually were able to hatch conspiracies and the
Bengal Government felt very strongly that they could not cope with the
measures required for dealing with this menace unless they could be
relieved to a certain extent of this obligation, and the worst or what they
eonsidered to be the most dangerous of these detenus were removed to an
isolated locality where conditions, such as those prevailing in Bengal,
would not exist. I ‘would just remind the House of a few figures. The
total number of detenus in jails and special camps is, I think, something
between 1,500 and 1,600, and the number that we haye at Deoli is ap-
proximately 500. The House will, therefore, recognise what a very large
element in the problem this camp at Deoli is. When this matter was
debated in 1932, some criticism was made of the Bengal Government that
they ought to be able to make efficient arrangements to look after these
men. 1 think those eriticisms did not do full justice to the very grave
difficulties that are inherent in the problem. But I would like to mention
that even in the remote Province of Madras, which had, I think, eight of
what we considered the most dangerous Bengali State Prisoners, it has
been found as a result of a trial that it was not possible even in Madras to
prevent these men associating with other revolutionaries and in fact
hatehing conspiracies. 1 have here a rider by the jury in a recent con-
spiracy case in Madras. They said : |
‘‘ We believe the evidence before us in relation to the lack of diascipline in

Trichinopoly jail and wish to record nur surprise that violent revolutionarics were
allowed to influence certain of the aceused to inaugurate this comspiracy.’’

I merely mention that point in order to illustrate the fact that it is
very difficult - under normal conditions to prevent these men from com-
municating with others outside or in the jails. Now, Sir, I think a
further advantage that we have from this power to detain the detenus
outside Bengal is that it' is in accordance with the elastic system which is
at the root of the Bengal Criminal Law Amendment Act. The Govern-
ment of Bengal do not desire that every one, whose liberty they feel it
necessary to restrict, should be treated in exactly the same way. They
realise that there are degrees, that there are great differences between
these young men, that some of them are only at the beginning and that
others are very deeply involved in the conspiracy. They have a system
of what is called home domicile for those who are the least dangerous.
These young men are merely directed to live in their own homes. Then,
there is the system of what they call village domicile in which they are
directed to live in a village, not their own, but otherwise their liberty is not
restrained. Then the next grade are those who are in special camps or in
jails in Bengal. Those who are regarded as the most dangerous are semt
outside Bengal to Deoli. So much for the power of detention outside the
‘provinee,

Naw, the seeond power given by the Act, which we propose to continue,
is the barring of the Habeas Corpus powers of the High Court. That has
always heen considered an essential -complement of legislation of the type
contained in the Bengal Criminal Law Amendment Act. It is a matter
which has been discussed, I will not say threadbare, for I think it is one

L197LAD D
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__[Sir Harry Haig.] 4
p§ _those subjects in which lawyers find always something fresh to say, but
3t any rate it has been discussed repeatedly. With regard to the
technical points, I hope that if Honourable Members opposite raise any
questian, my Honourable friend, the Law Member, will be able to answer
them ; but, put in untechnical language, the justification is simply this.
The Bengal Criminal Law Amendment Act says in. effect that, owing to the
neture of this secret conspiracy, we are not in a position to put into Court
the evidence we have against these men. We must have the power to
detain them without putting the matter before a Court. Well, if that is
ouce accepted, it 1s obvious that we cannot allow the High Court to
question the action taken, because the High Court can only question it by
.asking the executive, what is the evidence on which you have put these men
under detention and that ez hypothesi is exactly what cannot be produced.
That briefly is the case fop barring the Habeas Corpus provisious of the
Criminal Procedure Code.

*»  Now, Sir, I may reasonably be asked what are the general conditions
that have necessitated the removal of the time.limit from the Bengal Act.
That is really the justification for the measure I am inviting the House to
pass. This involves some review of the situation. I think it is fair to say
that we have, during the last 18 months, by unremitting pressure, been
gradually getting control over the movement. First of all, it could hardly
be said that we were doing more than holding it. Latterly it would seem
that we have been making some impression on it. But with mueh that was
encouraging, the Government of Bengal. at the beginning of this year.
felt that there was still much to be done. Recruitment was still going on.
The spirit of the conspiracy was still alive and active. Moreover, in spite
of a definite improvement, it is clear to every one that we still have a long
way to go. I need hardly remind the House that only this year we have
had two attempted outrages for which we have to thank Providence that
there was no actual loss of life, but the escapes in both cases were very
providential. The first was at Chittagong when a party of four young
men attacked a gathering of Europeans,—men, women and children, who
had been looking on at a cricket match. They attacked them with bombs
with the intention of massacring them indiscriminately. Fortunately.
none of the intended victims were killed. And then it is only within the
last few months that there was that deplorable attack om the life of the
Governor of Bengal. When the Government of Bengal earlier in this
year introduced their new Bill, one of the most important points in that
Bill was the making of their existing powers permanent. Time after time
the temporary nature of the provisions has encouraged the terrorists to
hope that they only had to hold out for a limited time and they would
again get their chance. I wonder if we remember that this conspiracy has
been going on for nearly 30 years. Each time, when the conspiracy has
been brought under control, the powers have been surrendered and the
organisation has started working again. It is easy to be wise after the
event, but looking back it may seem that this has been .a fundamental
mistake in the policy of Government in the past, a mistake into which they
have been led by precisely those arguments of optimism and confining our
action to the very minimum required, which we shall no doubt hear in this
debate. I have said it is easy to be wise after the event, and, therefore, a
heavy responsibility rests on those who, even after the event, refuse to be
wise, who misunderstand and reject the teachings of experience. The
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Bengal Legislative Council accepted the arguments which the Government
of Bengal put before them on this issue. The motion for rejecting the
proposal to make the powers permanent was thrown out in the Bengal
Legislative Council by 63 votes to 12 ; and amendments for a merely
temporary extension were lost without a division.

We have never held, Sir, that these measures, which are often des-
cribed as repressive measures, would alone bring the movement to an end,
though we have held and still hold that they are the essential foundation in
the fight against terrorism. Something more is needed, and I am glad to
suy that, within the last few months, there seem to be definite indications
that that is beginning to materialise. It is not the first time I have said
in this House that what is wanted is the development of an active and
vigorous public opinion in Bengal which will destroy any deliberate or
merely sentimental sympathy with those who are not only criminals, but
1 would hold, are evidently enemies to their own country and indeed to
their own. families on whom they bring sorrow and disgrace. The Govern-
ment of Bengal are very fully alive to these considerations. They are
working actively to encourage that public opinion which perhaps was called
forth first unmistakably by the senseless outrage on His Excellency the
Governor, Sir .John Anderson, a man who it was felt had worked
ceaselessly and whole-heartedly for the good of the people of the Province,
who had analysed and understood the root causes of their discontent and was
devoting his remarkable energies to devising a remedy. But while the
House may rest assured that the Government of Bengal are fully alive to
all the advantages that can be derived from the awakening of public
epinion, I would ask them to remember that the Government of Bengal
also regard it as essential to continue, without a time-limit, the powers
they possess for dealing with this movement, and, in pursuit of that poliey,
they require and ask for our assistance. 1 feel convinced that this House
will not deny them the help they need.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘¢ That the Bill to extend the operation of the Bengal Criminal Law Amendment
(Supplementary) Act, 1932, be taken into consideration.’’

Mr. H. P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : Sir, T want to ask a question of the Honourable thc Home
Member. The Honourable Member has made no reference in his speech
to the conditions of detention at Deoli. He realises there have been in-
numerable questions on the floor of this House with regard to these con-
ditions. Will the Honourable Member make a statement as to the steps

Government have taken to remove all reasonable complaints with regard
to the mode of treatment of the detenus ?

The Honourable 8ir Harry Haig : I thought, Sir, that the answers
that T have given to the very numerous questions had proved satisfactory
to the House. They certainly appeared to be satisfactory to Government.
But, if, in the course of the debate, these allegations and complaints are
revived, I shall, of course, deal with them when closing the debate.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Sir, I move :

‘“ That the Bill be circulated for the iciti ini b
the 31st August, 1934.”’ purpose of ecliciting opinion thereon by
L197LAD
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Sir, in making this motion, I stand on the constitutional right of
trying to obstruct the passing of any obnoxious and repressive meusure
which, I consider; is detrimental to the best intsrests of the couutry,
both for the Government and the governed. I shall presently show that
there are reasons why I move that even by eirculation for a short period
Goverument 1nay be better advised not to proceed with such a measure:
Before I go into the merits of this motion, I would likke to draw your
special attention to the fact that when this kimd of Bill "is brought
before this House, we on this side are supplied with a mere sheet of
paper like this—it may be called a one clause Bill—actually there are
only two clauses, one is the short title and the other merely says that a
certain sub-section in the original Act shall be omitted. The Members
are not supplied with a copy of the Act to ‘which this is a mere amend-
ment. In some cases, particularly in connection with this Bill, I ean
maintain that the mere supply of the Bill is not sufficient, beeause the Act
also, on which this is based, was a substantive Act covering 15 sections
and two Schedules, and, therefore, the Members of the House are not in
a position to deal satisfactorily with the Bill which is now -presented,
unless they are supplied with copies of these two Acts also. 1 remember,
on one occasion, the attemtion of the Honourable the President was
drawn, and the Legislative Department agreed that on such oceasions
Members would be supplied with the necessary copies of the original Aet
also and of the Act to which this is supplementary. I make a special
gricvance—it s not a mere formal grievance—I have heard from
Members that thiey tried to get copies from the Library of the House—
I myself could not come earlier, because I was ill and even today I am
ill—but when I came and asked on Saturday for a copy, I was told by the
Librarian that the two or three copies that were available had been
sent out. It is impowsible, therefore, to do justice to such an important
raeasure if the House is treated in this way, by whom I do net kmow or
whose responsibility it i8,—the Legislative Department or the ITome
Department—but I appeal to you, Sir, that this House is not in a
position to deal with this. Bill if they are to be treated with this scant
respect. 1 challenge most Members in the Opposition here to tell me
what are the proyisions in this Bill or of the Act of 1882....... eeraa

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : We
have only our recollection to fall back wpon.

Mr. 8. 0. Mitra : That may be enough for Mr. Neogy who knows
something about these matters, but I challenge many others wha do not
understand even the A. B, C. of what is now going to be discussed.

Mr. Gaya Prasad 8ingh : Why do you challenge us ¢ We are with
you. : Y

Mr. 8 0. Mitra : It is not your fault as I say ; and I appeal to the
Honourable the President, as the eustodian of the rights and privileges
of the House, that the House should not be deprived of doing justice
'K) a Bill ];i.lﬁe this if they are not provided with copies of the Original

ets or Bills.................. '

Mr. President (The Honourable Sir Shanmukham Chetty) : Of course
the C‘hair understands the purport of the complaint of the Honourable
Member ; but does he mean to suggest that whenever an amending Bill,
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is introduced, then copies of the original Bill, of which this is an amend-
ment, should be supplied to all Honourable Members ¢ If that is what
he means, that has never been the practice of the Housde, at least during
the last eleven years that I have heen here.

Mr. 8. C. Mitra : If sufficient copies are available in the Library, I
shall be the last man to complain ; but I say this is something special.
Several of my friends, I am certain, do not know what are the provi-
sions of the Acts—only this morning through the kindness of my friend,
Mr. Amar Nath Dutt, T could get a copy—I myself did not kpow what
arc the provisions which I should have to deal with ; in the Assembly
Library itself copies of the Aects are not available.

Mr. President (The Honourable Sir Shanmukham Chetty) : That is
.quite a legitimate point, and if that is the complaint that sufficient
number of copies of these original Aects are not available in the Library,
then the Chair will see. that sufficient number of copies are made avail-
"able in the Library.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : I made a similar request last time in connection with
some other Bill, that copies of the original Acts are not available and
there is a race for books from the Library, because there are only two
or three copies ; and it is an injustice to us, and it is not correct that
-we should be asked to give our opinions when the original Acts, of whiech
the amendments are before us, are not available.

Mr. 8. C. 8en (Bengal National Chamber of Commerce : Indian Com-
merce) : Sir, I remember, on at least two previous occasions, when Sup-
plementary Bills were introduced to supplement Acts passed Ly the
Bengal Council, that the original Acts of the Bengal Council were
_supplied to nus. For instance, at the time when the Supplementary Bill
regarding the Bengal (Suppression of Terrorist Outrages) Act was in-
troduced in this House, at my request Sir Lancelot Graham supplied a
copy each to all the Members, and, subsequently, on another occasion
also, a similar provision was made.

Mr. 8. C. Mitra : Now, proceeding to the merits of this Bill, I shall
read for those who care to understand this Bill the provisions therein :
They run thus :

‘‘ The seeond paragraph of section 1 of the Bengal Criminal Law Awmendment
. (Rupplementary) Act, 1932, shall be. omitted.’’

‘ If anybody has not been enlightened. it is not my fault. That is the
whole clause. T shall now read section 1 of the Aet of 1932. That Act
‘says ¢ ‘ ‘

‘‘ This Aet may be called the Bengal Criminal Law Amendment Act of 1982 :
it ‘shall remain in force for a period not exceeding three years.”’

) That is all. Does it enlighten anv Member about the scope and
‘funetions of the Bill under contemplation ¢ The second clause rays
that power is given to order custody in jail outside Benmal. Another
section. as the Honourable the Home Member said, deals with the
-Habeas Corpus provisions allied to section 491 of the Criminal Procedure
Code. This Act VIII of 1982 in its Preamble says : ‘

‘‘ Wherens it ts expedient to' supplement the Bengal Cri ' t
“Act, 1930 ; it is hereby enacted as follows. : ’’ i Criminal I_.nw Amendmen
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So, to do justice to this Bill, one must understand the provisions of
the Bengal Act, VI of 1930, which primarily deals with the question of
political suspects connected with terrorism. At the very beginning, I
must disabuse the minds of the Honourable Members, at least on this side
of the House, that the whole series of Acts deal not with any person who
is eonvieted for any offence, not even by a special tribunal, but for mere
suspects. Government admitted, times without number, that they are
not in a position to say that 100 per cent. of these suspects are really
guilty or that a conviction could be had in a Court of law if proper
evidence could be given against them. The highest that the Govern-
ment can put their case at, is that they are suspects only. That is one
point which, at the very outset, I would like to make clear to the House.

Then, I would like to make my own position clear. The Honour-
able the Home Mewber, at the very beginning wanted to prejudice this
House by telling a series of murders by terrorists and -anarchists in
the Province of Bengal. 1 admit, and I have asserted more than once,
and it is for the Government to believe or not, that there is no differ-
ence between the Government Benches and the Opposition on this
fundamental point, that if there is abnormal crime, erimes of anarchism
or revolutionary crime, certainly any Government, civilised or uncivilis-
ed, should have power to deal with it. There is no question on that
point. Why is thig question raised every time, with a view to preju-
dicing the House ! We have no sympathy with terrorists. I have
said on the floor of this House,—have any enactment passed, get any
law you like passed and try to eradicate this evil. My fundamental
difference with my friend, Sir Harry Haig, was that this would not
really tackle the main question. I appealel to him, times without num-
ber, that you might exhaust your means, you are now intoxicated with
power ; you can do anything you like ; you have a free hand. Neither
the Bengal Government, nor the non-officials in Bengal, nor the non-
officials in this House ever stood in your way. You had, to your satis-
faction, all laws passed. repressive or oppressive, that you thought
proper. We agree with you that if by any means by passing this
sort of legislation you can successfully tackle this evil, then get this
measure passed. But I appeal to my Honourable friend, on the cve
of his retirement as Home Member, and taking up a higher place, to
consider if, by passing such measures, he will be able to put an end to
this evil. Even after the drastic Act of 1934 was passed, he told the
House that there were two more outrages. Sir, we condemn these
outrages as much as he does. As a matter of fact, we feel, more than
the Honourable the Home Member does, for our country, because it is
we who will have to deal with our people in future. We do want consti-
tutional Government, and, as I said before, he will be inimical to the
best interests of India if he persists only in passing these legislations
instead of dealing with the real causes that give risc to these evils. Sir,
who does not agree that when there are symptoms, these unhealthy
exhibitions in the body-politic, drastic measures must be taken recourse
to ? Who is the man with any responsibility who will say that drastic
measures should not be adopted ¥ We say, do adopt all possible mea-
sures to check this evil ; but, at the same time, we do ask you to go
into the rpal causes of these anarchical crimes. Where are the laws
or legislations which can keep a man away from committing a murder f
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Where are the laws that can keep a man away from committing even
the most brutal erime ¥ Where 18 the law. whick can stop.a maun who,
is determined to kill or take away even the .most precious life, like.
that of our Governor, who is loved by every man in Bengal,—~where is
the law which can stop a man who is determined to take away another
human life with a pistol in one hand to shoot his enemy and with poison
in another hand to kill himself ¥ Are you honest in saying that by all.
your repressive measures you have succeeded in stopping the spread of.
this evil in the country ! Do you think that by passing all these oppres-
sive and repressive measures you show greater sincerity for the good
government and peace of the country, that you are more concerned
with the country’s interests ? I know it was said that when the last
attempt was made on the Governor’s life at Darjeeling, the police was:
not efficient. It may be argued that there should be collective fines im-
posed on the police just as they are imposed on the people of Chitta~
gong, because, with all these wide powers, they eould not check this
attempt. That is a reasonable attitude, but I do not agree with it.
With all the efficiency of the police, with all their determination to
stop such crimes, the police could not stop the attempts of the mad man
who was determined to murder his opponent with a pistol in one hand
and not to spare himself by taking poison in another hand. It is not
a question for a day-to-day statesman to deal with ; it is a psychological
question and it is also an economic question. You pass some laws and
you put some people in jail, and you think by that means you will be
able to solve the whole problem. Now, there are people in jail number-
ing in all about 2,000 or so for the last two or three years. You had
no evidence whatever against any one of them ; there was only some
whisper of suspicion from some police spy, and so you have kept them
in prison. Is it not time,—I appeal to you, Sir Harry Haig, before you
leave your office that you should now try different methods ¥ I have
appealed to you several times before and said that anarchism in Bengal
can be stopped, but who will care to hear me ? I know that when
you exhaust all your measures, the time will come when you will change
your methods. I have approached you in private—I put it before the

!iouse now,—there are ways by which this anarchism can be stopped
in Bengal......

The Honourable Sir Harry Haig : The Honourable Member seems
to be entirely ignoring one important part of my speech in which I made
it clear that it was not the whole policy of the Govermmnent to carry
out these measures ; that this was the essential foundation, but that
oth.er measures were required and that the Government of Bengal were
actively interesting themselves in the matter.

Mr. 8. O. Mitra : ] wanted to hear all these details, but for an
emergency you are now proposing permanent measures which will
insult the Statute law of India for all time. You have put before the
House that capital punishment.......

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. The Honourable Member should address the Chair.

Mr. B. C. Mitra : I beg your pardon, Sir. In 1934, an Act has
been passed providing for capital punishment for possession of fire
arms, for putting heavy fines on guardians and parents, whether they
are responsible or conscious of the acts of their wards or children or
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not. There are also provisions in this Act to arrest & person without
warrant, to search a house, and there is a provision in it which says
that no suit, civil or .criminal, can be instituted against any officials for
any of the actions that they may take. Bir, very extemsive powers
have been givea to District Magistrates to oceupy any place, and penalty
has been. provided for possession of what is considered by Government
as undesirable literature. Now, all these pravisions have been made,
but what I maintain is that these measures can only be supported as
temporary measures. They can never.be tolerated as permanent mea-
sures, because they will be an inmsult to the whole nation. When all
these measures have proved futile in the past, is it not time for the
Government to take the people into their confidence and see how this
evil can be eradicated, which is a point on which there can be no two
opinions either in Bengal or anywhere else in India ¢! Sir, we in this
House today are asked particularly to deal with those prisoners who are
sent out of Bengal to other Provinces. The Honourable the Home Mem-
ber has referred in this connection to my past criticism. If it is a reflee-
tion on anybody, it is a reflection on the inefficiency of the jail authori-
ties and the police of Bengal. How is it that when a civilized Government
like ours has taken all powers that one can contemplate, they cannot
put a stop to having communication by these few suspects with out-
giders ? Is it not a ludicrous thing to contemplate that when this Gov-
ernment have absolute powers like the powers of the Czars of Russia,
they feel helpless to make adequate provision even in their jails; to pre-
vent the few suspects in the jails from communicating with other people
either inside or outside the jails ¥ That is the burden of the argument
of the Honourable the Home Member for externing these political sus-
pects from Bengal. What is Bengal after all ? Is Bengal a little town
like the city of Simla ? Is it not a big Provinee, bigger than many of
the continental countries in Europe who are original members of the
League of Nations ? Is not Bengal such a country that contains many
hills and detached places near about, where you could certainly provide
detention camps, as you have at Deoli ¥ Why don’t you have deten-
tion camps for these people in Bengal itself ¢ Why do you use these
merely flippant and unreasonable arguments to support your case and
say that the Bengal Government has failed to make provisions to pre-
vent these few suspects from having communication with others, either
inside or outside the jails ? When the Goverument have spent lakhs
of rupees in erecting jails at Deoli and Hijli, when they have spent
thousands ef rupees for the travelling expenses of these suspects, why
can’t they spend some amount for building jails in Bengal itself like
those at Hijli and Deoli ¢ Is it the argument that in a vast Prosince
like Bengal there is not a locality round which for 10 or 15 miles there
i8 no habitation ¢ Why is it necessary that the boys must be trans-
ferred to an uncongenial climate in Rajputana, in Ajmer or in the Punjab
and Central Provinces ? T shall later on give details of some of these
cases, but, as regards the fundamental point. I hope the House will try
to get from the Honourable the Home Memher more conclusive arga-
ments to convinee them to vote for such a foolish measgre when the
Bengal Government is now invested with. very, large and absolute
powers. Whatever, the law they wanted, they got it passed by the
Local Legislature and the Central Legislature, and why could they not
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control these few people communicating with people inside and outside
the jail ¢ Then the Government had to admit that the detenus were
doing the same thing in Madras and other Provinces. They do it in
Bengal, and if, as the Home Member says, the detenus do the same mis-
chief in Madras, I do not find why they are transferred at all......

The Honourable 8ir Harry Haig : It is a question of fact. We
have, in fact, found that these communications are not made in Deoli.

Mr. 8. C. Mitra : The only safe place in the whole of India is Deoli
where ng communication is possible, and in other places it is not safe !
My Honourable friend says that he had no information about any com-
munication with outside people from Deoli, but I shall be divulging no
secret when I say that a very high official of Bengal, who is likely to
know as much as the Honourable the Home Member, has said that he
has heard of communications with outside people from Deoli, from these
detenus as well, and, therefore, they must be kept permanently under
detention. This information I derived from a personal talk I had with
some big officials who are interested in these matters. They are com-
plaining that they must continue to keep these boys for 20 years and
more and crush their spirit, and that there is no other way out of ii.

An Honourable Member : Is it an official ¢

Mr. 8. C. Mitra : A high Government official who is likely to know
as much as or even more than Sir Harry Haig. So, the main argument
about transferring the detenus outside their Province, as I have said
on the last occasion, is not convincing. The present condition is e:-
tirely ruining the health and the future prospects of these suspects.
The Home Member knows full well that they are now in Deoli jail for
more than three or four years. What are the prospects, what is the
future career, what will be the condition of their health when they w'll
be released—these are serious considerations to which times without
number T have tried to draw the attention of the Home Member. I re-
peat those prayers and supplications again. Don’t keep a class of men,
very brilliant,—they are self-sacrificing, they are misguided if the alle-
gations of Government are correct, but they are mere suspects. I hold
that many of them are certainly innocent and some may be guilty, but
_Sir Harry Haig thinks that most of them are guilty and very few are
innocent. Till they are judged by a competent Court of law as guilty,
I as an honourable man should be the last person to consider even a
single one of them as guilty. -

_ What are the real remedies by which Government intend to comht
this malady, this disease in the body-politic in this country ? As #an
emergency measure, we are for the passing of such legislation. But has
it not failed after the detention for years together of every suspe."t'
and should it not convince the Home Member and his Government tlat
unless the disease is rooted out and a true diagnosis is made—we have
always nﬂ’ered. our co-operation, we are always willing to help Govern-
ment, because it is more to our interest or as much to our interest as of
the GoYemment to get rid of this evil ¢ T will give a few cases to this
House in order to enable it to understand what happens to these poer
fellows. Only the otherﬁ day, I got news of a lady who was be’ing'trf\at.
ed for' cancer by Dr. Bidhan Chandra Roy, one of our eminent physi-
clans. Her only son is a detenu at Deoli ; T think his is the only case
of a detenn’'who' has been allowed to go out for a fortnight or a week
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to see his mother. He is the only son of his mothér and has got no
brothers or sisters or uncles, or any other relation in life, exeept his
poor mother. She is suffering from cancer and the doctors'declared
that death was sure, it was only a question of days. Government were
kind enough in that one peculiar case togrant permission to sée the
mother. The poor boy went to see his mother ; he saw that she
was approaching her end, but fortunately or unfortunately the mother
could not reach her end within the date of leave the benign Government
was pleased to extend to the boy. The poor boy implored, appealed
to the Government, and said that with or without restrictions as they
pleased they might keep him in Bengal so that he could see his dying
mother breathing her last. But that prayer has not been hecded to.
(An Honourable Member : ‘‘ Shame !’’) His name is Ashutosh Das-
Gupta. I can give many other cases. I remember I once told Sir Harry
Haig, when he was Joint Secretary or Secretary in the Home Depart-
ment,—he must have forgotten—I know from my experience that long
detention in jail for years together in the same environment, in the same
cell, makes even a normal, sound man, abnormal to some extent. The
detenu becomes unreasonable. It is only sympathetic Jail Superinten-
dents who are also medical men—unfortunately they are not all medical
men in Bengal-——who can appreciate this fact. I may cite a case from
Hijli. One young man—I shall quote my Honourable friend,
Mr. Ghuznavi, as my witness, because it was through his ¢ kind and
sympathetic intercession that he got some privilege—I am speaking of
detenu Debendra Nath Bose, he is a relation of mine. It is a typical
case, and from that the Honourable 8ir Harry Haig can realise the con-
dition of these detenus. This young man was convicted in the civil dis-
obedience days in April, 1930, when Mr. Subhash Chandra Bose was
carrying on a procession. He was convicted for nine months. At the
expiry of this period, when he was about to come back to his House,
he was served with a notice under the Bengal Criminal Law Amendment
Act for detention. Here is the section :

‘¢ Where, in the opinion of the Local Government, there are reasomable grounds
for believing that any person—

(i) has acted, is acting or is about to act in contravention of the provisions
of the Indian Arms Act, 1878, or of the Explosive Substances Act, 1908 ;
or

(it) bas committed, is committing or is about to commit any offence specified
in the First Schedule (a number of sections are given) ; or

(iii) has acted, is acting or is about to act with a view to interfere by violence
or by threat of violence with the administration of justice ;

the Local Government, if it is satisfled that such person is a ‘member, sr Is being
controlled or instigated by a member, of any association of which the objocts or
methods include the doing of any of such acts or the commission of any. of such
:"?;ince!, may, by order in writing, give all or any of the following directions, nawmely,
The direction is that he shall be committed to custody in jail. No

1 poat, period is given and nobody knows when he will be released.

] There is my friend, Mr. Sen, who says that period is given.

The period is given as one year in the first instance, and thgn.the Govern-
ment of Bengal can continue it for any number of years. It.may be
20 vears as one responsible officer of the Government said. Now, Mr.
President, you will easily realise the plight of these- men who are
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for years in jail. What happens is this. In this case I am telling
fgxi about, Debendra Nath Bose has been in jail from April, 1930, up to
this {ime, which is more than four years. 1 appeal to you, Mr. Presndeniiz
to hear the details of this case. It is typ}cgl case. 1 want to tell you wh;a1
happens when the same prisoner is put in the same jail for weeks, lnpnt.s
and vears without any change of environment, Even an ordinary
priso;ler is sometimes transferred from one Jal]. to qnother, but thege.
prisoners are confined, mostly in one place. This thing works on th;:ll_r
nerves and they generally get out of reason. What happened in tI {ls
pariicular case was that this boy was losing his power of reasoning. 3
becaie very irritable. The jail authorities at once punished him an
this made him more provocative in jail.

Mr. A. H Ghusnavi (Dacca cum Mymensingh : - Muhammadan
Rural) : No jail punishment was given.

“Mr. 8. C. Mitra : You don’t know. He was in Hijli. Anyhow, let
me put my case. He was failing in sanity. They instituted a case
against him and he was put as an under-trial prisoner and sent to Midna-
pore jail. He was put in a cell there and the Magistrate put him under
observation. For the last six months, his relations, in 'spite of repeated
petitions, were being denied facilities to interview him. They became
suspicious. There is no help or any remedy for these things. I have
repeated similar instances in this House times without number. T myself
could not secure an interview with my nephew at Deoli in spite of re-
peated applications for the last three years. You know at Deoli there
are police officers in whose presence alone you are to communicate with
vour detenu relatives. The police are present there and they can stop
any talk and still they do not permit these interviews. There are barriers.
between tlie detenu and his interviewer and yet interviews are often
refused. So reasonable this Government are !

They may make their laws permanent, but nothing is permanent in
this world. To resume the story about Debendra Nath Bose, I under-
stand the police officers came and informed the relations of this boy that
he had hecome insane. His younger brother and sister are students and
are wholly dependent on him, and they are absolutely helpless. They
were simply stunned to hear this. They informed me, and I rang up my
good friend, Mr. Ghuznavi, of whose liberal heart and generous senti-
ments I wish to make a public acknowledgment. He really helped these
poor fellows to have an interview with this boy. The relations went
there. The boy was confined in a small room. There was water scat-
tered all over the floor. His feet were swollen. There was no furni-
ture in the room. He had to stay day and night in that small place.
He has to pass his urine there and also answer the calls of nature. Things
were in a terrible condition when his relatives saw him there. This is a
typical case. We prayed that he might be given a chance to live with -his
relations for a day so that the change of environment might help in the
restoration of his reasoning. The first reply was that it was impossible,
because. he was an under-trial prisoner and it was only the Magistrate
who could release him. But, subsequently, the Political Department was
pleused to grant the prayer and the order of his detention was tempo-
rarily suspended, and he was set at liberty, I again repeat, through the
kindness of Mr. Ghuznavi. Bose was violent and was absolutely mad. I
am mentioning these facts in order to impress on you and the House, and,
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if possible, the Honourable the Home Member whom God has blessed with
power. Let him not forget others in distress. In jail, even the most
ordinary convict can claim some change of environment and transfer
from one place to another. All these are denied to these poor suspects
who have not been convicted by any Court of law. If they are convicted,
there is a fixed period for which they have to serve after which they can
hope to get their release. Some of these people have continued to stay
in jail for five and more years and Government say they should remasin
in confinement for even 20 years. Is that the spirit of a civilised Gov-
ernment ! By all means eradicate this evil, but according to your pre-
sent method you are only embittering feelings and doing injustiee to
yourselves being members of a race, which Has & great reputation for
fighting for liberty and freedom. Even in these days the British people
do not follow other countries, and we are proud te have the DBritish
counection.

Do not try to prejudice the issues by raising all false questions. Who
tells you not to pass legislation to put a stop to terrorism ? DBut do it
deccutly. Give the suspects a chance to clear the charges against them.
The High Court in Calcutta refused to go through these records when
they were sent to them. That is the provision under the old Regulation
I1I, that the records should be sent to two Judges of the statis of the
Higli Court Judges. I know one Chief Justice, who adorned the Calcutta
High Court in those days, refused to go through these records unless they
were also given the power to sift evidence and call witnesses and test them
by cross-examination. Here you are going to take powers to detain these
men for sn indefinite period. It means an externment from their own
Province out of their environment, and just now ‘I have received a tele-
gram saying that there is a hunger-strike in the Andamans for the last
fifteen days. Nobody knows what has occurred. The telegram says :

‘¢ Andamans prisoners hunger-strike about fortnight, short notice (uestion
solicited.”’

Sir, while I was on my sick-bed recently, several relations of detenus
at Deoli approached me and said that for the last one and a half months
they were not getting any communications from any of their relations.
It is most likely that there ig another hunger-strike at Deoli alsn. Nov,
Government seem to take pride in that. Sir, what they will gain by this
God alone knows, but what the country and the people have found out
is that, in spite of these measures, the Government have not succecded in
the ohject they are aiming at. I think I can make bold to assert again
that, if only the Government will enlist our co-operation, there will be
no anarchism in Bengal. I am in a position to say, you ¢an thus do away
with it, but, alas, T know that, as long as the Government are intoxicated
with power, they will only try in their own way to eradicate this evil, but
if they do not succeed by themselves, I pray, Sir, even at the last moment
that we may be asked to be of any service to them. 8ir, I say this in no
spirit of boast, but most humbly we say that thisis in our own interest and
that it i uite possible to achiéve'it. We have only to see and appreciate
the root causes of this anarchism. Sir, why are these boys going to lay
down their lives ! * My Honourable friend, Mr. Ghuznavi, once remarked
that heé was very angry at some of ‘thesg dastardly oufrages, Sir, T am
more agerieved than angry. Get any Act passed, but the diffienlty will
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remain the same. Sir, when the circumstances are :sueh that the young
people go out with potasgium cyanide in their pockets to put an end to
their lives, how will you put a stop to their activities by simply passing
répressive measures without caring to find out and remedying the root
causes i Sir, I can say that I have come in close connection with young
men in Bengal, and I can say with confidence that they are not as
bad as the Government of India make them out to be. Sir, fortunately
for ourselves, our present Governor does not think in that manner. He
is a really practical man in whom we have great confidence. Unforta-
naiely, these anarchists attempted the life of the very man whose life
was most precious, particularly for the Hindus of Bengal, as 1 ean say
with confidence. How can you stop it in this way ¥ These boys are
inspired with a high ideal, they are reasonable people, it is not for some
personal gain or comfort, in order to get some more emoluments and some
titles and other advantages, that these boys go about to commit these out-
rages. They will not be deterred by the mere fear of deterrent punish-
ment, but certainly a civilized Government like the British Government
can appeal to the better sense of these young people and there are ways of
bringing them round and there is a proper method of proceeding with
the business. I have always done my best to suggest what I have thought
to be the best eourse, and I believe and I sincerely believe that it is
possible to put & stop to terrorism. As I have said, the time will come
when the Government, of their own accord, will see the futility of all
these repressive legislations. In the meantime, I say, Sir, that the pre-
sent Bill is of such a nature that it will frustrate the purpose for which
the Government are going to emact this Bill. (Applause.)

The Assembly then adjourned for Lunch till Half Past Two of the
Glock.

This Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr, President (The Honourable Sir Shanmukham Chetty) in the
Chair. '

Mr. 8. 0. Mitra : Mr. President, I now propose to deal wiih some
of thc specific grievances of these externees and also with some of the
individual cases. But, before I deal with that point, I would like to
appeal to the Honourable the Home Member to try to be once with us.
Sir, in & very feeling language he referred to the events when some mur-
dérous attempts were made or even murders were committed on Euro-
.peans and officials. T know that the feeling is very sincere and also strong,
not only amongst the Europeans, but on this side also. But I appeal to
him also to think of the other side. I mean the hundreds of cases of
Indians who are being confined to the jail for years together, which is
solacfimes even worse than death. Then, there are deaths also in these
prisons. Tnhuman and brutal torture is inflicted on these suspects. I
appeal to him to consider that if one case so much appeals to hundreds of
Europeans, there is no wonder that the cases of hundreds of Indians’
death end torture alienate the sympathies of thousands of families from
the Government. They may be helpless ; they may not be in & position
to express their strong feelings, but it is for the Government to see and
try to feel with the Indians as well. We always try to look to both sides,
the official and the Indian side. I appeal to Government not to be dic-
tated only from their sense of feeling for the official vietims alone, but



526 'LEGISLATIVE ASSEMBLY..: - [28rD JuLY 1934.

|Mr. 8. C. Mitra.] P

aiso feel for the inevitable victims of such harsh laws that are being en-
forced irom day to day in this poor and unfortunate country. Sir, it
may he perfectly true that all the methods of oppressions and tortures
that are employed by the underlings may not be known to the highest offi-
cials. But it is a fact that the tortures are going on. These tortures are
not only confined to individual cases, but T have systematically inquired
from the politieal sufferers as to what kind of tortures they are put to.
These suspects are put to third degree measures ; and all sorts of tortures
are inflicted on them in order to extract confessions out of themn. Many
have been put into water tubs during cold winter nights. Although many
persons have nothing to confess, yet they have got to undergo all these
barbarous measures. This is one aspect of the case. '

I know that Government also sometimes think that this method alone
would not cure the country of youngmen thinking in violent ways if they
become hopeless of the future. But, may I ask the Government, what
steps they have taken during all these years in that connection * Can the
talk of reconciliation and this oppression go hand in hand ? Is it not far
more true that they exercise muech more of their time and energy in sup-
pressing not only terrorism, but also all ideas of liberty and freedom and
even free thinking ¢ Even the ideas of Swadeshi and the Swaraj, which
Government themselves have declared as very legitimate objects, are
suppressed.

As regards the individual cases that were discussed by means of recent
questions, I remember the case of suicide by Mrinal Kanti Ray Chaudhri
on the 15th of January, 1932. That was the first case of suicide which a
poor unfortunate detenu at Deoli committed under circumstances whaich
everybody regrets, but which, I for one, think should not have been possible
had he been in a Bengal jail.

An Honourable Member : Give us the details of that case.

Mr. 8. C. Mitra : Some questions were asked on the floor of this House
about him and the matter was discussed threadbare. It ‘is kmown to the
House. He was segregated from other detenus and put in a solitary cell.
In broad day light, at about 4—25, he committed suicide by hanging him-
self with a rope which he put on the ceiling. Then, Sailesh Chatterjee’s
death occurred on the 23rd October under circumstances which we on
this side consider could have been prevented if proper medical treatment
had been administered in time. He had high fever for three or four days,
he was brought to the segregation ward. There his fever ceased at 6 in
the morning, and at 10 o’clock an injection was administered on him.
There was no doctor to watch the after effects of an injection, and. within
half an hour, he died. Those are the facts which are known to everybody.
But we think that if he had been anywhere in a Bengal jail, where proper
medical aid could be had, his life could be saved.

Then, Sir, we had cases of the type of Mr. Hem Chandra Ghosh,
who was not permitted to perform the Shradh ceremtony of his father.
To a Iindu, that is the last duty that a dutiful son should perform in
remembrance of his parents. One can just imagine their feelings when
these suspects are deprived of these elementary rights of performing their
religious duties. There are cases of some people who developed leprosy
at Deoli although they never had any history of leprosy in their family
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before. To such persons, it was not possible to give proper medical treat-
ment in a segregated place like Deoli. Naturally, these externecs must
suffer from all these inconveniences inevitable under such circumstances.

I have drawn the attention of the House times without number to
the speeial difficulties which even the best attention of the Government
caunot remedy from which the externees must suffer. For example, the
articles of. food. It is well-known that Bengalees are fond of fish.
‘At Deoli it is not possible to provide fish. I do not eomplain against
the (Government, but I only say that it is not possible to provide the food
that they are aceustomed to and the manner of cooking food. There is
also the difficulty about interviews from relations who have to come ail
the way from Bengal. It is well-known that for long periods the detenus
are cut away from their relations, and it would be a source of content-
ment to the unfortunate female relatives if they are allowed to have
interviews with the detenus who are deprived of companionship of their
relatives. Deoli is about 70 miles from Ajmer, and there is no regular
hotel or place of residence where the relatives of the detenus could siay
when they come for interview., I have heard from female relations how
diffieult it is to go to that place and have an interview, bhecause the rules
are stringently enforced. All these difficulties could be avoided if the
detenus are not camped in Deoli.

As regards jail visitors, my Honourable friend, Mr. Lahiri Chaudhury,
reminds me that even the jail visitors go to this detention cawp at in-
tervals of three or four months. There is one jail visitor who is a1 Gov-
ermment contractor and he may possibly be a title holder. I know from
reliable sources that such kind of persons are not expected to do justice
tu the grievances of the detenus. My Honourable friend, Diwan Bahadur
Harbilas Sarda, after much protest from this side of the House, was
taken as a jail visitor ; but, owing to ill health, he has not been able to
vigit this camp for many months together.

On these grounds it is necessary to put an end to this system of ex-
ternment, for the harsh treatment embitters the feelings of detenus. I
shall not repeat what I said already. I also know that Government feel
that unless some future career is chalked out for these unfortunate sus-
pects, who have not been convicted by any Court, you cannot reconcile
these detenus. It may be news to the House that no lawyers are allowed
to plead the case of these suspects and they are not permitted to appear
before these two so-called Judges to explain the charges that are brought
against the suspects. There are circumstances which apparently may
prove elmost conclusive ; but, if an opportunity is given to an accused
person, he may probably convince the authorities of his innocence. In
spite of our protest, the Government are now trying to make the emer-
gency measure a permanent one and no attempt is being made to give
an opportunity to these suspects to clear their character about the allega-
tions that are made behind their back on the untested evidence of low-
class police spies,

In this connection, T should, with some hesitation, refer to agent
provocateurs. I find there is a strange coincidence that, at the opportune
moment, when there is a lull in terrorism for a long period, and perhaps
when Government are also thinking of taking some remedial measures,
then, all of a sudden, something happens which affects the whole policy.
My suspicion is this and I put forward this with some hesitation before
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you, Sir, for the consideration of Government, and I ask them if they are
‘absolutely cértain that there is no hand of the agent provocateur in these
matters. Only the other day, I was reading in a book by the Secretary of
State, Sir Samuel Hoare, how these agent provocateurs were working in
Russia, and in Chapter VI of that book about ‘‘ Dark force '’ he says how
these agent provecateurs carried on their nefarious propaganda. In
another Chapter, he also speaks of Indian spies. This is aleo a matter
that Government should consider before - thinking of repressive legisla-
tion. Young men are sensitive all the world over. It is well-known that
there is no prospect for the younger people in Bengal or elsewhere in
India. With the economic distress, the future for the people of this
country is very dark. In these hard times of unemployment, it is easy for
police spies and agent provoocatewrs to play on the sentiments of the young
people.  Should they not be guarded against these spies and agent provoca-
teurs ¥ They should not, on mere suspicion, be put in jail. They should
be given a chance to be influeneed by their relations and friends to come
to the right path. These are the different aspects of this question. Though,
as regards the main question of putting an end to terrorism, there is no
difference between ourselves and Government, yet I strongly object to the
palliatives which the Honourable Sir Harry Haig wants to administer as
the panacea for all the troubles in this unfortunate land. I say that
higher statesmanship is necessary. Our rulers should rise to the occasion
and should not apply these palliatives times without number. These
emergency occasions should not be made the excuse for making these
repressive measures permanent. On these grounds, I strongly appeal to
Government to stay their hand and see how things develop and consult
the people who are in a position to give them advice and see whether it
is still necessary to go on with these repressive measures and pollute the
Statute-book by making them permanent. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘‘ That the Bill be circulated for the purpose of eliciting opinion thereon by
the 31st August, 1934.”’

The amendment and the original proposition will now be under dis-
cussion. /

Pandit Satyendra Nath 8en (Presidency Division : Non-Muham-
madan Rural) : Sir, when I stood up to speak this morning before
Mr. Mitra, I did so for the purpose of opposing the Bil. I now find that
Mr. Mitra has made out an excellent case in support of circulation, but
the arguments that have been advanced by him throughout his speech
clearly and abundantly support opposition. And, speaking for myself,
I have made up my mind, when the Bill will come again before this
House after circulation, if circulation is allowed, to oppose the Bill
straightaway. I should like, therefore, to follow the more straightforward
course. Sir, 1 oppoge the Bill not because I deny the existence of terro-
rism in my Province, not because I have any sympathy with terrorism,
but because I hold that the preseription proposed by the Honourable the
Home Member is unsound and perhaps wrong. 8ir, oppression is no
remedy for terrorism. It may have some effect upon one who has got a
less hardened ealibre, but a terrorist will be the last person to be cowed
down by oppression. It may check the symptoms for the time being, but
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not the disease, and I am sure the disease will try to rear its head when-
ever there is an opportunity for it ; and it is for this reason that the
disease refuses to go away in spite of the continued application of this
form of treatmeni for years together,—at least for ten years, as far as.;l
can see. I should, therefore, like a typical and orthodox Vasd, advise
Government to follow a more sympathetic an8 humane treatment. 1 wonld
request Government to follow the following prescription. Change the
whole educational policy of the country by making some religious educa-
tion compulsory, so that the young people may be God-fearing citizens ;
give the young people some employment ; find some means to give them
at least a bare subsistence ; encourage timely marriage of young people,—
young men as well as young women (Loud Laughter) ; and set apart
a substantial sum of money to be given to the unprovided young people,
so that they may settle in life and become plain-living householders. And,
last but not the least, carry on the administration with even-handed justice
without any communal bias. I would remind the House of the atrocities
perpetrated by Government at Dacea, Midnapore, Chittagong and many
other places. Sir, I submit that this preseription will prove more bene-
ficial than the short-cut one preseribed by the Honourable the Home
Member.

Sir, this short Bill, which is composed of practically only one para-
graph, is pregnant with serious implications. In short, this extending
Bill seeks to perpetuate Deoli with all its objectionable features, namely,
want of facilities for interviews, want of facilities for treatment of patients,
want of facilities for living, and everything else. Sir, we would not per-
haps have uttered a single word of protest if these unfortunate young
people were found guilty in open trial ; but when (Government cannot prove
them to be guilty in open Court, they should not run into extremes. Sir,
what is the object of transferring these young people from their own native
Province ? It has been said by the Honourable the Home Member that
one of the reasons is that there is hardly any accommodation in Bengal for
these detenus. I submit, Sir, that the Civil Disobedience Movement having
been called off, jails like Dum Dum and other jails have been vacated by
the prisoners and these jails may accommodate these detenus. Sir, when
QOvernment cannot prove them to be guilty openly, is there any justifica-
tion for sending them away to a place which is about a thousand ‘miles
distant from their native Province and where the temperature and climate
are widely different from those in their native place ! And is there any
justification for Government in trying to make this black Act permanent
on the Statute-book ! Sir, this Act does a two-fold injustice ; it does
Injustice to Bengal as well as to the Province to which these detenus are
to be sent. Some very unpleasant associations will always hang over that
Province, and it is for this reason that the idea will not be very much liked
by those Provincial Governments even.

Sir, this is the long and short of my arguments against this Bill. I
am sorry I cannot develop my points as I am hard pressed for time and
have to leave for Caleutta, just now on receipt of a telegram from ther
Sir, I appeal to Government from the humanitarian . point of view. --I do
not know much of law, and I am sure no amount of legal knowledge will
help us, because all the law is in the pockets of Government, and it is no
use harping on that point. Sir, I oppose the Bill,

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : . Non-Muham-

m‘dﬁ‘wﬁxgﬂ) + 8ir, two Honourable Members from Bengal have alr:ady
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spoken on this Bill, but as the two provisions of this Bill are, (¢) for the
transfer of detenns from the Province of Bengal to other Provinces, and
(#), for overriding the powers of the High Court, I consider, though eoming
I do from distant Madras, that this is a measure in which we are more
interested than even Members from Bengal.

Sir, at the very outset, ] may observe that the terrorist movement in
this country is a8 live movement. Of late we find that the terrorist move-
ment is not only devoting itself to high officials of Government, but also
to mationalist workers. It was only the other day that we heard that
Mr. Gandhi was bombed. Sir, terrorism is foreign to Indian character
and it is against the very traditions of India ; there can be no gainsaying
that. We are, therefore, as anxious as the Government to see that terro-
rism is eradicated from this country. My Honourable friend, the Home
Member, is anxious to protect the Government of today. I am anxious
that not only the Government of today should be protected, but also that
the Government of tomorrow, which I hope will be our Government,
should likewise be protected. We want that the machinery of the Gov-
ernment should not in any way be damaged when it is handed over to us,
that it must be in smooth running order, and, therefore, we welcome any
measures that the Government may think of taking to eradicate this evil.
At the same time, I must point out to the Honourable the Home Member
that this particular measure is not really so strong a foundation as he
thinks for the building of that edifice.

Before I deal with the more important provision regarding Iligh
5 e Courts, let me first take up the question of the transfer
of detenus. This morning, the Honourable the Home
Member gave us am incident in Madras. I can understand his taking
one view of it. He interpreted that to show how dangerous these detenus
were and how capable they were of communicating their dangerous
doetrines to the people outside. But I hope the Honourable the Home
Memmber will permit me to draw another conclusion, or rather, to present
the other side of the picture. I come from Madras and it was to us that
the Home Member was pointing out this morning how these dangerous
thoughts were responsible for some of the terrorist activities in a Province
so placid as Madras is. Coming as I do from the Andhra country
particularly, which is admittedly more emotional than the other parts of
the Madras Presidency, I do eonsider that if these people are really so
dangerous as the Ilome Member makes them out to be, he should see that
they are not sent to our Province, at any rate, because our northern
distriots are admittedly very emotional and that is why they are-some:
times called the South India Bengal. I am anxious that our Province,
particularly Andhra Desh, should not be permitted to have these people if
they are really so dangerous.....

The Honourable Sir Harry Haig : We have no intention of sending
any more to Madras.

Mr. B. Bitaramaraju : Thank you.

The other question is 8 question’ of law. As p student of law, I am
very much interested in this qverriding of the pawers of the High Courts.
On the last occasion, when this Bill was before us, we had the benefit of
ressiving the opinions expressed on this measure from the Local Gevern-
ments, from the Advocates General and other lawyers who are likely to
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know the implications of this provision better. On that occasion, one of
our most distinguished lawyers of Madras, Sir Alladi Krishnaswami Iyer,
expressed an opinion with regard to the overriding of powers of the High
Courts. He said that on principle he was opposed to a& provision like
clause 4 which affects the only remedy available to a subject of question-
ing the acts of the Executive. If the conditions of the Statute arc satis-
fied, the detention is lawful, and the High Court will not exercise the
jurisdiction under section 491. If, on the other hand, the detention is
unlawful, because the conditions of the Statute are not complied with, or
an order has been passed by the proper authority, there is no reason why
the subjeet should be deprived of his remedy under section 491, and the
principle obtaining in every part of the British Empire, namely, that a
person has a right to be protected from illegal imprisonment, should be
departed from in this country. ' '

On the last occasion, when I was sitting in Select Committee on this
Bill, I drew the particular attention of Government to the opinion
expressed by Sir Alladi Krishnaswami Iyer. Subsequently, when 1 had
the honour of addressing this House again, I asked the then Law Member
whether he would consider from his legal knowledge that we have the
power to override the powers of the High Court. Have we the power to
override the powers of the High Courts given under their Letters Patent ?
That was a point.that was then engaging the best legal minds and they
were of opinion that the point was not free from doubt whether this
Legislature could, under the provisions of the Government of India Act,
override the powers given to the High Conrts under Letters Patent. 1In
the opinion expressed by Sir Alladi Krishnaswami Iyer, he referred to
certain decisions of the High Courts of Bombay and Madras ; whereas,
if I remember aright, the opinion of the Caleutta High Court was against
that view. I hope that our present Law Member will enlighten us on
that point whether we have the power to override the High Courts’ powers.
Assuming  for the moment that we have the power, I would like to bring
qQnce more prominently to the notice of the House whether such overriding
is just and proper. What does section 491 of the Criminal Procedure
Code provide ¢ It provides that when a person is illegally or improperly
detained, the power of the High Court would come into operation. We
are not now asking that no strong measures should be taken against the
terrorists ; we are not now asking the Government not to take any strong
view of the matter ; we are not asking the Government not to take enough
powers into their hands to deal with this terrorism ; but what we are
asking is this : supposing you have got a law like this, drastic as it is,
supposing that law is not complied with by your officials, that your sub-
ordinate officials behave illegally and do not comply with the provisions
of the very law that you have passed, where is the remedy ¥ The only
remedy that is provided is section 491 of the Criminal Procedure Code
under which you can go before a High Court and say : ‘* Here is a law,
drastic as it is, which is not obeyed by the officials : there is no remedy for
us ; give us that.”’ That was the interpretation of the powers under
section 491 and Honourable Members are fully aware that the High
Court will not question your law. But when your law is not even obeyed,
then they will say ‘‘ What right have you to deprive the ordinary citizen
of the fundamental right of protection against abuses of the laws of your
own creation ¥’ A lawless law is no remedy agsinst lawlessness.
Therefore, I venture to say under the circumstances that no reasonable

L197LAD E2 '



532 LEGISLATIVE ASSENBLY, [23rD JuLy 1934.

{Mr. B. Sitaramaraju.]

Member of this House, on this side at any rate, can even for a moment
consent that the powers of the High Courts should be so ruthlessly over-
ridden. On the last occasion, there was Mr. Jinnah and there was
Mr. Rangachariar who were both speaking as leaders of distinet groups.
They condemned such a procedure in very strong terms. Sir, why should
the Government feel shy of the very Judges that they have appointed ?
We in this country have great respect for the law administered by those
Judges whom the Government have appointed. Those Judges of the
House who have administered the law in this country have in our estima-
tion fully justified their selection and the high positions which they
occupy on the Bench. Can’t you, I ask the Government, put in your
Judges the same confidence and the same respect which we, the people of
this country, put in them ? Sir, with these few remarks, I feel, I must
oppose the motion.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
am quite familiar with this Bill, and the law which has been enacted before
in this House, and I feel T must say something on this measure, of course
consistent with what I have said before.

Now, the first issue that arises out of this measure is, whether Act VIII
of 1932 should be made a permanent one. When the discussion was going
on in 1932, T was a party to the debate, and several legal questions arose
then, and there was a full dress debate, and we came to the conclusion, of
course by a majority, that the Bill should be passed, but that the measure
should remain in force for only three years. Now, today, we are asked
to put this measure permanently on the Statute-beok, and what we have
to consider is, whether the arguments advamced by Government in support
of their demand to put this measure permanently on the Statute-book are
such as would appeal to this side of the House and whether those argu-
ments are sound. Now, what does this Act VIII of 1932 provide for ¢ It
provides that the Government will have power to transfer detenus from
Bengal to places outside Bengal, and the main reason given then was—
the same reason is advanced .today also,—that the terrorist movement was
going strong. Of course, I may say that the terrorist movement was really
strong then.....

Mr. A. H. Ghuznavi : It is still strong.

Mr. Lalchand Navalrai : You come from Bengal and you say it is
still going strong, but I hope those Members on this side who ¢come from
Bengal will not agree with what you say.

Mr. A. H. Ghuznavi : Of course they will.

Mr. Lalchand Navalrai : Sir, the other day I put a question to the
Honourable the Home Member whether terrorism was on the.decline or not.
I did not get any direct reply, but what I would submit is that the real
vigour and strength of the terrorist movement is not now in existence.
I sm, of course, speaking subject to correction on that point, because I do
not myself belong to Bengal, and I have no personal knewledge or evidence
to the effect that the terrorist movement is still going so strong as to demand
the enactment of this measure, and that the detenus should be removed to
places outside Bengal. Sir, we have listened this morning to the various
dificulties which these suspeets, who are now in jail, are facing and Mr.
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8. C. Mitra has very eloquently placed them before this House, Sir,
I am not in favour of terrorism, and I agree that, if terrorism really
exists in this country, in any shape or form, it must be put a stop. to by
(Government, and measures should be adopted to remove the evil from
this country. We all know how terrorism took its roots in thiy country ;
it is well-known to everybody, and so I shall not-dilate on that; aspect of
the question, but, speaking briefly, the people of India want to govern
themselves. On that point constitutional questions arise, and 1 need not
go into them, but up to this time no conclusion has been come to as to
whether India’s demands, India’s legitimate aspirations are going to be
fulfilled or not. That is the pivot on which numetous -questions have
arisen, and a few youths got into such a mood and said that they would
get self-Government by .resort to terrorism. Therefore, I say that the
remedies which you propose are not the remedies which would eradicate
the evil of terrorism ; measures such as you propose to keep permanently
on the Statute-book will not and cannot check terrorism ; measures such
as these will merely increase the harassment of these few suspects and
enrage the feelings of these people' against the Government. You will
not gain the desired ‘object. The ‘proper and real remedy to
kill terrorism in this: country is not to delay the constitntional reforms.
Sir, these constitutional reforms have been delaved beyond measure.
Even the instalment, as it has been called, which had to be given
after ten years;, has not eome and it has mnow heen further
delayed by five or six years more. Therefore, unless the best conatitu-
tional reforms are granted to this country, I do not think measures like
these will succeed in killing terrorism. You had these measures for the last
three years, and I learn from the Honourable Member that terrorism
has not even declined. Then, why are you enacting these measures ?
Why not take conciliatory measures ? . Be. conciliatory, try and meet the
wishes of the people of the country, and in that way your Government
can be laid on a suré foundation.

Now, there are two things to be considered in connection with this
Bill. The first thing is, whether we should agree to putting this measure
permanently on the Statute-book. What is the reasen, I ask, for putling
it on the Statute-book permanently ¥ One reason advanced is that there
arc no places in Bengal where these suspects comld be lodged. I really
do not think that that can be the real reason. Sir, Bengal is a big Pro-
vinee ; there are so many places there where you can make temporary
jails and keep these people. Therefore, the reason advanced that there
arc no suitable places to keep these people in Bengal is not a sound one.
If you keep these people outside Bengal in places like Ajmer, if you
remove them from Bengal and deprive them of their proper food. if you
keep ?hem’in uncongenial surroundings, I am afraid you will be merely
enraging thém,” you will not be improving thém ; you will not be re-
claiming them. Even for criminals, the jails are for punishment and
not places for improving them. Therefore, if you enrage these terrorists,
how can you hope them to improve themselves ¢ Will the improvement
oome about by making the already rigid measures still more rigcid ¢ A
little while ago, I heard from my friend, Mr. 8. C. Mitra,—of conrse it was
in the Lobby,—that if some of these detenus are released now, they are
n a mdod to improve. That means that if you don’t keep them where they
are, some of them really are in such a mood as to go in’ agreement with
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the Government, and say that they will not earry on the terrorist movement
provided certain conditions are complied with.

Mr. A. H. Ghuznavi ;: What are the conditions ?

Mr. Lalchand Navalrai : Give us all that India wants. You are a
Round Tabler, and what have you done.....

Mr. A. H. Ghuznavi : Are you aware that the terrorists do not want
an ordered Government ? '

Mr. Lalchand Navalrai : How do you know that ?

Mr. A H Ghuznavi : Pamphlets will show that. I have not got
them here today. If you want them, I shall have them brought from
Calcutta, and I shall place them before the House next week.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Is it very difficult to manufacture such pamphlets ?

Mr. Lalchand Navalrai : I am not unaccustomed to such assertions
on the part of my Honourable friend, Mr. Ghuznavi. I have been in this
House for the last six or seven years, and I have heard such things from
the Honourable Member. The point is that there is no unanimity. On
this side you have opinions, and why should they not be respected ! I
have nothing to may ahout the honesty of purpose on the part of my
Honourable friend, but, 1 ask, what the Round Tablers have done for us
when they went to England ! They merely suceumbed instead of putting
up a brave fight....... '

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).)

I do not know when the Federation is going to come and how much of

(At this stage, Mr. A, H, Ghuznavi rose in his seat.)

I am not going to give way. What I say is this, that the Federation
ﬂmi is going to come is not yet to be seen even on the horizon. It may or
1t may not come. As for Provincial Autonomy and Central Responsibility,
what have we got up till now ¥ You are not going to get Central Res-
ponsibility for a long time to come. Otherwise, why should you have
another election to this Assembly under the present Conmstitution 1 It is
e\'lder_lt even to a layman, the man in the street, that the Central Govern-
ment is not going to get what the people want it to get. As for Provincial
Autonomy, anybody, who is familiar with what is happening in England
and reads the newspapers, will know what sort of autonomy it is. Law
and order will be in the hands of a special officer who will be primarily
tesponsible for it—he will be something like the C. I. D. I need not
glaborate'these things, nor are they relevant on this oceasion. The question
is, what is the remedy ? Is the passing of this Bill the remedy, or i the
remedy in the meeting of the wishes and legitimate demands of the
people of India ? Now, coming to making the Act permanent, 1 say, the
Centrgl Gove.mment are running a race with the Locdl Government without
applying their own heads and their own brains. The argument is beeause
the Act of 1930 has been put on the Statute-book permanently by the
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Local Govermment, therefore we must also make our Aet permenent.
Such an ergument should not.come from the highest Govemment. in india,
The Liocal Government may psas the measure sccording to the envlronpnents
there ; they can extend it for a long period or they may even make it per-
manent, I personsally do mot kmow how that Act cameto be permanent,
1 have experience of the Councils and the Assembly now, and I know that
the mere passing of a Bill does not mean that the opihion is really what
the Bill contains, If Government want o fight out the people and show
their power, then measures like this are reasonable. If you want to make
the thing permanent, yon would appear as if you waht that there should
be terrorism. If we are contemplating measures .to see how this terrorist
movement can be brought round to sénse and, in the meantime, if you
want to transfer these detenus for a year or so, you may have this Bill.
But to ask the Assembly to be a party to a neasure that the detenus
shall always go out, is riot reasonable. In the last debate, we heard ubout
the hardships of these Bengal detehus with pegard to food and clothing
in a hot climate like that of Ajmer, and from that point of view it would
be cruel to make this Bill a permanent measure on the Statutc-book.
Sinee we passed the Act of 1932, there have been many complaints from
Honourable Members and others about the treatment which is being
meted out in the jails at Ajmer, and also the difficulties which the relatives
of the detenus have in meeting them. I do realise that Govermmnent may
he honestly making some arrangements to remove those difficulties. Take,
for instance, an English detenu who is made to live in the hot Indian
vlains, what would be his feeling ? I would ask the Home Member. whose
heart I know is tender, though he is stern sometimes, to realise how
difficult it would be for an Englishman to be locked up here in the hot
plains. and in like manner how difficult it would be for a Bengali detenu
to be locked up in a hot country like Ajmer. Mr. Mitra has put forward
these difficulties in a sincere manner evoking the pity of all of us and
the instunces that he has givén are such as must enlist owr sympathy.
What would have been lost if the Home Member had eome toduy not for
a measure to make this Act permanent on the ground that betause the
Bengal Government has passed the Bill of 1930 to be a perinanent
neasure. . . ..

Mr. A. H. Ghuznavi : Not the Bengal Government, but the elected
Members of the Bengal Council. ’

Mr. Lal¢hand Navalrai : I know what the Bengal Council is, what
we are, and what you are. . I-kmow the Legislature of Bengal and how
the elected Members have snecumbed by being disunited among themselves.
Therefore, do not tell me that becauss the Legislative Council of Bengal
has made this a permanent measure, thertfore the Government of India
should do the same.

(Interruption by Mr. Ghuznavi.)

1 am not going to give way to any intertruptions. I know my ground
very well. . _

To continue my point. To keep these people away for a longer term
must be decided always by the cireumstances of a particular time. There
must be some evidence brought forward. that these people must remain for
ever away from their home. What I mean to say is that this move to
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give the men transfer must remain open. My friend; sitting opposite, may
say when the time comes when there will be no necessity for this Bill, it will
be cancelled> but 1 say, why go to the -extent of getting the Bill passed
when there is a feeling on this side that theme is absolutely no necessity
for it being made permanent ¢ Do not tease these men. On the contrary,
tell them that if they behave better, we are not going to make this a
permanent measure. 1 personally do not kmow whether there is any
necessity any more for transfer hereafter. However, I will depend upon
what the Honourable Members on.this side and what the Honourable
Members on the other side say and then come to a conclusion whether this
Bill should be made permanent. I am not convinced that it should be
made a permanent measure. Even in spite of what I know in connection
with questions that have been- put in this House, even not giving any
eredence to them, I say that there ought to be some imminent requirement
that this Bill should be passed into law permanmently. If the faets are
placed before us, I shall be in favour of extending the Bill for two or three
yvears. There are amendments to that effect. ::We should not blindly
follow the Bengal Government. .If the Government of India are not going
to ao that, then I will be with the Government. I shall Hot detain the
House any more on this aspect of the question. The more pertinent
question which is within my element is the legal question. That is a
question on which we had a strong debate and we were just crossing
arguments with the then Law Member. When T told him that he liad lost
his case, he was persistent and said that he did not so eamily lose hig case.
T said it was obstinacy, becanse he was quoting a High Court ruling to
which he was a party as Advocate General. I showed him other rulings
of the Madras and Bombay High Courts against him, but this is by the
by. I know the present Law Member, who is' now sitting for the first
time, but by reading a certain book which has been written by one Mr.
Roy regarding him, T know him better. What I mean to say is that I
want an honest, clear and distinet opinion on this law. T want to know
whether he also agrees with his predecessor. 1 will make my point very
clear if the Honourable the Law Member has not read the previous debutes.
My point is that a portion of this Bill of 1932 is wlfra wres. Thisx House
has no jurisdiction to pass it. The provision contained in it militates
against the common law that every man should have liberty and freedon.
T would take the first point. We have at present two kinds of rights to
the people to get their freedom. One is the Habeas Corpus by which the
meanest of men should have the right of calling in question their detention.
When any person is detained, the Habeas Corpus says that the High Court
has got power to call that man before them and to decide the question
whether that man has been rightly or wrongly detained in jail and then
to give him relief if the High Court comes to the conclusion that the man
has been wrongly detained. This is the first point. The second method is
that the Tegislature of this country has passed an Act, which is called
the Cmiminal Procedure Code, and in that Criminal Procedure Code a
section hgs been inserted, which is section 491. Now, that section 491
gives similar powers to the people to seek their liberty through +he High
Court. But that section has been hedged in by certain exceptions. The
question, therefore, as T was saving, arised dlso whether those restrictions
can be put on the Criminal Proceduré Code by this Legistatnre and,
therefore, likewise in the Aet of ‘1932, #of in ‘the ‘Aet of 1932. we find &
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clause where it is said that, under the Criminal Law Amendment Act of
Bengal, if any man is detained under that Act, he shall have no power to
go to the High Court. His detention and the taking away of h.l.'i 1113erty
will not be questioned and he shall have no right to go to the High Court
to have his remedy. I, therefore, submit that on that first question my
own opinion is what I said before ; and I think, instead of giving that
opinion now, I may read a portion of the view put forward then by e,
and, in this connection, Sir, I would refer the Honourable the Law Member

to the debates of 1932, page 2537.....

The Honourable 8ir Nripendrs Sircar (Law Member) : May I assure
my Honourable friend that I have read the whole of the debate of 1932—
part of which was very painful to me when I read it ! (Laughter.)

Mr. Lalchand Navalrai : I do not think my friend, by saying that
part of that dchate was painful to him, was giving us a hint that he will
be painful to us. (Laughter.) Sir, 1 expect differently. Sir, it all
depends upon the reasonable construction which we put on the question
and the way in which that is viewed by the House. Now, if my Honourable
friend has read that debate—and I do not think we need an assurance that
he has read it, because a matter like this has come before the House twice
or thrice and the Honourable Member, being a new Member of the House,
must have come quite prepared—what I was going to say was this. - The
first peint is—is the Habeas Corpus Act under the common law when
applicable to India independent of section 491 or not.?f I may tell the
Honourable the Law Member that the former Law Member conceded that
that stands apart. That means that the common law is applicable to the
people of India and the High Court have got' powers under that. I hope
that is quite clear from the debate ; and I would, therefore, ask the
Honourable Member when he gets up to give me his view—is it so or not
that the ecommon law remedy of every person is existing in India or not,
and independent of the provisions of section 491 of the Criminal Pro-
cedure Code ? Sir, it may have been quite unnecessarv to make it quite
plain to the Indian people that the common law right does exist, as the
former Law Member conceded, and T think some of the High Court’y
have algo decided that. Therefore, what T meant to say was this—that
the common law remains intact in India. That means that we have a
remedy at all times to the High Court. Then. the question arises
whether the Honourable the Law Member will also say that that
remedy does remain, but we have enacfed a certain Statute in which we
can make reservations and certain restrictions, and so forth. That is the
second question that arose then and arises today also. Sir, if it is con-
ceded as it was conceded before, that there is a right of Habeas Corpus
which gives a right to the person detained and the person who is put in jail
uinder any law, be it the Bengal special law or any extraordinary law, the
High Court has got the power of investigation. If it be so, then T wonld
ask a simple question. Why is it that section 491, which has got a similar
provision, is going to create a bar, namely, that it will not apply to the
Bengal Criminal Law Amendment Act of 1930 ¢ Now, I say there are two
things—either that the law we are making is redundant, or the second
is that it is unnecessary. I think certain rulings of certain High
Courts are necessary to be presented to the Honourable the Law Member.
He knows that one authority of the Caleutta High Court has deeided
that the High Court can be debarred in this manner from exercising their
power by an Indian Statute. Well, with all respect to the High Court,
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they hive not directly giveti hs & ruling to suy that the Habeds Corpus
Act also can be suspended. If it is S0, however, this opinion, as 1 have
said in a former debate, this rnling, is dotibtfnl. But; on the other side,
we have got the Bombay High Court and the Madras High Coutt saying
thit the Ilabeas Corpus Aet rettigihs and it is #ltre vires of an Indian
Legislature 1o bar the ptrovisions of section 491. Sir, I submit
that ore broad point which i8 in fuvotit of this view is that the Habeas
Corpus Act is existing and that the Habeas Corpus Aet provisions have
not heen swept away. It cannot be maintaived that the British Gov-
arnument or rather those. who have made the Government of India Aect
and given certain powers to the High Court did not mean to supersede
the common law of every man having his liberty. So 1 submit tha:; the
point arises whether that Habeas Corpus Act is suspended. To use the
words previously used by the Honourable the Home Member, the second
question is the barring of the Habeas Corpus Act provisions—those were
the words used. Now I do not think that the Honourable the Law
Member will go to that extent and say that we are barring the Haheas
Corpus Act.

Mr. Gays Prasad Bingh : ‘‘ Hideous " ¢

Mr. Lalthand Navaltaj : Sir, you may call it ‘‘ hideous ’—becansé
it is Lideous to those who want that our rights should be taken away;
only those will eall it hideous—not you and me.

Sir, what we find in Act VIII of 1982 is that the power given under
section 491 to the High Court calling for the records under the Bengal
Criminal Law Amendment Act should be taken away from them. On
this point an argument is always placed before us, and it is this. They
say that this very Legislature at one time enacted an exception to section
491 and in it also some other special laws relating to Bengal and Madras
were enacted. They say that they do not wish to have the general power
under the Habeas Corpus Act. What they say is this :© Well, vour
Legislature ut one time passed these measures and made exceptions.
Why not put in a provision giving one more exception ! Sir, excuse me
when I say that those times and the present times are quite different
even having regard to the particular matter which is now under discus-
sion. At that time, when such a law was made, it may be that pointsi
such as we have now put forward, were not before the House.
believe at that time the general question of the common law of Habeas
Corpus was not before the House. However, what I am trying to em-
phasise is that this House is not infallible and it has passed once an ulira
vires Act. Why should the argument be placed before us that because
once this Legislature made a mistake, we should also repeat the same
mistake ¢ We are not prepared to do that.

Then, there is another reason why I am against this Bill. If the
extension of this Act was asked for for a year or so, then I might have
said that as this Legislature has by a majority already, rightly or wrong-
ly, comeé to the conclusion that a provision like this should be made and
placed on the Statuté-book for some time, thetrefore, let it be extended for
some time more. Sit, my flem convietion is that the House had then n
its mind that it was going to have his law for a short time. It was mak-
ing the law under cettain very special conditions and for a4 short tims.
If, on the other hand, the House had been told that it was not going to
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be a temporary measure, the House would not have agreed to its being
passed and thus deprive the people of their very fundamental right of

Habeas Corpus.
An Honourable Member : Who gave the House the faith ?

Mr. Lalchand Navalrai: The House itself gave the faith or rather
the Treasury Benches gave that faith. At no time was it said that this
was going to be a measnre for more than three years. Sir, many a time
we are persuaded and indueed to pass a measure, because it is not going
to be placed permanently on the Statute-book, btit will remain in force
only for a short time. Several enactments have been passed on that un-
derstanding. The main queation now before us is whethar we are really
goiny to pass an Act which will keep the Bengal people always out, and
are we also going to take away the very fundamental right of Habeas
Corpus from them ? These are the two questions which ought to be con-
sidered. I do not propose, Sir, to lengthen my arguments. My points
have already been very plainly, and if you will allow me to say so, very
distinetly placed before the House. It is for those who consider it hideous
or heavenly to answer them. I think I have made it clear to the House
that there is no necessity for making this & permanent measure, nor has
any necessity been shown at this time that this fundamental right of
Habeas Corpus should be taken away. from the people of Beéngal. Sir,
if we allow such measures to be made pérmanent, there is a great danger.
We will then be encouraging the Government to bring similar meesures,
however unreasondble they may be, to be promulgated in other parts of
India. I would, therefore, submit that a full comsideration should be
given to the¢ gnestion whether this Aet of 1932 should be made u perma-
nent measure. If my arguments do not appeal to the Honourable the
Home Member, I am sure the appeals of those Honourable Members.
who oceupy much bigger position than I do, will appeal to him. T sub-
mit that it will be wiser on the part of the Home Mewber, as well as
the Law Member, not to press for the permanency of this measure. If
there is a danger, let this measure be in operation for three or four years,
because, after all, the remedy always is in the hands of thic House. It
is always in the hands of the Government tp ask this House to increase
its life. But why should we make it a permanent measure now ¢ Is
there any fear ¥ The other day I put a question and said that many
Bills were heing rushed through this House and we were being detained
here against our own interests, when we ought to be with our constitnents
and canvass them. The reply was that the Government had got to get
through these measures. T have already said that the Government have
got a Jurking suspicion that they might not he 8o successful with the next
Assembly, and. therefore, they wish to pass all such measures in this
Assembly. T think that should not be the mentality of the Gowvermment.
The Honourable the Home Member said that the anxiety of Government
was to fini<h the work. T know that. But I must again request: the
Treasury Benches not to make this Act a permanent measure. You can
tell the Bengal Government that if they have made the Aect of 1930 a
permanant one, let it remain so unless and until the Legislature there
gets stronger and eancels it. But, so far as this higher House is con-
cerned, it vhould exercise more responsibility thari the Local Government.
You can aleo tell the Locul Government that we do'mot want to proceed
whole hog in this mattér, bt that we ‘will make a provision for the

transfer of the detenus and also for the deprivation of ‘their right of
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Habeas Corpis for some time more, and I hope the Local Government will
also be sensible enough to accept it. Sir, with these remarks, I bring my
specch to a close. ' .o B R R

Mr. A. H. Ghuznavi : Mr. Deputy President, let us not intreduce
any heat into this discussion, Let us consider dis-
passionately the Bill that is before us. The first
duty of a Government, whether it is the British Government or a national
Government or a Swaraj Government, must be to maintain law and
order, In maintaining law and order, if. any measure is necessary,
1 feel that every law-abiding citizen should give his hearty support ro
it. What is the Bill before us ¥ I am not a lawyer, but as far as
I understand the Bill which is before the House, it is really a logical
corollary to the Bengal Criminal Law Amendment Aect of 1930 as
altered by the Bengal Criminal Law Amendment Act of 1934. This
Bill makes the life of the Bengal Criminal Law Amendment (Supple-
mentary) Act, 1932, co-terminous with the Bengal Criminal Law Amend-
ment Act of 1934. It is of the nature of a consequential amendment.
Let us see what happened in the Bengal Legislative Council with regard
to the Criminal Law Amendment Act of 1930 in 1934. There was an
overwhelming support for this measure from the Members of the Bengal
Council. There is no question that the provisions of that Bill received
overwhelming support from the elected Members. Sir, it is admitted
on all hands that the terrorist movement still exists and it is at its height.
Only the other day what did we notice? Bven Mr. Gandhi was the
victim of a terrorist who threw a bomb.

Mr. Lalchand Navalrai : That was not done by a terrorist, but hy
a Sanatanist. ' ‘

. 'Mr. A, H Ghuznavi : Certainly it was a terrorist and not a Sana-
tanist. 'What do we see even now ! Look at the precaution that the
Bengal Government had to take against the terrorists in Bengal to see
that Mr. Gandhi was safe in his tour through WBengal. A number of
C. 1. D. detectives had to follow Mr. Gandhi wherever he went. because
the terrorists were determined to aim at the life of Mr. Gandhi.

Mr. 8. 0. Ben : That is not the view of the Bengal Government.

Mr. A. H. Ghumavi : That is the view of every sensible person in
Bengal.

Mr. 8. C. 8en : If you look at the cmﬁmuniqué issued by the Bengal
(Government, vou will know the reason.

Mr. 8. C. M.ttra. They are not sensible.

Mr. A. H. Ghuznavi : T am afraid my Honourable friend must .have
read a wrong issue and not the correct issue of the communiqué. The
point is whether this segregation should be in or ontside Bengal. and
for what period. If segregation outside Bengal was supported three
vears aco hy this very House, what has happened sinee then to end it
now ?  Again. Sir, if the substantive provisions: have been made .per-
menent in Bengal, why not the consequential provision regarding.segre-
gation outside Bengal ¢ If it was advisable three years ago to deal
effectively with the terrorist movement. - it is nonetheless desirable

4 P.M,
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today when the terrorist movement is still showing signs of great vitality.
If you agree to the one, you should not refuse the othcr. Then, Sir,
there is one other thing that I have to say and that is, if Honourable
Members think that there are defects in the administration of deten-
tion camps, whether within or outside Bengal, let them be brought to
the notice of the authorities concerned, and 1 am sure they would take
due notice of those defects and remedy them. We have heard many
speakers and particularly the most telling speech of my Honourable
friend, Mr. Mitra. I must say that we have to face facts really. The
terrorist movement is existing and segregation outside Bengal has
become an absolute necessity. If you want to cope with the terrorist
movement, you must have this weapon and you must have it not for
only a fixed period. Let the terrorists understand that this measure
will stand permanently on the Statute-book, so that they will not be
encouraged in future, after the period of three or six years, to continue
their terrorist activities. That is one point that was raised in Bengal
that every time this Criminal Law Amendment Act was legislated, a
fixed perind encouraged the terrorists to begin their activities afresh
after that fixed period came to an end, and that was the reason why
the Bengal Government was forced to ask the Bengal Council to place
the measure permanently on the Statute-book. That is also the reason
why this House should also make the provision in this Bill permanent
on the Statute-book. If, in course of time, it is found that terrorism has
died down, certainly it will be time enough for Members to come to this
House to repeal this Act as well as for Members of the Bengal Council
to go before that Council to repeal that Act. Sir, with these words,
I oppose the motion for circulation.

Maulvi Muhammad Shafee Daoodi (Tirhut Division : Muham-
madan) : Sir, on several occasiong during the course of this year, I had
to read in the papers rules and regulations promulgated by Bengal
Government to restrict the activities of the inhabitants of certain towns,
I think they are Chittagong, Midnapur, Dacca, and others.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

My conscience prompted me at that time to write a letter to the
Honourable the Home Member who is always very reasonable and to ask
him whether he thought in his cooler and calmer moments that these
restrictive measures were going to deal successfully with the terrorist
moverent in Bengal, Now, here, T have been given opportunity by the
Home Member to express my feeling on some of the points in connection
with this Bill. It is high time that we should express ourselves in un-
equivocal terms as to where we are being led by what is happening in
the country. The Honourable the Home Member has rightly observed
that this terrorist movement is not a temporary one. It has been going
on for the last 80 years. It has become a chronic disease and that not
only a small number of men are involved in it, but, as he has said, about
1,500 or 1.600 vounz men are involved in this movement so far as Gov-
ernment know them. About 500 of them have been segregated outside
Bengal: We see the enormity of the movement from the fizures ivhich
have heen cuoted this morning. I should rather say that the speech of
the Home Member has given me some impetus to rise today and speak
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out my mind on this question. It is no doubt true that this movement
has raised its head many a time and has gone down also en several
oceasions. There is here food for us to think why it raised its head,
how long it remained in that condition and when it was that it
went down. The Honourable the Home Member has again himself
given us a very sober proposition to think of. He said that it was not
repressive measures alone that were being enacted in Hengal ; it was
the cultivation of public opinion against the movement that had been
aimed at,—I believe he said, of recent years. I think any man in his
senses would at onee agree with him that a movement of this descrip-
tion can be checked only by cultivating public opinion against it.
Nothing else can bring the movement under aontrol, exeept public
opinion in the locality where the movement is on foot. But when 1
weigh these things together, I find that public opinion in Bengal, so far
as my reading of the situation goes, is stiffening ; and I feel that if
drastic repressive measures of the kind promulgated by the Bengal
@Government, during the course of the year, in those ecities were promul-
gated in my Province, I would have also revolted against them and pro-
tested to my utmost, both for the sake of the people as well as for Gov-
ernment. T do not think Government have taken this side into -their
consideration. They are relving, as far ax I can see, on the powers that
they have been endowed with by the Bengal Council as well as by this
House. But that is not going to solve the problem. All attention
shonld have been concentrated on cultivating publie opinion in favour
of eradicating this movement from Bengal, but I am gsfraid that the
way in which things are being done in Bengal is not the way to cultivate
public opinion. I can picture to myself, after reading those rules and
regulations, how far they would be palatable to a reasonable and in-
dependent man who has a soft corner in his heart both for the country
as well as for Government. T find that in the name of law and order
things are enacted in Bengal which are a slur on the name of a civilised
Government. T find accounts of police actions as disclosed in the news-
papers,—I read the Statesman as well as the Patrika,—from which we
can very well judge that the measures which have been taken in those
towns which T have named are not such as to reconcile any sane man.
One has to think whether life is worth living in those conditions. and
although T have not been to Bengal during the last two years, I can
imagine what would be the feeling of the people of Bengal. Therefore,
what T submit to the Honourable the IIome Member and the Treasury
Benches is that it is high time that stock should be taken as to what has
been done by the executive authorities who gre entrusted with the task
of controlling the movement, and by the terrorists themselves.

Mr. A. H. Ghumnavi : But what about the present Bill 7 We are
discussing the present Bill.

Maulvi Muhammad Shafee Daocodi : If you look to the words alone
which are contained in the present Bill, you are mistaken. Behind them
is a great principle and we are giving expression to’our views on those
prineiples. It is not the words which rule the country. but the policy
and principle behind them. Therefore, as I said in the begmr}ing,.l
take this opportunity to warn Government of what is happening in
Bengal. On the one hand, they are trying to control the terrorists and
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their friends and sympathisers,—so far uo\good. But on the other hand,
they ought to control the actions of the authorities, the police, the
C. I. D, the executive and the magistrates. I find they conduet them-
selves in such a way as if they were not subject to any law. In the name
of law and order, things are being done which no loyal citizen can re-
coneile himself to. That is why I feel very stronely, and unless the Gov-
ernment of Bengal are going to deal even-handed justice both to the
terrorists as well as to the authorities who are endowed with these cx-
traordinary powers, there will be no peace and no end to the movement.
The very object for which these measures are taken will be frustrated,
and, for that reason, I submit that my humble submissions should be
taken into consideration by Government. '

- 'Hony. Oaptain Rao Bahadur Ohaudhri Lal Chand (Nominated Non-
Official) : Sir, 1 confess 1 do not possess a first-hand knowledge of th:
conditions prevailing in Bengal, and, therefore, my remarks will be of &
general nature and consequently brief.

Both Mr. Mitra and Pandit Sen, who have spoken from amongst
the Bengal Members in the opposition, have cut shart this diseussion
inasmuch as they admitted that the terrorist movement does exist in
Bengal, and, therefore, some remedy should be found to check that
movement. So, about the disease there is no difference of .opinion
between the two wings of this House. It is only on the preseription
that there is difference of opinion.. As has been so ably pointed out
by my friend on my left, the primary duty of the Government is to give
safety of person and property to the people under their charge ; and,
as a corollary to this principle, it is also the primary duty of this
Legislature or of any Legislature for the matter of that, to arm the
executive with necessary weapons to discharge that duty. If we, as
Members of the Legislature, fail to arm the executive with necessary
powers, what will be the result ¢ The result will be that the execuiive
will have to hand over the country to another ageney whieh does not
care for written laws and which goes by common sense—I mean the
martial law.

The Bill in itself is o very simple one. The gquestion which has
to be decided here is, whether we will agree to these detenus being kept
in a certain place outside Bengal or not. Supposing we throw jt out,
what will be the result ! The detenus have been detained ; they will be
detained in some place in Bengal. That is the only prineiple that is
uederlying this Bill. Beveral prescriptions have been proposed.
Pundit Sen made an attempt to place a preseription before this House,
but Honourable Members will remember that, when he was speaking and
putting his preseription before the Fouse, he was laughing all the time :
he did not believe in his own medicine, and so I need not take any notice
of it especially as he is not in. his seat now.

Mr. Lalchand Navalrai : But you have said it all the same !

Hony. Captain Rao Bahadur OChaudhri Lal Chand : My friend,
Mr. Lalchand Navalrai, has dwelt at length on his preseription and has
tried to persuade this House to believe that all this agitation and this
terrorist movement is due to the fact that reforms are not being
expedited. May I put one simple question to him ¢ Ts this an All-India
question or is this question confined to Bengal ¢ If that had been the
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reason for ;his terrorist mevement, there would have been terrorist
movement in Karachi also from where my friend hails. .

Mr. Lalchand Navalrai ¢ Will you allow me to answer your
question ¢ T can give you an effective reply. '

Hony. Captain Rao*Bahadur Chaudhri Lal Chand : There will be
several amendments later on and you can then have an opportunity of
speaking. So, Sir, if my friend’s argument is pursued to its logical
eonclusion, it will mean that the reforms are needed only in Bengal and
nct in any other part of the country......

Mr. Lalchand Navalrai : Not at all : that is not logic.

Hony. Captain Rao Bahadur Ohaudhri Lal Ohand : Speaking
generally, the so-called repressive laws, that have been passed duriig the
course of the two years, have given the present peace of which all of us boast
here. I hope Government will not resort to the old policy of drift and
hide and seek, and will have the courage to meet the situation and
thus guarantee peace and safety of life and property, and thus discharge
their primary function to which reference has been made by me.

Mr. K. C. Neogy : As was done at Jallianwalla Bagh !

Hony, Captain Rao Bahadur Chaundhri Lal Ohand : My friend,
Mr. Navalrai, used a very good argument when he said that nobody
should be punished without being placed before a Court and without =
charge being framed against him, and that nobody should be sent to
j»il without being told as to the period for which he is being sent there.
I quite agree with him there. But he has ignored another principle
of criminal law and that is the preventive pertion of it. Just as a good
snrgeon would perform an ‘operation on one part of the body and
deprive a person of a diseased limb in order to save his life, similarly
the liberty of individuals can be sacrificed in order to ensure liberty to
the society at large ; and it is on that principle that this Criminal Law
Amendment Act has been passed.

Sir, several preseriptions have been proposed, and I do venture to
suggest a prescription, not in place of what has been proposed by the
Fonourable the Home Member, but in addition to it......

An Honourable Member : You dare not. (Laughter.)

Hony. Captain Rao Bahadur OChaudbri Lal Chand : We all know
and there is no difference of opinion that the terrorist movement is
generally confined to the educated classes, and these educated classes
have a monopoly of Government services. Now, if you -trace the
- pedigree of these terrorists, you will find that most of them are related
to Government servants and depend upon these Government servants
for the mainterance of their families and kith and kin while they are
being detained or when they are taken away. Now, it is up to Govern-
ment to see that money taken from Government treasuries is not utilised
1o keep a movement like this going by allowing their servants to stand
as guarantee for the kith and kin of those who sacrifice themselves or
who commit these terrorist acts. I was very pleased when I read the other.
day in the papers a certain instance where a son or relative of a Goversn-.
ment servant misbehaved and the father was punished. I wish Govern-
ment will take courage in their hands and extend this principle further
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and make such amendments in their servige rules as to ensure that
Government servants at least use all their influence to check this
movement, directly or indirectly. With these few words, I support this
motion.

8irdar Harbans 8ingh Brar (East Punjab : Sikh). : Mr. President,
that none on this side of the House and no responsible individual outside
hiuve any love or sympathy with either the terrorists or with terrorisin
is beyond the least doubt : all of us, one and all, deplore that terrorism
should exist and that terrorists should exist and flourish in this land of
ours. Where the difference comes is whether by these half-hearted
remedies the disease itself can be or would be checked. We deal with
terrorists and not with terrorism ; and dealing with terrorists alone
would not stop terrorism, but will only bring it underground and make
it more complicated. By cutting the branches or plucking the flowers,
we do not stop the growth of the tree. We must deal with the causes
of terrorism and the roots which bring terrorism into existence. The
continuance of it is much more dangerous and harmful to the progress
and advance of this country than of any other country, and, therefore,
we feel, more than anybody else, that this terrorism should be checked
or completely eradicated as quickly as possible.

Sir, the manner in which the various penal laws have bheen
administered has given rise to misunderstanding and discontent in this
country, and my friend, Mr. S. C. Mitra, has given us some food for
thought this morning and to consider whether the time has not arrived
for amending the existing laws dealing with terrorists. By merely
confining these terrorists in jails or other places, whether within or
outside Bengal, you will not be able to change the mentality of these
people. The treatment meted out to these people, the manner in which
they are deprived of their liberties make other young men of their
class sympathise more and more with-the terrorists and make them
terrorists themselves who otherwise might not care to join their ranks.
Therefore, I think that the Government ought, in fairness to their
duties towards this country and its people, to thoroughly go into the
malter and find out the real causes as to why these youngmen, after
spending so much money of their parents, after spending so much time
and energv in colleges for attaining academic distinctions, instead of
applying their cultured minds to beneficent activities, turn their
atiention to nefarious activities which only bring ruin, not only on
themselves and their families, but on the country at large. Therefore,
it is obvious that there must be some strong reason. Psychological
experts and others should be ecalled in to give Government useful
advice regarding the causes which create these terrorists. My
Honourable friend, the Home Member, said that the movement is woing
on unchecked, and, therefore, he asked for the continuance of the
meusure. For how long have the Government had this measure in
existence, and for how long have they been administering it, according
to them, in the most sympathetic manner ¥ And yet have Government
been able to check the spread of this evil or to kill the spirit of terrorism ¢
No, they have not. Therefore, I think it is time that they should,
before deciding to continue these measures for an indefinite period,
consider whether these measures have not failed in their objective to
check the movement, and that something quite different should be had
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resort to, before the Legislature is asked to put this measure on the
Statute-book permanently.

Sir, some years ago, in this very Chamber, I talked on this suhject.
‘When the Press Act was under discussion in this august Chamber, I
happened to take the view that it was not the press which was wholly
responsible for bringing terrorism into being or.the terrorists into ereation,
that the causes were deeper to seek, that it was education which the young
men received in schools and colleges which ‘made them feel that their
ambitions, that the fruits of their labours have been lost practically, and
that their desire to have a -proper place in the service of their motherland
has remained unmaterialised ; when they have spent all the resources of
their parents and when they had spent the best part of their lives in
fisting :themselves for the service of ‘their eountry, the Government of ‘the
ecountry are not giving them enough scope or field, that the Government
are not alive to the needs, development and progress of the country, that
all their education has become an absolute waste because of the apathy
of the :Government, as these youngmen are not allowed to take a proper
share in the administration of the country. Therefore, Sir, unless Govern-
ment care to create an atmosphere of trust and confidenee in the people.
unless they create an atmosphere where these youngmen will feel that the
country is theirs, and it is they who have to look after its interests, aud
that the Government will do all in their power to help them to achicve
their desire, these kinds of half-hearted measures will not bring in any
good either to the people or ito the Government. If terrorism is confined
merely to Bengal and if you keep these terrorists within the boundaries
of Bengal, then terrorism will spread and flourish in Bengal and it will
prove dangerous to that Province, but why -should my friend, Diwan
Bahadur Harbilas Sarda’s Provinee be infected by taking these terrorists
into his Province, namely, the Ajmer-Merwara f Why should the people
of that small administration be infested with this disease of terrorism @
We should try to confine these people within the limits of Bengal only.
8o that those people, who are responsible for producing terrorists and
{errorism, may alone suffer by this evil. But eannot the Government ccn-
sider some other scheme of colonising and sending these people outside
India ¢ Cannot the Government request His Britannic Majesty’s Govern-
ment to hand over to the Government of India that troublesome territory
in the Mediterranean known as Malta for the settlement of these Bengalees
in that bracing climate and far and further away from India, so .that
terrorism may be removed from the borders of India and yet these detennus
may continue in some occupation which will help them to improve them-
selves ? If a suitable settlement is founded outside India for settling
these people, their lives will become more useful, and after a time we
might be able to reclaim them as faithful and loyal citizens of this land of
ours, instead of ruining their lives either in Bengal or in the Andamans
or in the Deoli camp. I think when the Government are considering other
schemes ‘of-gettlement for the repatriated Indians from Seuth Africa and
cther places, they may also consider that, instead of locking up these people
in the cells somewhere here and there, they may find some good land and
some good area outside India where -they may be .able to settle and use
their knowledge and experience and their energies to fruitful conclusions.
If they have to be kept in cells, it is jmmaterial whether they are in
Bengal or elsewbere.. I personally .cqnsider that it daes nat matter much.
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Eo the ‘Home Mgmber will again be that he should try to consider dqn’d
deal with the causes of terrorism rather than with the terrorists indivi-
duslly.

Bhaikh Sadiq Hasan (East Central Punjab : M )
no desire to speak on this Bill, but the moving speech of Mr. I;Ty;;n hals
compelled me to extend my sympathy to these poor detenus o 'h ngal.
I condemn the terrorists, but I do not agree w1th_those Members who sa\Ir
that this is a new movement. Individual terrorism may be new, but
may cay ‘that those who know the history of India know very well that

terrorism has always raged for ages and ages.

Mr. B. Das (Orissa Division : Non-Muhammadan) : All over the
world.

Shaikh Sadiq .Hasan : Sir, I have no sympathy with those people
who are terrorists, and once they are convicted their punishment shopld
be heavy, and if a deterrent punishment is given to them I have no objec-
tion. But the question is of these suspects,—suspects who are given no
¢hanee before law Courts, against whom police spies bring very often
false charges and then are sent to detention camps. I do think that if
these people had been convicted of offences, they might be sent anywhere
cutside their own Province, because they had committed crimes and they
must suffer for the consequences. But those people who have not com-
mitted any erimes,—simply because they are suspects, if they are sent out-
side their own Province and kept in environments where their health
suffers, I think it is a great hardship. There was one case specially which
1 brought to the notice of the Home Member. He showed his great.
sympathy in that matter and released the person. The case was similar
to the one that Mr. Mitra related. It was a case of a man living in
Amritsar. He was considered to be Bolshevik or something of the sort,
and the police involved him and he was put in jail in Lahore. For years
he rotted there without any hope and naturally his reason began to give
way. He was becoming a demented sort of person. He wrcte me a
letter contating a letter for the Home Member. It was written over
there, ‘“ My Honourable friend in power ’’, and later on, he had also
written this thing, ¢‘ If anything happens to him, the entire responsibility
will be on the Government of India and they will have to suffer for the
consequences *’. When I showed this letter to Sir Harry Haig, I told him
how a man of that type was not capable of doing any harm to the Govern-
ment. He saw the papers and generously released him. What I do say
is this, that many of these papers cannot be brought to the notice of the
Homne Member. There are two thousand people who are rotting in jails.
T sincerely believe that many of them are not culprits, but only involved
by the police. I do admit that there may be a number of ‘them who
may be guilty, but a good number are innocent. If you take away these
people_from their environments, from their Province and put them some-
where in Gwalior or some other place far from their relatives and without
any hqpe of their release, their reason would suffer, and unless the Govern-
ment intend to keep them for ever in jail, the result would be that, when
they come out, they would come with very embittered feelings and there

uhammadan) : I had
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would be the greatest hatred for the Government and they would like this
Goverument to be turned out of this country. I think it is really a great
hardship, and naturally their reason would suffer if these peuple were
given no opportunity to see their relatives. I agree with the Home Member
that {rom an ordinary jail they would be able to send messages to all
sorts of people outside and their friends, but if there is a detention camp
in Bengal, say, at a place where there is not much of population —I dare
say there must be some such places,—and .if these people like. prisoners
of war are put over there, it would remove all the dangers of which the
Home Member is afraid, namely, the fostering of the movement. On the
other hand, it will give these men facilities to see their relatives and they
will not become so desperate as otherwise they would. If these people are
going to be kept permanently in jail, then the best thing is for them to be
sent to Deoli or trans-frontier, or anywhere that Government like. DBut
if Government think that they are to be released after some time or other,
then I submit that their feelings should not be made so bitter that they
might become desperate enemies of Government and try always to injure.

The Assembly then adjourned till Eleven of the Clock, on Tuesday,
the 24th July, 1934.
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